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LEGISLATIVE ASSEMBLY. 

Thursday, 5th .June, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 
CALCULATION OF THE PERIOD 010' RE-EMPLOYMENT IN THE MILITARY 

ACCOUNTS DEPARTMENT Dl'RING THE WAR AS SERVICE TOWARDS GRA-
TUITY OR PENSION. 

1246. *Mr. K. G. Lohokare: (a) Will Government be pleased to 
state : 

(1) 

(2) 

(3) 

(b) 

(c) 

Whether persons with short service who had retired before 
were re-employed in the Military Accounts Department 
during the period of the Great War T 

Whether any of such pensioners were allowed to count towards 
pension or gratuitr, their re-'employed service T 

Whether on re-employment any persons who had retired or 
were discharged before were reinstated in their former ap-
pointments T 

Whether Mr. S. R. Muley, a former clerk in the Office of the 
Controller of Military Account'), late 6th (Poona) Division, 
Poona invalided alter seven years' service, had put in a 
representation requesting that his subsequent re-employment 
service of six years in the Office of the Field Controller of 
Military Accounts which was supported by a physical fitness 
certificate, be taken into consideration for a claim to pro-
portionate pension T 

Do Government deal with such cases under Article 361 (a) 
C. S. R. 1 

The Honourable Sir Basil mackett : The Honourable Member iR 
referred to the replies given to similar questions by Mr. N. C. Kelkar. 
TREATMENT OF MEMORIALISTS AND PETITIONERS BY THE FINANCE DEPART-

MENT. 

1247. *Mr. K. G. Lohokare : Are Government aware of'the fact that the 
memorialists and petitioners, etc., who approach the Finance Department 
of the O(\vernment of India are not even furnished with bare acknowledg-
ments of their applications T 

The Honourable Sir Basil Blackett: Communications of this kind 
received from non-officials are always acknowledged. As l't'gards offi(~illls 
the channel of communication for memorials and petitions has h~('. 
preRcribed by rules and iR, or should be, known to all Government servants. 
Memorials and petitions sent direct to the Finan~e Depart~lent in defiance 
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of the orders regarding the channel of submission are not infrequently 
ignored. though practice in this respect is not invariable. If the rir-
eumstances of the "Case appear to warrant it, the memorial or petition may 
be sent for disposal to the Head of the applicants' Department or retUl'ncd 
to the applicant himself for submission through the proper channel. 

INDIA's REPRESENTATIVE AT THE ADVISORY COMMISSION OF THE LEAGUE OF 
NATIONS DEALING WITH THE OPIUM TRAFFIC. 

1248. -Dr, S, X. Datta: (a) Will Govel1lment state whether India will 
be represented at the next meeting of the Advisory Commission of the 
League of Nations to deal with the opium traffic T 

(b) If so has the Indian representative been selectcd T If the selec-
. don has been made will Government inform the IJegislative Assembly as to 
the name and qualifiMtions of the Indian representative' 

(e) In the event of a representative being sent, will Gowrnmcnt in-
form the Legislative Assembly as to his instructions regarding (1) the 
internal control of the sale of opium (2) the export of Indian opium (3) 
the restrictions on the ('ultiYlltion of opium so lUI to limit production for 
n'fedical and scientific purpo,>es alone ? 

(d) Are Government prepared to give the Legislative Assembly an 
opportunity to discuss 111(' il1'itl'Uctions ~i 'l'll to the lndian l'crre:':entative 
in t.he event of one !W:Il:! a ~pointe  : 

Tbe Honourable Sir Basil Blackett: (a) and (b). It is not clear 
to which body the Honourable Member refers as the' Advisory Com-
mission.' If he means the Advisory Committee, Mr. Campbell who hafl 
been representing India on that body will continue to do so. If, on the 
other hand, he means the forthcoming International Conferences about 
opium and other drugs conwned by the League of Nations. Mr. Campbell 
will represent India at these conferences also. 

Mr. Campbell was a member of the United Provinces cadre of t.he 
Indian Civil Service and has been latterly employed in thr India Offiee. 
He is well acquainted with the opium question and the policy both 'Jf the 
Government of India and of the League of Nations. 

(c) There are no special standing instructions for .!\fr. Campbell, who 
takes the orders of the Government of India on each point as it clrises. 
The general policy of the Government of India in regard to opium is well 
krioWn to this House, and this Govemment has always been ready, even 
at the sacrifice of sullstantial revenue, to conform as for as possible to the 
wishes of t.he League of Natiwls. It should he pointed ont, however, that 
the control of internal consumption of opium in Inclia is a Proyineial 
'transferred subject. 

{d) The Government would ha'Vc no objection to such discussion if 
a suitable opportnnity arises, but it coultl hardly takc place before the 
September session. 

Mr. e'Devaki Prasad Sinha. : Is it not a fact that hil~ the League 
'of Nations Kanctions the use of opium for strictly medicimtl p rpos(~s. 1h 
-Government of India sanction the use of opium for nwdicilHll and alliegi-
timate purposes also? e 

'!'he Honourable 8ir Basil Blackett : It i. a qnestion of the definiti'\l1 
o~ what" medicinal purposes" is. '-



!,IUESTIONS .AND ANSWERS 

PROPOSED EXTENSION 010' TilE DIAMOND RAImOI'll BRA XCII OF TJIE EAllTEBJf 
BENGAL RAILWAY. 

1249. *1Ir. Bipin Chandra Pal: With reference to tho question by 
Sir Surendra Nath Banerjea in the Imperial J..legislative Council in 1920 
re ~r in  the proposed extension of the DinIDond Harbour Branch of th'l,. 
Eastern Bengal Railway to Kagdwip via Jaynagar, Bistupur and Knlpi 
and the reply of Government that the Agent had been directed to in esti~ 

gate its traffic }l()ssibilities, will the Government be pleased to state the 
result of such investigation T 

Mr. C. D. M. Hindley : The traffic investigation has had to be post-
poned. It is however hoped to carry out the investiglltion this cold 
weather and the Agent, Eastern Bengal Railway, has the matter. in Iumd.. 

THE POSTAL INSU&AN(,E FUND. 

12M. eManlvi Muhammad Yakub : Will the Government pleue 
state: 

(a) 
(b) 

In what year the Postal lns ra t~ F'uJlil was ins1itutOO t 
In what vears since its institution" ere it; assets a1ld li:tbiliu.. 
actual'iiy valued , 

(c) What bonus was declared at each sneh vahwtion ? 
(d) In what year such valuation was made for the last time, 

and 
(e) When do the Government next propose to actuarily value the 

assets and liabilities of the Fund T 

r-r Mr. B. A. lams: (a) 1884. 

(b) Actuarial valuation of the a.~ets ano liabilities of the Fund 1\8S 
made annually from 1886-87 to 1912 and quinquennially since then. 

(c) No bonus was granted before 1907. In 1907 the vltlue of the Lif. 
Insurance policies then existing was raised by 10 per cent. and premium 
rates were correspondingly reduced for Lift' Insurance policies iSSllOO 
since then. A bonus of 2 per cent. on Life Insurance policies and 1 'ler 
cent. on Endowment Assurance policies was granted a." thp. result of 
valuation in 1911-12. And a similar bonus of Ii per cent. on IJif. 
Insurance policies and 1 per cent. on Endowment Assurance policie.i was 
granted as the result of valuation for the quinquennium 1912-1917. 

(d) In 1919 for the quinquennium 1912-17. 

(e) The question of valuation of the Fund for 1917-22 ill under 
cOllsideration. 

EUROPEAN OFFICERS IN THE SURVEY OF INDIA. 

1251. eMaulvi MuhemDl9.d Yakub: ((I) WiI: ~he Government " 
pleased to state : '  . 

(i) What is the prescnt :-;trcngth of impOl·tcd o1licers in the S1U'Vq 
of India T . 

(ii) What steps are bcin:; taken. and to what extent it i~ {)roposed 
to give effect to thc recommendations of the n ll a~ o . 

mittee th.:t tll(' llllJahc" should Ill' l~o 'ressi el  l'educt'd , 

(b) What was the proportion in 1914, It.nd what is the present pro-
port n~ ~ ~~~ ti ~ .nd ~ti e ap~t e~  hela·\\7 ll .l'~etl 



2626 LJ:GISLATIVE ASSEMBLY. [ISTH JUNB 1924,. 

officers to the strength of their cadre in the Department of the Survey of 
Inrlia T 

(c) Ci) What was the average increase of salary given to offieers of 
Class II and officers promoted to Class I of the Survey of India as a result 
of the recommendations of the Public Services Commission of 1912-13 T 

(ii) What was the average increase given to analogous services for 
the same reasons ! 

(iii) What percentage of increase was given to the lfadras Survey 
Department ? 

(iv) If (i) is less than (ii) and (iii) will Government state the reasons 
for the differential treatment 1 

(d) (i) What isthe number of Class II officers of the Survey of India 
who were reduced from 1st to 2nd class by the introduction of the new 
T. A. Rules' 

(ii) What other analogous scr\'ices wel't' ori;dnally affeefed in the 
aame way and which of them have now had Lheir previous classification 
restored 1 

(iii~  Will Government give reasons for the differential treatment T 

Mr. J. W. Bhore : (a) (i). Fifty-two. 

(a) (ii), The matter is under consideration but no final decision is 
likely to be reached until the report of the Hoyal CommIssion on the 
superior services in India has been considered. 

(b) A statement giving the information i"equired is laId on the tahle. 

(e). (i), (ii), (iii) and (iv), (d) (i), ('ii) aud (iii). The Government 
of India regret they camlOt give the informa.tion required as the labour in-
volved in its collection will not be commensurate with the results. 

• ";7"" -~ 

Statement showing the proportion of executive and administrative appointments Ile/l! 
by imported officers of the Survey of 17ulia Department to the strength of their 
eadre in 1914 and 1924. 

Number Number of executive Number of adminis-
Year. of imported charges appertaining trative posts held 

officers. to them. by them. 

1914 56 22 I> 48'21 

1924 1>2 22 6 53·84 

Maulvi Muhammad Yakub.: Will the Government be pleased to 
collect the information by taking more time if they cannot do it now? 

Mr. J. W. Bhore : It is not so much a question of the time, Sir, but 
I suggest to the Honourahle Member that if he will kindlY let mil have 
later a revised request for'infarmation, I may be able to D ~t t him. 

Maulvi Muhammad a .~~ ~  ~ell  fttt ; I will do so. 
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FEES OF MR. Ross ALSTON, BARRISTER, FOR THE PROSECUTION IN THE 
CAWNPORE CONSPIRACY CASE. 

1252. *Maulvi Muhammad Yakub : Will the Government be pleased to 
state : 

(a) 

(b) 

Was Mr. Alston, Bar-at-Iaw of the Allahabad Bar, engaged by 
the Government of India to prosecute the Ca",npore conspi-
racy case? 

How much money wa.<; paid to him as his fee and what "'81 his 
daily fee in the case ? 

(c) Did the GoV{'rnment try to ('n!!lll'"e any local or ont~ir e Indiaa 
lawyer to prosecute the case, if not, why not T 

The Honourable Sir Alexander Muddiman: (a) Yes. 
(b) Us. 1,000 for preliminary consultation (one day) :It Delhi. 
Rs. 2,000 for preliminary work in the casco 
Rs. 1,000 t>er diem for consultation with Advocate General of Bengal 

at Calcutta. 
lliI. 500 per diem for consultation at Allahabad. 
Us. 1,000 per diet'll when appearing in the case at Cawnpore. 
(c) and (d). No. Government emploled the Counsel who in their 

opinion wru; best fitted to prosecute the case. 

DISMISSAL OF MR. S. V. NAIDU, LATE STATION MASTER OF BARABANKI. 

1253. ·Maulvi Muhammad Yakub : Will the Government he pleased to 
state : 

(a) Under what circumstances and on account of what charges waa 
Mr. S. V. Naidu, late Station Master of Barabanki, dismissed from the 
railway after putting in a service of 23 years T 

(b) Is it /I. f,act that Mr. Naidu. brought serious charges of corruptiOll1 
against certain railway officers which resulted in his removal from service T 

(0) Was Mr. Naidu given an opportunity of proving the allegationi 
made by him before he was dismissed from service ? 

(d) Is it a fact that Mr. Naidu's gratuity was also withheld and he 
was informed by the Agent of the Oudh and Rohilkhand Railway that 
he shOlllld give Itn assurance in writing to the effect that in the event of 
gratuity being granted the same will not be used to re-open his case ! 

Mr. O. D. M. Hindley: (a) and (b). Mr. Naidu's services were 
terminated with a month'8 pay in lien of notice in accordance with the 
terms of his employment, because he had brought grave charges against 
a responsible officer of the Railway which after investigation were found 
to be false. 

(c) No, as this was not considered necessary. The charges made by 
him were proved by documentary cvidence to be false. lIe was accord-
ingly, as already stated, discharged with a month'8 pay in lieu of notice 
and not dismissed. I 

(d) In view of the circulllstances of his diSCharge, he was not judged 
by the Agent to be eligible aCiording to the rules for a gratuity. No such 
eondit!on as that referred to wali proposed by "the Agent. 
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UNPROTECTED PASSENGER SHED AT THE :M:ORADABAD RAILWAY STATION. 

12540. *Maulvi Muhammad Yakub: (a) Are the Government a,,,,are 
that the newly built passenger shed at the railway station, Moradabad, 
has got no walls to protect the passengers from the sun, rain and wind 
and its level is lower than the level of the road so that the water from the 
road will flow into the shed! 

(b) If so, do the Governmcnt propose to order that the shed be pro-
teeted'by walls and proper arrangements be made for its drainage! 

Mr. O. D. M. Hindley: (a) Yes. 
(b) The shed is incomplete and it i~ l ropo~e  to provide protedion 

at the sides for half its length. The necessity for providing proper drain-
age has not been overlooked, 

INDIAN LADIES' WAITING ROOM AT MORADABAD RAILWAY STATION. 

1255. *Ma.ulvi Muhammad Yakub: (a) Is it proposed to remove the 
Indian ladies' waiting room from the main building of the Moradabad 
railway station to the newly built passengers' shed and is the shed I1t 
"Jmt' distance and isolated from the main building ! 

(b) If so, do the Government propose to stop this proposal being given 
effect to , 

Mr. O. D. 111. Hindley: (a) Government understand that there i.s 
no proposal at present to clol-ip 1 he lndiall la i~ ' \\'aiting room which forms 
a part of the main station building. 'rhpl't' is 11 proposal, however, to 
provide another waiting room for third eL\ss lJIII'IZalt Iadiet; near the third 
class waiting hall, which is being re-siied. 

(b) Does not arise. 

Maulvi Muhammad Yakub : Is it not a fact that it is the third clas« 
purd.ah ladies' waiting room which i~ in the main block of the station 
building and the proposal is to remove it? l\fy submission is that. it will 
be very inconvenient if this third class ladies' waiting room is removed 
from the main block of the station building. It is the thi.rd class ladies' 
waiting room which is in thc main block of the station bUilding. 

Mr. O. D. M. Hindley: I do not think, Sir, the Honou.rable Memh('r 
listened to my answer very carefully. Perhaps I may read i.t again. 

(The Honourable Member then read the answer again.) 

CONSTRUCTION OF A PLATFORM AT KATHGllAR RAILWAY STATION. 

1256. c-Maulvi Muhammad Yakub : Are the Government aware th/lt 
the railway station, Kathghar, and the Ramganga Bridge at :M:oradabad 
which is a station both for the O. R. R. and the R. K. R. has got no plat-
form, lIillCh to the inconvenience of the passengers, especially the women 
ano. the children T Do the Government propO!le to order that a platform 
be constructed at thii station at an early date Y 

Mr. O. D. M. Hindley: The question of providing a raised passen .... er 
platform at Kathghar is under consideration by the Oudh and ltohil h~l  
Railway Administration. 

PAY AND ALLC'WANCES OF THE Two ~ OF TIlE Cl,!'>ITRAL Bun,D-
INGS, NEW DEL Ill. 

1297. *1&. T. O. Ooawami: (i) What are th'1 llames of the two 
" architects of Central Buildings" of New DelJi, mentioned in the l~~ 
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as Ie Specialist Officers" Y What are their qualifications t Is one an 
assistant of the other ; or do they hold charge of independent branch(J8 of 
work T 

(ii) What is the salary of each of the two above-mentioned officers T 
Did they actually draw any allowane('s in addition to salary ; and, if 
so, the amounts so drawn under various headings (travelling, etc.), ftinCf' 
the dates of their appointment! Are they entitled to any' commissioDii ' 
as well T 

(iii) Is it a fact that the-:e officers are not required, by the ter ~ of 
their service, to stay in Delhi for the greater part of the year, and is it a 
fact that one, or o~ of them actually stays out of India the whole of the 
hot weather? Are passn~es 10 nnd from England paid by India' How 
long did each of the two officers stny ill Delhi during the year 1923-21. , 
The Honourable Sir Bhupendra Hath Mitra : (i) The names of the 

architects are : 
Sir E. L. Lutyens, and :Mr. H. Baker, 
So far as their contract work in New Delhi is concerned, they are 

partners. 
For information as regards their qualifications, I s ~ est that the 

Honourable Member should refer to " Who is Who" and oti,t'r biographi-
cal records. ~ 

(ii) Copies of the agreements have been placed in the ~i rar . The 
payments made to date are as follows : 

(i) Commission £ 1<15.500 
(ii) Travelling Allowances Rs. 56,247 
(iii) Fees " 3.39,980 
(iii) The answer to all these questions is in the affirma1ive. 
Sir E. L. Lutyens stayed from 3rd January 1924 to ::!3th Febl'uary 

1924. 
Mr. H. Baker stayed from 10th January 1924 to 29th f\'!Jruary 1.924. 
Mr. A. Rangaswami Iyengar: Is it the Government's 'opinion that 

all the qualifications contained in " Who is Who" referrec1. ti) justify th" 
drawing of these commissions ? 
The Honourable Sir Bhupendra Hath Mitra: The answer is in ~he 

affirmative. 
EXPENDITURE ON THE FOREST RESEARCII INSTITUTE, DEHRA DUN. 

1258. ':'M,. T. C. Goswami: (.") What i,; till' present number of officers 
in the Imperial Forest Scnir(' r('rrni1l'(1 in Bnrope? \Vhat i/O the pres~nt 
number of Indians in the 1 :nperial Forest 8er"icc ~ 

(-ii) Is it a fact that Local Governments have complained that the 
present system· of training in Europe does not. nttract a sufficient number 
of Indian candidates of the proper educational qualifications and social 
~tat s 1 
(iii) In what respects is the Research Institute at Dehra Dun unable 

to p~o i e the training obtained by the probationers in Europe T 
(iv) What is the total amount already !,;Jlc'nt up to date on the new 

Forest Research Institnll1 at Dehra nnn ? 
(v) \Vhat salaries are paiLi to the Bur<1pean " Experts" in th. 

Research Institute and to their Indian Assistants T What are their 
qualifications f • • 
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Mr. :1. W. Bhote (i) There are 303 officers of the Indian Forest 
Service who have been trained in Europe and appointed by the Secretary 
of State. Of these 33 are Indians. 

e ii) The reply is in the negative. 
e iii) It is only in respect of certain aspects of " practical sylviculture" 

that the Forest Research Institute and College, Dehra Dun, is not still 
able to give efficient training. but this deficiency is decreasing steadily 
as time goes on. The attention of the Honourable Member if; also inyitpd 
to the replies given to Mr. Patel's question asked in the LegislatIve 
Assembly on the 11th February, 1924, and to the Honourable Mr. P. C. 
Sethna's question in the Couneil of State on the 20th February, 1924, re-
garding the training of Indian Forest Service probationers at Dehra Dun. 
e it') The Honourable Member is referred to the answer given by the 

Honourable Sir Narasimha Sarma to the Honourable :\Ir. P. C. Sethua ':-, 
question in the Council of State on the 7th March, 1924. 

e v) A statement ~i in  the information asked for is laid on thl) table. 

Statement sh.owing the pay and qualifieations of the European Experts and thei,' 
AMistants employed at the Forest Research Institute, Dehru Dun. 

Name. 

l. Mr. W. Raitt, Officl"r-in· 
cha.rge. 

2. Mr. M. P. Bhargaval,\ 
1m perial A88istan t. 

3. S. Fitzgerald, Officer-
in-charge. 

4. L. N. Seaman, Officer-
in-charge. 

o. C. R. Ranganathan, 
Imperial A88istant. 

6. Syed Mohammad Has-
nain, upper grade assist-
ant. 

7. Captain J. H. Warr, 
Officer-in-charge. 

8. S. Kamesam 

9. W. Nagle .. 

Section. 

Paper Pulp 

Do. 

Seasoning 

Timber Testing 

Do. 

Do. 

Wood Preserva.-
tion. 

Do. 

Pay. 

Ra.I,750 

Rs. 375 in the 
I. F. S. scale and 
duty allowance of 
Rs. 1[,0. 

Rs.I,750 

Rs.l,750 

Ra. 375 in I. F. S. 
scale plu.< duty 
allowance of Rs. 
150. 

Rs. 250 pZ,u duty 
allowance of Ra. 
75. 

Ra.l,700 

Rs. 475 in tht' 
I. F. S. scale plu .• 
duty allowance of 
Ra.I50. 

Qualifications. 

Is a paper and pulp 
maker by profession. 
F.C.S. 

Has undergone training in 
the United Kingdom in 
pulp making on State 
Scholarship from the 
United Provinces. 

Is a seasoning expert by 
profession. 

M.A., B.Sc., A.M.E.I.C. 

B.Sc. (Honours), I. F. S. 
Officer. 

B. & E.E. (Roorkee) with 
2 years' practical train-
ing in N. W. R., Lahore. 

Js a wood preservation 
cxpert by profe88ion. 

R.E. (Mech.), M.E. (Hon· 
ours). 

Wood Workshop Ra. 750 in 750- Is an expert wood worke r 
50-850 scale. by profession . 

. , 
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QUESTIONS AND ANSWEBS. ~  

Pandit Shamlal Nehru : 'fhe Honourable Member says that the 
number of Indians is aa out of 303. May I know what was the number 
before the Indianisation began? 

Mr. J. W. Bhore :  I must have notice of that question. 

Mr. Devaki Prasad Sinha : To what cause do the Government of 
India ascribe the low percentage of n ian~ in this Service T 

Mr. J. W. Bhore :  I am not prepared to assign any. reason. 

STATEMENT re THE TWO JUDGES WHO EXAMINED THE CASE OF INTERNEES IN 
BENGAL. 

1259. "Mr. T. C. Gcswami: (i) Has the attention of Govcrnmellt been 
drawn to a newspaper statement that of the two officers, described by the 
Governor General in his inaugural Addres.,> to the Assembly on the 31st 
January 1924 as " two High Court Judges ", and, later, corrected by 
the Home Member as " two Sessions Judges ", who are stated to have 
examined the cases of the Bengal internees, one is not even a SebSioDi 
Judge but 8 District Magistrate 1 

(ii) If the above statement is true, will the Honourable Home Member 
be pleased to make a final, definite and correct statement on the subject ! 

(iii) Have Gn\'ernment con&idered the advisability of disclosmg the 
names of the " Judges "  , 

The Honourable Sir Alexander lIuddirna,n : I invite the Honourable 
Member's attention to the replies given to questions on the subject a~ e  

by Messrs. Syamacharan and Amar Nath Dutt on the 10th March, 1924, 
and by Mr. Gaya Prasad Singh on the 13th March, 1924. 

NOMINATED OFFICIAL MEMBERS OF THE CENTRAL LEGISLATURE. 

1260. *Mr. T. C. Ooswami: (i) Is it not a fact that among the nomi-
nated official Members of the Assembly and the Council of State, other than 
Honourabie Members and Secretaries in charge of Departments of the 
Government of India, there are some highly-paid officers who have no 
substantive post other than membership of the Assembly or the Council 
of State f 

(ii) How many of these officials, referred to above (that is, other than 
){p:nbers of the Executive Council and Secretaries) fill no other posts 
dUl':ng the time that the  Legislature is not sitting.f How many, if any, 
of them revert to other duties as soon as a session of the Legislature is 
over Y 

(iii) What were their numbers during the last session of the Legis-
lature in each of the two Houses' What is the salary drawn by each of 
them' Do they receive, in addition to their grade pay, any other allow-
ances, B.g., travelling and halting allowances as M. L. A.'s , 

Sir Henry Moncrieff Smith; (i) and (ii). It is presumed that th~ 
Honourable Member is referring to -officials serving under Provincial Gov-
ernments who arC' nominated to l'cpl'('sent their Proyinces in the Legisla-
tive Assembly or Council of 8tate. All such officials hold other apl)oint-
ments when the Chamber of which they are ~ ers is not sitting, and 
on the termination of a session revert to those appointments unless they 
proceed on leave. • 

• 
U5LA • 



2632 LEGISLATIVE ASSEMBLY. 

(iii) During the Delhi sitting's of the current session there were 6 
provincial officials in the ('oum,il of I::Itate and 12 in the Legislative 
Assembly. The Gowrnment of India ha\'e no information as to their 
salaries which (h'pend on thl' nHt Ul'l' of thrir appointments in their Pro-
vinces. Officials. whose headquarters are not at the place of meeting, are 
entitled to the same tl'a 'llin~ ctlld halting- allowances as non-officiul 
·Members. 

Mr. T. O. Goswami : Is it a fact that all these officials have 
ttnbstantive posts to which th('~' ],,'\"('1'1 011 the termination of the sef'sion 1 
All of them? 

Sir Henry Moncriefi' Smith: They all have substantive posts. 

Mr. Devaki Prasad Sinha : Is it not a fact that one Mr. Forrest a~' 

representing the (towrnment of Bihar and Oris.sa in the Conncil of State 
for about a year and at that timr h(' hp)rl no slIhstatiw post ander till' GO\'· 
ernment of Bihar and Orissa! 

Sir Henry Moncriefi' Smith: I think it is extremely improbable. 

DISMISSAL OF MR. X. SUBBA HAO, TELEGRAPHIST, BEZWADA. 

1261. * Mr. T. O. Goswami: (i) Is it a fact that an order was paaaed 
by tile Postmaster-General, Madras Circle, in dismissing Mr. N. Subba 
Rao, Telegraphist, Bezwada. in 1922 after a seryice of seventeen years, 
on charges furnished by an anonYlhOUS letter and a C, I. D. Inspeetor'ft 
report and that the order sets out the different heads or counts under which 
he j,., charged with being either a non-eo-operator or one 'NttO acrively 
h1lDl.nthises with the movement ~ 

(ii) If so, will Government he pleased to say: 

(a) Whether there is or has been any rule or order forbidding 
Government senants to wear Khaddar or declaring the 
wearing of Khaddar by a Government servant an oft'enee 

," punishable with dismissal? 

(b) '~r. lether contribution by a near relation, P,.g., daughter, of a 
Government Servant to the Tilak Swaraj Fund is fvrbidden , 

(c) WlJethel' reading of the " Bombay Chl'of) ide" the " Hindu," 
etc., by a Government servant is forbidden T 

The Honourable Sir Bhupendra Nath Mitra: (i) The attention of the 
Honourable Member is drawn to the repl;y g-iwn to questioll No. l1:3H by 
Mr. Gaya Prasad Singh. 

(ii) (a). No. 
(b) This will depend on the circumstances of ea(!h individual 
ca.'le. 

(c) No. 

Mr .. T. O. ~s a~ : WIll the Honourable Member kindly answer 
my specific questIOn (u) (b), namely, whether contributil)J1 by a near 
relation, e.g., daughter, of a Government servant to the Tilak Swaraj 
Fund is forbidden and constitutes an offence for the father? 

The ono ra ~e Sir ~h~pen ra Nath Mitra: I have already given a 
reply to that questiOn. It WIll depend OTt the circllmstances of each iudi-
yidual ca.'!e, and the opinion of (~l'n ent . 'ill be based on the inter-
pretation of the Government -Servants' Conduct Rules. 
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Mr. A.. Ra.ngaswami Iyengar : May I know whether a contributi'ln 
by itself will constitute an o/f(,ll('p ! 

The Honourable Sir Bhupendra Nath Mitra: I will refer the Honour-
able Member to rule 22 of the Government Servants' Conduct Rules. 

Mr. A.. Ra.ngaswami Iyengar : I want to know the opinion of the 
Government of India upon that matter. 

Mr. President : You cannot ask for opinion. 

Pa.ndit 8ham]a] Nehru : May I know what action was taken against 
the wives and daughters of member", of the Indian Civil Scrvice who had 
subscribed to the Dyer Fund ? 

Mr. T. O. Goswami : That is a humanitarian fund ! 

The Honourable Sir Bhupendra Bath Mitra :  I shall require notice 
of that question. 

Pandit 8hamlal Nehru: I will ,;end notice later on. 

Mr. V. J. Patel: What is the interpretation of the Government in 
regard to the rules in the case of a (JOH'rnmt'nt st']'\"ant contributing to the 
Tilak Swaraj Fund ? 

The Honourable Sir Bhupendra Hath Mitra: I do not quite catch 
the Honourable MeJIl\wr. 

Mr. V. J. Patel: What is the interprt'tation of the Government of 
India of the rules guiding Govermllf'nt s(,rYants on the question of the 
contribution ~' a Gon'rnm('nt s('1'\'ant to the Tilak Swaraj Fund T 

The Honourable Sir Bhupendra Nath Mitra : The Government of 
India have to form their opinion ill ('aell ease with reference to the 
Government Servants' Conduct Rule·s. 

Mr. V. J. Patel: But what is the interpretation of the rules so far 
as this particular question is coneerned 7 'What is the interpretation 
of the Government of India on this qlH'stion ? 

The Honourable Sir Bhupendra Nath Mitra: I have nothing to add 
to the various replies that I haw already goh'('n to this House. 

Mr. V. J. Patel: I appeal to the Chair, I want the interpretation 
of the Government of India on the rules. 

Mr. President: It is quite a le!!itimate answer to give that ., I have 
nothing to add to what I have already said." You camlOt compel any 
Member to give an answer when hl' sars'" I cannot add to what I have 
already said." 

Mr. V. J. Patel: Does that mean that the Government of India 
have no opinion ! 

Mr, President: Order, order. 
Pa.ndit 8ham1al Nehru: ){Il,Y I ask whether the Honourable Member 

finds it inconvenient to add to the answers he has alrea ~  given T 
Mr. V. J, Patel: May I ask a supplementary question' 
Mr. Presidllnt : If it is 8 new one. 
II!'. ~ ;t. Patel: Does this mean that tn.e Government of India have 

DO opinion 'tt '~  f, • . 
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Mr. President: You cannot have a question on a matter of opinion. 

Mr. Devaki Prasad Sinha: Is there any rule according to whieh 
contribution to any fund by a daughter constitutes an offence against 
the father? 

The Honourable Sir Bhupendra Hath Mitra: I have already replied 
to that question, namely, that each case has h> be judged by Government 
with reference to the circumstances thereof. I have nothing to add to 
what I have already stated. 

Mr. Devaki Prasad Sinha: Can Government conceive of any cir-
cumstances in which contribl1tion by a daughter involves an offence for 
the father T 

Mr. President : That has already been answered. 

Mr. A. Rangaswami Iyengar: May I know how the o ~rn ent 

expect their subordiNates to he guided with regard to the interpretation 
of this rule if in each case the circumstances have to be ju<i;red separately 
by the Government of India' and the Government servants do not know 
exactly the import of the rule ? ' 

The Honourable Sir Bhupendra Hath Mitra: The Government 
Servants' Conduct Rules are very explicit on the subject. 

Mr. Amar Hath Dutt : May I know' what is rule 22 T 

Mr. President: Order,  order. The Honourable Member may look 
at rule 22 instead of putting that question. 

La.la. Hans Raj : May I know if that girl is married or unmarried? 

The Honourable Sir Bhupendra Hath Mitra: Our information is that 
site is unmarried. 

Mr. Amar Hath Dutt : Has she no property of her own' 

Mr. President: Order,  order. There have been a sufficient number 
of supplementary questions. Mr. Goswami. Question No. 1262. 

Mr. AIDar Hath Dutt :  I only ask, has she no property of her own' 

Mr. President: Order, order. 

TENDERi!l FOR LOCOMOTIVES. ""'1 

1262. ·Mr. T. O. Goswami : Will Government be pleased to state: 

(1) The number and type of locomotives for which tenders have 
been called by the Railway Board at the beginning of this. 

(2) 

(3) 

(4) 

(5) 

year; 

The total numbers of tenders which were receiver! ; 
'l'he lowest prices received from tenders from 
(a) the United Kingdom, 
(b) India, 
(c) the Continent, (especially, Germany), 

Whether it is true' that orders have been pla ~  in the DnitN 
Kingdom; 
If the reply to' (4) is in the affirma ti ve, what,.· were bhil; reasons 
which induced the Gove:rIJ,JD..eJ);,t tt;). pasS.o:v.er· the loWer Con-
tinental tenders .'.. "  " ".. .. 

.l'~ ~ L...... 
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(6) 1£ there was any departure from the-lowest priee tender for 
the .same specification, why the benefit of that departure was not 
glV(;U to the Indian locomotive manufacturers instead of being: 
given to the United Kingdom' 

Mr. C. D. M. Hindley : As my reply to this question is rather a 
lengthy one, I will, with your permission, lay it on the table. 

Mr. T. C. Goswami: Will the Honourable Member kindly read the 
answer, because the House would like to hear his :answer if it is not too 
long? 

Mr. C. D. M. Hindley: The .answer is ,rather long, but if you wish 
me to do so, I will read it. 

Mr. T. C. Goswami : The question is a short one, and I request the 
Honourable Member in charge to answer the question-orally to the 
House . 

. Mr. President: What was the answer given T 

Mr. C. D. M. Hindley: My answer was that -" the answer is a long 
one and if you will permit me I will lay it on the table." 

Mr. GayaPrasadSingb: Then how can we ask supplementary 
questions' 

Mr. T. C. Gosw&nli: I submit that the questions are very short 
ones-questions of figures only, and I think the House would appreciate 
the Honourable Member's reading out his a1lBwer. 

Mr. C. D. M. Hindley: I am perfectly willing to do so, but I was 
only wishing to avoid wasting, or rather taking up the time of the 
House. . 

(1) The Railway Board called for tenders for 60 broad gauge 
locomotives as follows :. 

40 of the 4-6-0 type and 5 each of the following types 2-8-0 and 
0-6-0 goods and 2-6-4 and 2-8-2 tank. ; 

(2) 21. 

(3) The lowest prices tendered for each of the types were: 

4-6-0 2-8-0 .. 6-0 2-6-4 2.8-2 

(a) from the United Kingdom £5,950 ~  £5,135/10 £5,467/15 £5,080 

(b) from India .. R8. 1,25,538 No tenders received 

(e) from the Continent £5,478/13 o ~ £'i,W £-1,700/9 £4,464 

/. 

(4) Orders were placed in the United Kingdom for the 4-6-0. 
0-6-0, 2-6-4 and 2-8-2 types. No orders were placed for the C 

2-8-0 type. 

(5) & (6) The forty 4-6-0 type locomotives are urgently needed to 
cope with traffic on the East Indian Railway. The approxi-
mate rupee price of the f{mr lowest tenders was :  . 

Rs. 98.000 for a French tender. , 

Rs. ~  } 
Rs. 1,06,000 for British ~e ~rs. 
Rs. 1,lO,1lO0 • • ... ~ 
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The British tender at approximately Rs. 1,10,000 per locomotive 
was selected as the most advantageous of these four because all the 
locomotives from this firm would be available for use on the line about 
three months before those offered by the other British firms, and still 
longer before those offered by the French firm, an order with whom would 
not be completed for oyer a year and a half. It was clear that more 
would be lost by the ela~' in delivery than the sum of Rs, 12,000 per 
locomotive by which the accepted British tender exceeded the lowest 
French tender, or the sum of Rs. 7,000 by which the accepted tender 
exceeded the lowest British tender. 

The Indian firm' tendered at approximately Rs. 1,25,500, or about 
Rs. 15,500 more than the accepted British tender. In addition they could 
only. offer deliyery more than three months later. Their tender had 
consequently to be rejected. 

For the 0-6-0 type the three lowest tenders were from a French, an 
Italian and a British firm. The Italian firm offered delivery after 63 
weeks, a period whi,ch rendered their tender impossible to accept. The 
contract was offered to the French firm but was declined by them, and 
the order was consequently placed with the British firm. 

The 2-6-4 locomotiyes are urgently required for suburban service 
on the Eastern Bengal Railway, and traffic is ein~ lost by their absencc. 
The two lowest tenders were from a French and a British firm. The 
British firm offered delivcry approximatcly five months earlier, and 
their tender was consequently accepted. 

The three lowest tenders for the 2-8-2 type were from two French 
and one British firm. Orders were passed that the contract was to be 
offered first to the lowest French tenderer and secondly to the next 
lowest French tenderer, and only if both failed to satisfy the require-
ments of the High Commissioner for India, to the British firm. One 
of the French firms failed to satisfy the High Commissioner's require-
ments and the other declined the contract. The order was consequently 
placed with the British firm. 

Dr. H. S. Gour: In view of the statement of the Honourable 
Mr. Hindley, will he please explain to the House how h(' can reeon i ~ 

his statement with the statement published in the newspapers which 
I will read to him : 

" The Vulcan Foundry, Limited, of Xewton-Ie-Willow8, were notified in mail week 
that their tender for the supply of 40 locomotives for the East Indian Railway Compan," 
had been accepted. The engines are of a very heavy type for use on a  5 ft. 6 in. 
gauge railway. The tenders were put up t{) open competition which was very keeu 
and the Vulcan Company made a big cut in price in order to keep the work in Englanrl.. 
The engines have to be delivered within the next five or six months and their manu, 
facture will provide for a large number of men." 

Another telegram dated the 24th April says: 
"Orders have been placed with Messrs. Hawthorn Leslie and Company, of 

Beburn,ol!-Tyne, and Messrs. Kerr Atuart and Company of London for four and aix 
tank engines, respectively, for the Indian State railways in addition to the 40 passenger 
engines recently ordered from ihe Vulcan Foundry of Newton-Ie-Willows for the a~t 

Indian Railway Company. The contracts were secured in the face of keen continentllI 
eompetition, the deciding faetoJ"8 being the high class character IJf the work and spee.l 
in delivety." • 

Mr. C. D. M. Hindley: The Honourable Member asks me to 
reconcile my statement. with the newsparer report. I am not responsible 
for the newspaper report, Sir . . 
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Pandit :Ma.ciaD Mohan :M&laviya : May I ask the Honourable ~re er 

if it is a fact that on the announcement made by the Goyernment in 1921 
that locomotives will be purchased in India the Peninsular IJocomotive 
Company was formed and that on the forma1 ion of that company 
English manufacturers reduced the price of a I'ertain type of locomotives 
from £13,500 to £5,000 apiece. 

Mr. C. D. M. Hindley: I think the Honourable Mcmh!'l" is asking 
me to statc whether it is a fact that certain statements made by the 
Tariff Board are correct. (A Voice:" Will you please addre8s the 
House?") I am addressing' th!' Chair. not the House. 

Pandit Madan Mohan Malaviya : 'Yill you speak louder! 

Mr. C. D. M. Hindley: I am not !!oing' to speak any louder because 
I can be heard quite clearly <til o\""r 1 h., Hous(>. The Honourable Member 
Sir, has asked me to statl' whether ('ertain remarks made by the Tariff 
Board in their report are correct. 

Pandit ltI&dan Mohan Malaviya :  I did not say that. 

Mr. C. D. M. Hindley: The Honourable Member's statemcnt ap-
peared to b!' takpn sllh'ta ltiall~' froJll thl' Tllritf Board's Repnl't ~ l  if 
he was quoting' from it. I haye 110 douhl thc facts are COITect. 

Pandit Madan Mohan Malaviya : ~  qt\estion was w!ll'ther it is a 
fact that on the announcenwnt madl' hy tl](' GO\"('J"nnl'>'Jr of Im1i<l in 
1921 the PeninsulAr Locomotive Compan:" was formed, that the company 
offered to s ppl~' locomotins of it certain t~ pe whieh the English 
manufacturers had o/fer'e(1 for ~  and that on that company heing 
formed the English compallie;o; renneI'd their price for the S3me type of 
locomotives from £13,500 to £5,000 apiece. 

Mr. C. D. M. Hindley: That.is a complete misrepresentation of the 
facts. The true facts will b!' found in the Tariff Board'8 Report. 

Dr. H. S. Gour : Is the Honourable Member aware of the fact that 
the 'rariff Board Report recommended that, in view of eertllin facts 
which they stated, the Peninsular Locomotive Company's claims should 
receive the special consideration of the Gonrnment of India? Has thf' 
spe~ i  consideration recommended been g'i"en to the t'olllpany or is it 
to be given? 

Mr. C. D. M. Hindley: I am quite aware that the Tariff Board reco.n. 
en ~  that special consideration should be g-i\"en to) the Peninl';ular 
Locomotive Company. We are still waiting for some sUil'gt'stion from 
that (~o pan  for the kind of special consideration which they would 
like to have. . . • 

Mr. Devaki f~  Sinha : Is it a fact that lor th l'e~ yea rs TH'eced-
iug the present year the demand for locomotives in the late ana~e  

l'ailmlYs and Company-managed railways was more than ~( (  per year. 

Mr. C. D. M. Hindley: I cannot remember the exact figures but the 
number was probably somewhere in the neighbourhood of that: 

Mr. Devaki Prasad Sinha: Can the Go,\'ernment of India give unY 
l'eAson for this sudden decline in demand from ~oo to 60 ! . 

Mr. C. D. M. Hindley ; I.e811 give a large .number of reasons. I do 
not D(~  whether I am I'x)('eted to make a speech on the subject. 
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If the Ho.no.urable Member will give me no.tice o.f that questio.n, I will 
answer it fully. I have a very full and complete explanatio.n for the 
drop in the demand fo.r lo.co.motives. 

Dr. H. S. Gour : Is the Ho.nourable Member aware that EngliBh 
railway companies have placed their o.rders fo.r the supply of ~o noti. e  

in Germany and that the matter was the subject of debate in the HOUle 
of Commons' 

Mr. O. D. M. Hindley: Government are no.t aware of that fact, Sir. 

Mr. Oha.mall Lal: Will the lIono.urabl<, Member read page 170 of 
the Tariff Bo.ard's Report, which subOltantiates the statement made by 
the Hono.urable Pandit ? 

Mr. O. D. M. BiDdley: I am sorry I have no.t go.t the Report w.ith 
me. 

Dr. H. S. Gour: We can give a copy with the Po.rtions duly marked 
-for the benefit of the Hono.urable Member. 

Mr. T. O. Goswami : Is it a fact that the Bombay, Baroda and Central 
India Railway are making locomotives which are both k>Jundand 
eeonomical , 

Mr. O. D. II. Hindley: The Bombay, Baroda and Central India 
Railwav have manufactured a certain number of lo.comotives at the 
Ajmer • workshops which I believe are giving go.o.d service . 

. Mr: Oh&man Lal: May I remind the Hono.urable Member to. read 
the footnote at page 170 of the 'l'ariff Board's Repo.rt. .. " 

lIIr. President: That is not a questio.n. 

Mr. Oha.man Lal : I am putting the questio.n to him whether it is 
no.t co.rrect that the price paid in 1920 fo.r a I,o.como.tive was £13,633 and 
in 1922 it was £5,120 T 

Mr.O. D. M. Hindley: Yes. Sir, I believe that statement is perfectly 
co.rrect. 

Mr. Devaki Pruad· Sinha : Is it a fact that the price quo.ted fo.r . 
Io.co.mo.tives in England is much less than the price of the same kind o.f 
lo.co.motives in India T 

Mr. O. D. M. Hindley: No, Sir, I think I am right in saying that 
that is not the case. 

ENCOURAGEMENT OF THE MANUFACTURE OF WAGONS AND LOCOMOTIVES IN 

INDIA. 

1263. ·1Ir. T. O. Goswami : Will Go.vernment be pleased to. state : 

(1) W.hether the Railway Industries Co.mmittee recommended that 
even at a sacrifice industries fo.r the manufacture o.f wagons 
and locomo.tives were to. be hro. ~ht into. existence in this 
country; . 

1..2) Whe,ther Sir Charles Innes was Chairman of that Co.mmittee 
and Mr. Hindley a member o.f it ; 

(3) Whether the recommendatio.ns o.f that Co.mmittee were accept-
ed by the G.overnment ; 

(4) Whether they suggested that the amo.unt of subsidy, bounty 
or other aBI'Iiatanee to be gi ~ to Indian manufacturerl 
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, of wagons and locomotives should be determined by the 
Tariff Board ; 

(5) 'Whether the Tariff Board considered this question; 
(6) Why the Government have allowed decisions to be reached 

on requirements fO!' the CUl'l'ent year before their propo~ls 
in the light of the Report of the Tariff Board could be 
considered by thc Assembly ; 

(7) Whether Government propose to im;titnte an inquiry into the 
conditions of these industries and into the causes why they 
are unable to compete and what is to bappen to them it 
the Government. pursue their poj;e.v of not buying in the 
cheapest market but in the enited Kingdom during the re-
maining two years of the Railway programme of five years 
sanctioned by the Assembly? 

JIr. C. D. M. Hindley: (1) Xo. The retommendation made by the 
Railway Industries Committee is to be founo. in the concluding portion 
of paragraph 9'of their Report, and is 10 the effect that the Tariff Board 
sbould investigate and make recommendations regarding the locomotive, 
wagon and similar industries, when ('onsidering" the question whether 
protection should be afforded to the steel in str~ . 

(2) Yes. 
(3) Yes. 
(4) Yes. 
(5) Yes. 
(6) The proposals of the Tariff Board "'ere ill the hands of Govern-

ment before a decision was reached on this year's tenders for ]oco-
motives; and a number of a~( ns has still to be purchased this year, 
sufficient to enable effect to be giwn to the recommendations of the 
Tariff Board as embodied in the Bill to be nlaced before the Assemblv 
this Session. - • 

(7) The policy of Government is not as stated by the Honourable 
'Member, and they do not propose to institute the in ir~' suggested by 
him. 

INQUIRY INTO THE 'VORKING OF TIlE GOYERNMENT OF INDIA ACT, 1919, 

1264. *JIr. T. C. Goswa.mi : (a) Will Gon-rnment be pleased to lay on 
the table a copy of the circular letters issued from the Home Department 
Gf the Government of India to the Provincial GovernmenUl, early in 
April 1924, in connection with the in ir~' into the working of the Gover:1-
Ulent of India Act of 1919 T 

(b) What liteps, other than this circular, haYe been taken in thi. 
ul3tler 110 far T and if so with what results .! 

The Honoura.ble Sir Alexander Mnddinlan: ((I) and (b). Government 
are not prepared at present to lavon the table a copy of the (lircular 
letter referred to. The letter is ~ aris('  in the communique issued 
on the 16th instant, a copy of which has :tlreadr been placed on the table 
and which also refers to the other steps whic.h have been taken. 

Mr. Devaki Prasad Sinha: Why are D!\t the Government pr~para  
to lay a copy on the table? '. . 

The Honourable Sir Alexander Mudd:.iman : Because the import flf 
thl! letter h$8, ~ea ' be&l commlllriC(lted. to the Rouse. 
~  G . ._.... . --I 
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LIST OF DmEcTOBS AND SHAREHOLDERS OF THE TATA IRON AND STEEL COM-

PANY, ETC. 

1265. *Khan Bahadur· 8arfaraz Hussain Khan : Will the Gonrmnent 
be pleased to lay on the table : 

(a) a statement showing the list of the Directors and shareholder.3; 

(b) a copy of the last audit report &l:owing the assets and 
liabilities, of the Tata Iron and Steel Company ? 

The Honourable Sir Clmrles Innes: (0) aud (b). A copy of the last 
balance sheet of the Tata Iron and Steel Company has been placed in th~ 
Library. This also shews the names of the Directors. 
The shareholders number several thousands and the Government 

have not copies of these registers. They can be inspected on payment 
at the office of the Registrar of Joint Stock Companies, Bombay. 

PUBLICATION OF THE LEE COMMISSION REPORT. 

1266. *XMn Halladur 8arfaraz Hussain KhIUl : Will the Government 
'"'e pleased to state by what time the Public Services o i~sio  (Lee 
Commission) report is expected to be published' 

The Honourable Sir Alexander Muddiman : The Honourable Memher 
is referred to the answer given to Dr. H. So Gour's Question No. 1063, 
on the 27h May, 1924. 

RECOMMENDATIONS OF THE INDlAN BAR COMMITTEE. 

1267. "'Khan Bahadur Sarfaraz Hussain Khan : Will the Government 
be pleased to state-when and what action they propose to take on the 
recommendat;.ons of the Indian Bar Committee Report T 

The Honourable Sir Alexander Muddiman : The Local Governments 
have been asked to furnish the Government of India with their views 
as well as the views of the i~h Courts, Judicial Commissioners' Courts, 
and of legal associations on the recommendations of the Indian Bar 
Committee. The Government of India propose to await their replies 
before taking any further action in the matter. 

GRIEVANCES OF FARIDPUR RAILWAY PASSENGERS. 

1268. *Khan Bahadur Sarfaraz Hussa.iD Khan: (a) Has the attention 
of Government been drawn to the letter published in the issue of the 
F'orwiJrd of the 9th May, 1924, page 8, under the heading" Grievsncel. 
of Faridpur Passengers" , 

~  If so, are the statements made in the letter, correct T 
(0) If correct, do Government propose to issue necessary instructionj;! 

to the railway authorities to remove the grievances complained of ? 

Mr. C. D. M. Hindley: (a) Yes. 
(b) and (0). Government understand that the suggestions made in the 

jetter are not practicable. Moreover the average daily numl)er of 
passengers from Calcutta to Faridpur by No.2:') Up. who might other-
wise travel by the Chitta gong Mail, is small. In the circumstances 
Government do not propose to take any action. 

SHIFTING OF THE SITE OF THE RAILWAY STATION AT FAIUDPL'R. 

1269. ·Mr. Kumar Sankar by : Are'the Government aware of cU1y 
I,lontrovt;lrsy going on btltweentwo paJrtietl atF~i p r (Bengan regarding' 

',. ;i, 
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the shifting of the site of the railway station there T If so, which site do 
th~ Government  contemplate adopting , 

Mr. C. D. M. Hindley: Government are not aware of any controversy 
goin!! on regarding the shifting of the site of the railway station at 
Faridpur, but inquiry will be made into the matter. 

PROVISION OF LATRINES IN QUARTERS FOR THE MENIAL STAFF OF THE 

EASTERN BENGAL RAILWAY. 

1270. *Mr. Kumar Sanksr Ray : Is it a fact tHat the Eastern Bengal 
Railway authorities build quarters without latrines attached for the menial 
Rtaff' If so, "\\ jll the (}Qvernment be pleased to state whether they con-
template directing the provision of latrines in such quarters , 
Mr. C. D .•. Hindley: Usually the quarters for the menial staff on 

the Eastern Bengal Railway are in blocks which have no latrines 
attached to them but are served by communal latrines situated close by. 
At small wayside stations, however, where there are few menial<; th .. ~  

are allowed to use the station platform latrines. Government consider 
these arran e~ents sufficient. 
Mr. N. M. Joshi: May I ask, Sir. whom the Honourable :Member 

calls menials ? 
Mr. C. D. M. Hindley: I am sorry, Sir, to have had to use the word 

but it is a common word in use in the railway service, and applies to the 
lower paid unskilled staff. I quite appreciate the Honourable Member's 
intention in a:-;kil1g' this question, and I have for some time been trying 
to take steps to remoye thp designation. I hope we shall be successful 
in finding a substitute. 

Mr. N. M. Joshi: The expression was not in question. 
Mr. C. D. M. Hindley: May I say, Sir, that the expressiun was used 

in the question. 

EMPLOYMENT OF LADY DOCTORS OR MIDWIVES IN STATE RAILWAY HOSPITAL<;. 

1271. *Mr. Kumar Sankar Ray: Is it a fact that there is no lady doctor 
or !uidwife attached to any State Railway hospital? If 30, does the 
Government contemplate making such provision' 

Mr. C. D. M. Hindley: The reply is in the negative. The faciliti,$ 
of local Civil hospitals to which the Railways contribute are open t::> 
Railway employes. 

MEDICAL ATTENDANCE FOR THE STAFF OF STATE RAILWAYS. 

1272. *Mr. Kumar Sankar Ray : Is it a fact that the present system 
ef rendering medical aid to staff of the State Railways is neither sufficient 
nor adequate to the needs of the staff and in I!onsequence most of the 
employees have to seek medical aid at their own' cost from other 
practitioners f 

Mr. C. D. M. Hindley: There is, so far as Goyernment are aware, no 
ground whatever for the statement made. 

INTRODUCTION m' A TIME SCALE OF PAY FOR THE SUBORDINATE ESTABLISH-
MENTS OF STATE RAILWAYS. 

123. 7 * Mr. Kumar Sa.nkar Ray: (a) Is it a lact that a time scale of 
pay has been introduced in th-.Postal, Railway Mail Service and Telegraph 
Depart!llents in India' • 



J,EGISLA TIVE ASSEMBLY. [5TH JUICE 1924. 

(b) If so, will the Govrrnment be pleased to state if they contemplate 
introducing such scale in the State Railways subordinate establishment as 
well ! 

(c) If not, why not? 

Mr. C. D. M. Hindley: (a) The reply is in the affirmative. 

(b) and (c). Railway suhordinates ordinarily serve on suitable incrf'-
mental rates of pay and it is not considererl desirable or necessary ft. 
make any changes. 

DIFFERENCE ~ RATES OF STARTING PAY OF THE MENIAL STAFF OF THE E. B. 
AXD N. \V. RAILWAYS. 

1274. *Mr. Kumar Sankar Ray: Is it a fact that the menial staff of the 
Traffic Department of the Eastern Bengal Railway st,lrt on Rs. 11 whereas 
the menial stan. of the Traffic Department of the Nortb-Western Railway 
begin with Rr. 15? If so, will the GO\'ernmem !lc pleased to state the 
rM.'Jon for such difference ? 

Mr. C. D. M. Hindley: The rates of pay of menial establishments are 
fixed by local authorities on each Railway and naturally differ according 
to local conditions affecting t he cost of li in~ anrl consequent standartl 
of wages necessary to secure th(' staff. 

QL'ARTERS OF THE ST.\TIOX STAFF OX THE E. B. RAILWAY. 

1275. *Mr. Kumar Sankar Ray: (a) Is it a fact that most of the 
thlltchc!d quarters for the station staff in the Eastern Bengal Railway are 
ill a bad condition through want of repairs and leak heavily during the 
wet season and that repeated representations to the local authorities for 
the T>u!"pose have brought no relil"f ? 

(b) If so, do the Goyernment contemplate to remove the cause for 
further complaint at an early date? 

Mr. C. D. M. Hindley : The repl~' to the first part of the question 
is in the negative and the point raised in the second part does not, ther~
fore, arise. 

~ TYPE OF QrARTElt:-; Fon THE lXDlAN STAFF OF STATE RAILWAYS. 

1276. Mr. Kumar Sankar Ray: (a) Is it a fact that repeated represen-
tations have been made to the effect that the t~rpe of quarters built fnr the 
:indian staff of thf' State Railways are most unsuitable in point of i.ccom-
mod:ttion, health, etc., and askin:;!" for an improved type of l{unrters T 

(b) Has any action been taken in the matter' 

Mr. C. D. M. Hindley: (a) and (b). All types of staff quarters on 
State Railways are approYf'd by Government and they are not aware 
that complaints hayp twcn made of the llTIsuitability of types adopted for 
the Indian staff. 

GRANT OF MEDH'AL LEAYE TO THE STM'F ~' THE EARTERN BENGAL RAILWAY. 

1277. -Mr. Kumar Sankar Ray: Is it a fact that in many instances 
Ditltrict Officers of the Eastern Bf'nglll Railway do not grtlnt immediate 
leave to the staff on meclical grounds for a month or even shorter period 
when such leaV!' is recommended hr tl (~ Hailway Medical Officers, with. 
out referring their cases t? the Chief MediHlI Officers which necessarily 
entails a good deal of delay and inconvenience to the applicants' 
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Mr. O. D .•. Hindley: Government have no information on th ~ 
subject which is moreover a detail of internal administration which mmt 
be left to the Agent of the Railway to settle. 

ARRANGEMENTS FOR CREMATION AT LALMONIRHA'l' ON THE EASTERN BENGAL 

RAILWAY. 

1278. *l!tIr. Kumar Sankar Ray: Is it a fact that the Eastern Beng'a! 
Railway' authorities have discontinued the privilege hitherto enjoyed hy 
the Hindu employees of Lalmonirhat to carry the dead bodies of employee'! 
or their relations to .t\logalhat in a brake van worked by a shuntin:.r 
engine or by a convenient truin for erpmation as there is no burning r.h:it 
at Lalmonirhat t If so. do the Gowrnment contemplate a in~ som!' 
Rrrangements for cremation at Lalmonirhat 1 If not, do the C(,ycrnment 
propose to direct the Railway adminiSTration to make such pr(l;-ision for 
the Hindu employees as has been ma\ie in th~ case of others 1 

·Mr. O. D: M. Hindley: Y lS. The privilege wal! hmvever authorised 
nnderaome misunderstanding and was withdrawn after 3 months. Ro 
far as Government are aware. no su('h concession is in existence els~

wht're and it ili not }H'opos('(l that ~' action should be taken in the 
matter. Local arrangements for the disposal of the bodlP"; of (((eeased 
Hindu employees should be mad(· a!-. in other places. 

QUARTERS FOR ~D  ASSISTANT STATIOl't l\l.\STER-S IN THE KATIHAR 

D ~'l' . 

1279. *Mr. Kumar Sankar Ray: Will the Government be pleased to 
state how many Indian ~ istant ~tat on :\Iasters are there in the Katihar 
District and how many of them I!l'r proyidpd with family quarters and !low 
many with single room quarters r 

l!tIr. O. D. :M. Hindley: There are eighty Indian Assistant Statio!l 
Masters including relieving hands in the Katihar District, forty-six of 
whom are provided with famIly quarters and sixteen with single 
quarters; the remaining eighteen who are DGt provided with quartel'S 
draw house allowance in lieu. 

PRODUCTION OF MEDICAL CERTIFICATES BY THE ESTABLI&!DIEXT OF THE 

OFFICE OF THE CONTROLLER OF MILITARY ACCOUNT8. SOFTHERK C(»I-

MAND AND POONA DISTRICT, ETC. 

1280. *l!tIr. N. 0, Kelkar: 1. (a) Is it a fact that in almost all cases 
of leave on medical grounds applied for by the establishment of the Office 
ef the Controller of Military Accounts, Southern Command and. Poona 
District, a production of a certificate from the Staff la' .~on. Poou;;. i" 
insisted upon , 

(b) Will the Government please state why the certificate.'> granted 
by medical attendants possessing a degree or diploma registerable in the 
United Kingdom or a degree or a license in medicine of the University 
of Bombl'lY, Calcutta, Madras or Lahore. or registered under the Bombay 
Medical Act VI of 1912 are not accepted T 

2. Is it a fact that promotions to the selection grade (90-5-170) 
to the extent of 30 per cent. of clerks in the Military Accounts Depart.-
ment have not been notified since April 1922, by· the .Military Accountant 
General' If 80 (a) will GtPvernment state the cause of delay also (b) 
h~n JJ,re these promotions likely to be notified-' 



LEGlStATlVE F.~ . [5TH JUllB 192 .... 

3. Is it a fact that the Government of lIUlia have withdrawn the gran1i 
of conveyance aJIowance sanctioned to clerks serving with regimental UJlitM 
and other :Military f-ormations, who reside over 3 miles from the place of 
duty on the ground that the clerks have gained advantages in the matter 
of their pay T Are the Government prepared to reconsider their 
decision T 

4. Is it a fact that the Military Acoountant General has refused to 
p li~h a pf'riodicallist of clerks who have passed the Subordinate Accounts 
Service Examination and r(~ awaiting prolDotion to that grade, to enable 
the individuals concerned to ascertain their respective seniority' If 
so, are Guvernment prepared to ask the l\Iilitary Accountant General to 
reconsidci' his decision , 

The Honoarable Sir Basil Blackett: Thf' an8V1'er is a long one 
and I propose to lay it on the table. 

1. (a) and (b). The Government of India have no information on the 
subject. Under Article R33, Civil Service Regulations, the ordinary rule 
is for such medical certificate to be cOllltersigned by the officer ill chief 
medical charge of the District in which the clerk resides. The Head of 
an office can, however, exercise his discretion in accepting or rejecting a 
certificate furnished by a clerk of his office from his medical attendant 
without such countersignature, 

2. Certain promotions ha,;e been made and notified but not to thf" 
extent of 30 per cent. Promotions to this extent are not obligatory. but 
depend on the discretion of the Military Accountant General and the 
existence of suitable candidates. 

3. The reply to the first portion of the question is in the affirmatiyf". 
Reports received sh-owed that the privilege which was not intended to be !\ 
source of profit was being abused. Sanction has, however, since been ac-
corded to the grant to permanent accountants and clerks serving with units 
8;lJd formations, of a bicycle advance of R'i. 150 each, recoverable in instal-
ments. The GovernmeJit are not prepared to reeoill.,ider the decision al-
ready arrived at by them in the matter. 

4. As the promotion of clerks to the Subordinate Account Service iii; 
made by selection, the publication of a seniority list of passed ean i ate.~ 

serves no useful purpose, more especially as the order would change after 
each examination. The Government do not consider it necessarY to make 
any change. . 

INQUffiY INTO THE WORKING OF THE REFORMS. 

1281. "Mr. Gaya Praa&d Singh: (a) Will the Government be pleased 
to state if any Committee has been appointed in India to examine the 
question of constitutional RefOl'lD8 T If so, what are the terms of reference, 
and who are the members T 

(b) If any such Committee hM been appointed, will it tour over the 
eountry, and examine official and non-official witnesses f H8.'! any expendi-
ture been sanctioned for the Committee ; and if so, how much T 

(c) Will the proceedings of the Committee be open to the publie, or 
conducted in camera T Will the Government, be pleased to publish all 
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papers in connection with the appointment of the ConmJittee, qd its plan 
of procedurfl 7 

The llonourable Sir Alexander M1MIdiwaD :  I have nothing to ad(l 
to the information contained in the communiques issued on the 16th 
and 23rd May, copies of which have already been placed on the table. 

ALLEGED Af3SAULT BY SOLDlERS ON MR. R. K. SJDHVA AT KAHACHI ~  
l:lENT ST 1. nON. 

1282. -Mr. Gaya Prasad Singh: (a) b it a fact that a Parsee gentle· 
man, named Mr. R. K. Sidhva, who wltnted to travel in a railway compart-
ment in which there were i:i few European soldiers at Karachi Canton· 
ment Station. WIIS alJu:-'Rd and rnt~l  ali:aaulted by the latter; anrl that 
the:; also defied the stal ion authorities and the Military PoJi<'e ! 

(b) What-was the seating capacity of the compartment, and how many 
soldiers were in it 1 Wa.'i the cal'riagt: reserwd for Europeans; and will 
the Govel"llment be pleased to make a full lit~te ent of the occurrence ; 
and also indicate what punishment, if any, has been meted out to the 
80ldiers for their conduct 7 

(c) Will the Government be pleased to lay on the table ~opies of 
instructions issued by the Military authorities on the behaviour of soldiers 
on Railways, and otherwise in their dealings with the Indians 7 

Mr. H. R. Pate: (a) and (b). The attention of the Honourable 
Member is invited to the replieb given to previous questioDB on thio; 
subject asked on the 2nd June, Nos. 1159 and 1165. 

(c) GoverIi.ment are not prepared to lay on the table the papers 
in question. 

Mr. Gaya Prasad Singh: Why are the Goyernment not prepared to 
lay it on the table Y 

Mr. B. R. Pate : The instructions referred to were of a confidential 
n&ture and are not entirel.'" st'ilable for publication. 

COMPENSATION CLAIMS PAID BY VARIOrs RAILWAYS FOR GooDs STOLEN, LOST 
OR DAMAGED. 

1283. -Mr. W. II. Hussanally: (a) Will Government be pleased to 
lay on the table a statement showing the llJDounts disbursed by the varions 
Railways in India during the past 5 years as claims for goods stolen, IOjt 
or in any wny injured while in transit , 

(b) What steps are being taken by the various RailwaY8 to reduce 
the amount of these claims , 

(c) What has been the cost of the establishment employed to investi-
gate and award such claims on the Railways concerned in eaeh year during 
the same period 1 • 

(ci) What has been the 00 -t of tilt' Hoitilway Poliee .on each Raihr.,.. 
,during the ume period both d· .I:.etiveand preventive' 
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(e) Is i~ a fact that a large part of thefts on the Railways are com-
mitted by the railway employes , 

Mr. C. D. M. Hindley: (a) and (d). Statements giving the informa-
tion asked for in regard to the principal Railways are laid on the table. 

. (b) The Honourable Member is referred to the reply given in this 
Assembly on the 3rd July, 1923, to Question No. 86 put by Mr. B. Venkata-
patiraju. I might add that though final figures of compensation claims 
paid during ~  are not yet ayuilable, the estimates show a very 
considerable reduction on the fjgures for the previous year. 

(c) The information is not available. 

(e) Government are not aware that this IS so. 

(a)-Statemellt showing the amoullt of compensation paid by the prineipaZllailwaya tor 
goods lost or damaged during the last five years. 

RailwaYL )1918.19. 1919·20. 

I 

1920-21. 1921·22. 1922-23. 

Rs. Rs. Rs. 
Rs·1 R •. 

Assam.Bengal .. 10,1531 19,481 12,535 : 16,418 23,086 

Bengal and North We8tern i 67,360 1,09,455 83,972 .87,810 I 1,70,516 
Bengal·N agpur ··1 1,13,i63 1,75,237 • 2,00,833 2,64,261 1,98,972 

B. B. and C. I. 6,39,510 24,98,762 i 34,64,830 i 22,68,575 15,67,600 
Burma 19,859 38,499 : 42,636 i 51,209 45,183 

I 

Ea.stern Bengal 1,36,172 1,78,478 : 1,79,243 : 1,88,539 1,98,554 

East Ind ian 8,02,935 12,.57,351 21,29,942 : 27,18,031 53,02,013 

G. I. P. ti,27,244 12,42,304 25,42,259 , 28,10,872 19,68,436 

,Jodhpur.Bikaner 43,193 62,371 29,112 I 41,047 97,428 

M. and S. M. .. 2,11,238 I 2,49,502 ; 2,58,902 : 2,89,182 2,21,125 

17,579 i 
"I 

Niza.m's 13,887 39,970 I 40,713 38,222 
I 

North Western . '116,63,590 10,73,653 i 17,82,802 : 23,40,533 16,81,559 
I 
I 

Oudh and Rohilkhand 1,69,438 1,60,595 3,62,260 I 4,60,437  4,97,212 

Rohilkund and Kumaon 9,931 I 20,881 24,147 i 40,532 45,105 

South Indian I 87,715 95,9271 
78,830 63,951 .. 1,12,044 

I 

----
i I 

TQt&l 46,40,395 : ~  112,49,370 116,95,989 121,111,961 
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t~ . ''' Qe '&ruf 6rPdlice--Forc/J,lnrAe., the prit!.CipolRIIiHP", .dtHMflut-ra 
tiona dlLring the lllllt five yearJl. 

Railw&y Administrationa. 1918·19. 1919·20. 1920·21. 1921·22. 1922·23 

&S. Rs. Rs. &S. &S. 

Aasam.Beng&1 .. .. 88,111 92,859 l,06;tUi 1,,21,573 79,041 

B. and N. Wl!8tem " 75,226 81,M7 -12,5tt6* 94,316 93,225 

BetI'gal·Nagpor .. 1,97,66.5 1,91,391 1,95,OIl 2,14,276 2,26,512 

B.  B. and C. L .. 4,52,731 4,87,090 5,42,877 ~ 1,37,773 

Burma .. .. 1,86,373 1,82;657 1,85,147 1,90,953 2,24,31H 

Eastern ':&lIgal .. '1.07,855 1,33,381 1,42,121 1,48,492 UO,06O 

East Indian .. 4,90,990 5,46,106 6,15,387 6,36,236 6,75,208 

G. L P. .. 3,6.i,223 4,10,963 4,45,667 4,62,630 5.,11,438 

Jodbput.Bikllner .. 211.440 39;828 39,988 54,651 52,258 

M. and S. M. .. . . 3,06,407 3;69,015 4,05,621 4,13,263 4,13,746 

Nizarn's .. 1,49,272  1,55,932 2,09,912 1,74,741 1,78,491 

North Western .. 3,9),,612 4,22,308 6,91,501 8,27,731 6.38,545 

Oudh and RoWlkhand ..  .. 63.2M 90,221 1,00,500 1,2,,595 1,33,686 

Rohilkund and Kumaon .. 22,872 32,469 38,225 29,804 31,634 

Sooth Indian .. .. 2,32,973 l ~ 2,56,502 2,56, 11M ~ 

31,56,004 34,88;862 89.82,139 ~  '·U3,&6 

*The minus figUn-is due to adjustment. 

PRESENT PRICE OF PETROL IN INDIA AND ITS PRICE DUllING THE PAST FIVE 

YEARS. 

1284. *Mr.W .•. Buasan&lly: (a) What has been the price of petrol 
in India d llring the past five years T 

(b) Is it a fact that at present the price is in the neighbourhood of 
Rs. 2 per gallon f 

(c) It! it a fact that in England it is aboutBs. 1-4 per gallon f 

(d) Is it a fact that while in India and Bunna there exist l~e. t 
fields 'from which petrol for local consumption is manufactured England 
receives its supplies from Persia Y • '  _ 

(e) U 80, what are the causes of the differences in price in India a~  
England' • • ' 

~ • 
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The Honourt.ble Sir Charles Innes: (a) Prices of petrol in Calcutta 
have been in-

1919-20 
1920-21 
1921-22 
1922-23 

1923-24 

(b) It is now RB. 1-11-0. 

Rs. A. P. Rs. A. P. 
1-12-6 
1-8-6 
1-14-0 
1-14-0 
1-14--0 to 1-11-0. 

(c) The price in the United Kingdom is believed to be Is. lld. 

(d) The latest statistical return shm's that in ]922 the United 
Kingdom only obtained one-fifth of her supplies from Persia. 

(e) The price of petrol In England and India is almost the same, if 
the excise duty in India be left out of" consideration. 

Mr. Chaman Lal : May I ask the Honourable Member whether he is 
quoting the retail price or the wholesale price '! 

The Honourable Sir Charles Innes: The retail price, I think. 

Dr. H. S. Gour: May I ask the Honourable Member whether he has 
3scertained since I asked a question a year and a half ago, that Indian 
Companies were pl'ofiteprin~ and that the cost price of petrol was 1 a. 
6 p. as stated by the Indian Motor Car Association, and that they were 
selling petrol by forming a combine at the rate the Honourable Member 
has quoted? 

The Honourable Sir Charies Innes :  I do not accept the cost of 
production quoted by the Honourable Member, nor his statement about 
combines. 

Mr. Coman Lal : May I ask the Honourable Member for the addresil 
of the shop where he can get petrol at 1 a. 6 p. Y 

PREVENTION OF PROFITEERING IN PETROL. 

1285. ·Mr. W. M. Hussanally : (a) What is the cost of manufacture 
of petrol in India and Burma T 

(b) What is the average cost of transport, 

(c) What is the average profit the Petroleum o panie~ make per 
gallon f 

(d) Is it a' fact that all Petroleum Companies in India and Burma 
have combined and have come to an undertaking with the l\merican 
Trusts for the sale of Petroleum in India at a fixed price ! 

(e) Is it a fact that consumers have from time to time protested 
against profiteering in the different trades T 

(f) If the Government have no information on the subject will they 
make inquiries and place the result before the House? 

(g) Who are the shareholders and managers of these Petroleum Com-
panies-Indian or Continental? 

{It} Do Government propose to take s,t.eps to prevent this profiteering 
and high price of petrol' T 
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The Honourable Sir Oharles Innes: (a), (b) and (c). The Govern-
ment have no information. 

(d) The Government are aware of no such arrangement with the 
American Trusts. 

(e) The Government are aware that there has been agitation against 
the price of petrol. 

(I) The Government do not propose to institute any such inquiry. 
(g) The Government have no information. Lists of the shareholders: 

of eompanies registered in India can be inspected on payment of fees 
at the local office of the Registrar of Joint Stock Companies. Names 
of directors of most of the oil companies in the world are given in the 
Oil and Petroleum Manual. 

(h) The first part of the question contains an assumption which 
the Government are not prepared to admit. With regard to the second 
part, I would refer the Honourable Member to my answer to a similar 
question by MI". Harchandrai Vjshindas. 

EFFECT 01" THE ENHANCED DUTY ON MOTOR CARS. 

1286. ·Mr. W .•. HUBBanally : (a) Is it a fact that the enhanced duty 
on motor cars imposed for the last two years has affected the trade very 
considerably , 

(b) Is it a fact that in consequence of this high duty American cheap 
and flimsy cars have stolen a march over the more expensive but substantial 
English ('ars T 

(c) If so, do Government propose to take such steps as woubl .... 
fit the English manufacturer over foreign? 

The Honourable Sir Oharles Innes: (a) If we go by the number 
of motor cars importE'd into India, the trade was vel'y depressed in 1921-22, 
in which year only, 2,895 cars were imporlt·ll. ThE'se low imports were 
mainly due to very heavy imports in 1919-20 and 1920-21. A further eon-
trihuting factor was the extremely high price of motor cars. For instance, 
in 1921-22, the recorded value of the  English motor cars, according to 
the Seaborne Trade Returns, amounted to no It·ss than Rs. 10,600 per car. 
In comparison with these two factors the Govcrnment of India think that 
the effect of the 20 per cent. duty upon the trade was smalL These views 
are confirmed by the fact that in the 18.o.;t two financial years, in spite of the 
increase of the duty in March 1922 to 30 per cent., the import trade in 
motor cars has improved. The imports in 1922-23 a o nt~  to 4,323 cars 
and in 1923-24 to 7,984 car8. This increase in imports is no doubt due 
mainly to the clearance of 8tocks and to the drop in the pril'c of cars. In 
1923-24 for in8tance, the recorded value of English cars had fallen to 
Rs. 4,511 per car. Again, the recordcd value of American cars in that 
year was Rs. 2,420 per car against Rs. 4,680 per car in 1921-22. , 

(b) There is no doubt t.hat the cheaper American car is more freely 
u8ed in India than the high-priced English car. In 1923-24, out of a total 
of 7,984 motor cars imported, 3,290 came from Canaoo and 2,865 from the 
United States. Bnt owing to the fall in price to which I have just refer-
red there has been an increase in the import of Engli8h cars. 1,005 Engli8h 
cars were imported in 192:1-24 against 449 in HJ22-23. 

(c) Government are not clear what o ~e the Honourable Member 
recommends that they sh ~  follow. If he considers that a lower duty 

• 
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8hould be placed on English cal'S than on foreign cars, it is always open 
to him to move a Resolution to that effect. 

Mr. VI. 8. J. Willson: Notwithstanding the increase of the import 
of cars, do Government not think that the present tax upon the same is 
still in the nature of a luxury tlllX and 0Ugobt 110 De rechroed , 

The Honourable Sir Oharles Innes: That, Sir, is a question which 
has to be decided in the light of many other considerations, which consider-
ations, I aM afraid, I cannot ~ into at present. 

GRANT OF THE FIU.NCHI&E IN CANTONMENTS. 

1287."". W. :M. HussanaBy: (4) Which Cantonments have been 
. gi,-en the franchise under the Cuntonment Act, 1924, and whieh not T 

(b) What are the reasons why the latter class has been excluded T 

(e) Have Government receiv.ed BoIlY application from the latter class 
asking for the extension of the privileg.e to them r 

(d) If so, do Government intend to reconsider their decision in regard 
to :,hem T 

Mr. H. :a. Pate: (a) A statement is laid on the table. 
(b) The chief reasons were the smallness of the civil population and 

the limited financial resources of the Cantonments. 

(c) One such application has been received. 

{d) As at present advised, Government have no intention of recon-
sidering their decision. 

Statement .1wwing the c07l.lltitution of CantOllllllfflt Autlloritie.<l 1Llld6r the Calltolulwllt, 
.dct, 1924. 

(1) Cantonments having elected Beards-
Rawalpindi 
Sialkot. 
Ambala. 
Ferozepore. 
Jullundur. 
Lahore. 
Multan. 
Hyderabad (Sind), 
Karachi. 
Dee8a. 
Nasirnbad. 
Agra. 
Barcilly. 
Dehra Dun. 
Meerut. 
Ranlkhet, 
Lueknow. 
Earrackpore. 

- - t' 

ell) Cantonmentll having uominated BourdI!-
N owslrera. ,I 

Peshawar. 
Abbottabad. 
,Thelum. 
Kasauli. 
Amiitaar. 
KotUlt. 
Dera Ihmail Khan. 

Dum Dum. 
Dinapore. 
Allahabad. 
Cawnpore. 
Mandalay. 
Hangoon. 
Jh'UHU. 
.1 n bl.lUl pore. 
Kamptee. 
Mhow. 
8augor. 
Ahmednllgar. 
Relgaum. 
Kirkce. 
Poona. 
Seeunderabad. 
Wel1ington, 
Deolali. 

Quetta. 
Roorkee. 
Fyzabud. 
l'~ t h llrh. 

Hhil1ong. 
Renarcs. 
llellal']'. 
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(3) Cantonment., ~ wh,ieh the Cantonment authority is & CO!pOfation Sole-
Hisalrur. 
( ~h( at. 

:II a 1"11:1 11. 
Campbcllpore. 
Murrec Galic. 
l\lurree Hills. 
BaJrloh. 
Dalho ~ie. 

Jlngshni. 
Dharamsala. 
• J utu/!h. 
Subathu. 
14olon. 
BauJlu. 
Loralai. 
Manora. 
'.illl!t'dabad. 
Baroda. 
Chakrata. 
~ ' ' Delhi. 
~il lotir . 
.'\lmoT1l. 

LaUBdowne. 
!\'aini Tal. 
Muttra. 
Hhahjahanpur. 
Sitapur. 
Jalapahar. 
L(,bong. 
Takdah. 
Maymyo. 
8hwebo. 
Bhamo . 
Thayetmyo. 
Mciktila. 
Neemuch. 
Nowgong. 
Pachmarhi. 
Aurangabad. 
St. Thomaa Mount and PallaYeraDl. 
Poonamallee. 
Santa Cruz. 
Aden. 

Haji Wajihuddin : May I know by what time it is proposed to have the 
Act in force , 
Mr. H. R. Pate : It is hoped that the Act will be fully in force by 

August, but it is impossible to make any definite statement on the subjeet. 

NOTICE OF Loss OR DESTRUCTION OF MAILS. 

1288. ·*Mr. W. S. J. Willson: What measures are adopted by the 
Government for the widest possible publication of notice to the public 
when mails are lost or destroyed en route to destination, in order that the 
legul owners of cheques, drafts, circular notes, letters or crcdit :m<l other 
important negotiable instruments or commercial documents mily protect 
t.hemselves against loss , 
The Honourable Sir Bhupendra Bath :Mitra : At present, as far lUi 

possible, the Post Office informs each individual member of the public 
affected. 

Government havc decided that in future notice of loss or destruction 
of mails en route to destination shall be given to the public by a Press 
Communique. . 

ALLEGED CANVASSING OF MEMBERS OF P ABLIAlrIENT BY THE HONouaABLE 
Sm MALCOLM HAILEY. 

1289. *Mr. Devaki Prasad Sinha: (a) lIas the attention of Govern-
ment been r~ n to the reports appearing in several Indian newspapers 
that when the debate on the state of affairs in India. took plaee in the 
House of Commons on a motion brought by ViBcount Curzon, Sir Maleolm 
Hailey who was present as a visitor took part in canvassing members , 

(b) Arc on~l'D nl in a position to state how far this statement is 
correct' 

(c) Are members of the Indian Civil Service permitted under the l'ulea 
(}f tIle servioo to takll lIl:tive part in caJlvassing members of the HAse of 
Commons on any question relating to India' . 

The Honourable Sir Alexander Muddiman :. The Honourable Mem. 
ber is referred to my reply to Mr. Gaya'Prasad Singh's Qu.eatioD No. 1118, 
o~  the 30tl1 May, 1924. • 

• 
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Mr. Devaki Prasad Sinha. That does not answer part (e). 

The Honourable Sir Alexander Muddiman : Part (c) does not arise. 

NATUBALISATION OF INDIANS IN THE UNITED STATES OF AMERICA. 

1290. *Mr. Devaki Prasad Sinha: (a) What steps have the o ern~ 

ment of India taken to alleviate the hardships resulting from a ruling of 
the Supreme Court of the United States of Amrrica rendering Indians 
ineligible for naturalisation in thc United Stfltes ? 

(b) How many instances have come to the notice of the Government 
.,f India in which Indians have been refused permission to naturaliie in 
the United States' 

(c) What is the date of the ruling referred to in (a) above, and on 
what date was the first instance of an Indian ha in~ heen refused per; 
mission to naturalise in the United States brought to the notice of t ~ 

Government T 

(d) When did the Government of India address their first letter OB 
this subject to the Secretary of State for India or to His M.ajesty'. 
Government in England , 

(e) Will the Government be pleased to l>tate the names of the coun-
tries and colonies in which IndiaDl> arc not allowed to be naturalised ? 

Mr. Denys Bray: (a) The Government of India have moved His 
Majesty's Government to take all diplomatic action possible towards the 
alleviation of the resultant hardships. 

(b) Only one case of refusal of an actual application for naturalisa-
bon; the number of past naturalisation affected by the ruling is of course 
large. 

(c) and (d). The Supreme Court of till' United States of America 
delivered its ruling on the 19th February, 19:.!:1. The Government of India 
first heard of an Indian being refused naturalisation on the 21st }<'ebruary, 
1923. They addressed their first letter to His M a,ipsty '8 Government on 
the subject on the 12th March, 1923--exactly three weeks after the deli-
very of the judgment at Washington. 

(e) The information is not available. Nor could complete information 
be procured without a direct inquiry being addressed to various foreign 
Governments. The Government do not propose to institute inquiries, as 
the adoption of such a course does not appear calculated to conduce either 
to the dignity or the interests of India. 

Mr. Devaki Prasad Sinha: Have Government sent a reminder to 
their agents in the United States asking them to reply to their letter, 
which was sent about a year back' 

Mr. Denys Bray: What agents to reply and to whose letter T 

Mr. Devaki Prasad Sinha : To reply to the letter, dated 12th March. 
1923. 

BIr. Denys Bray : We addressed our letter of 12th M.arch, 1923, to His 
Majesty's Government. 

Mr. Devaki Pr&Stld Sinha.: Have Government received no reply 
to that letter from His Majesty's Government T . 

111'. DeDJI Bray : The at~r is still under active correspondence. 
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Mr. Devaki Praaad Sinha : At what stage does tlle matter stand , 
Mr. Denys Bray: The matter is still the subject of representation tG 

the Government of the United States of America. 

Mr. Devaki Prasad Sinha: Have the Government received any reply 
that the Government of the United ~tates are not prepared to consider 
the question T 

Mr. Denys Bray: I submit this question is trespassing dangerously 
on rule 8 of the Legislative Rules. It must be impinging very nearly 
on the relations of His Majesty's Government with a foreign power. 

Mr. Devaki Prasad Sinha: With reference to part (e), do Govern-
~nt consider that the question of the inability of Indians to be naturalised 
in different colonies is not of "ufficient importance to demand an inquiry 
into thiR queRtion 1 

Mr. Denys Bray: I have never said so. I have said that to answer 
this question WQuld necessitate f>pccific inqniries being addressed to speei-
fie foreign Government.-;, and T have suggested-indeed I hold it very 
strongly-that to instituu, such inquiries wholesale round the world would 
conduce neither to the dignity nor to the interests of this country. 

Sir Purshotamdas Thakurdas : Will Government be pleased to state 
the names of countries where Indians are prevented from being natura-
lised ? 

Mr. Denys Bray: 1 certainly require notice of that question. 

I am prepared to a re~.  inquiries regarding any specific country 
if Government are satisfied, on examining the question, that to do so 
would not injure or impair the dignity or the interests of India and 
Indians. 

CHANGES IN STATUTORY RULES RELATINIi TO THE CENTRAL LEGISLATURE. 

1291. * Mr. Devaki Prasad Sinha: (a) Has the attention of Govern-
ment been drawn to the reply given by the Under-Secretary of State for 
India in the House of Commons in answer to a question asked by Mr. W. J. 
a ~r  M.P. (contained in Reuter's Message, dated 5th May 1924), admit-
ting "the desirabilit.y of consulting-the Indian Legislature before 
ehanges are made in Statutory rules') , 

(11) Arc Government prepared to give an undertaking that hence-
forward no change in the Statutory rules relating to the Central Legis-
lature will be made, without consulting the Indian Legislature and giviDg 
it an opportunity for e pre~'sin  opinion on the proposed change f 

Sir Henry Moncriefi' Smith: (a) The Under Secretary of State's 
pronouncement ~ not in the sense suggested by the Honourable Member 
who has apparently heen misled by an inaccurate press report. The follow-
. jllg is the actual text of the relevant part of the Under Secretary of State's 
reply which has been communicated officially to the Government of India: 

" The desirability of consulting the Indian Legislature before changes are made 
in Ih"s!' nnd otJlPr statutory rules is always ('ousider .. d when the proposed chang(' 
eould s ita ~' \)(' mad ... till' Kubjl't't of such consultation." 

This statement of faet is true. 
• 

(b) The Government of India are 110t prepared to give any such under-
taking. -

• 
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AI:ISAVL'l'$ ~'  RAILW.'-VPi..SSEltGJnRS ~ . 

1292. ".Devaki Prasad Sinha: (a) Will the Goyernment be pleas· 
ed to state the total number of cases that have been reported to the Rail-
way 311thorities, in which Indians have been subjected to insult, assault 
Q;I" outJlage by their European fellow pallSengers? Will Government be 
pleased to say if in eacn such instance mquiries were made by the Railway 
ll\1thorities 1 

' •. 0. D. lII. lIindley : The Honourable e ~r has specified no 
period in his question, but since 1st January, 1921, three cases have been 
reported to the Railway Board and in .each case full inquiries were made. 

Mr. l>evaki :Prasad Sinha: In how many cases were the culprits 
punWled? 

Mr. C. D. M. Hindley: I have not got the particulars with me. 

COST OF FREE SUPPLY OF BLUE BOOKS AND ADMINISTRATION REPORTS RELAT-

ING TO CENTRAL SUBJECTS TO l\IEMBERS OF TilE INDIAN LEfJlSLA'lTmo:. 

1293. * Mr. Devaki Prasad Sinha: (a) Will Government be pleased to 
state what would be the approximate cost of supplying free of cost :!.il 
M.ue books and the administration reports of all central subjects to 
Members of the Indian Legislature T 

(b) Are Government aware that members of the Legislative Assembly 
particularly those who are not well-to-do, arc hampered considerably in 
their work by reason of the failure on the part of Gevernment to supply 
them with blue books and administration reports T 

(c) Do Government propose to consider this question T 

The Honourable Sir Bhupendra. Nath Mitra: (a) The Government of 
India do not propose to compile lhe in~or ation desired by the Honourable 
Member as the compilation will 5nvolvt' considerable expenditure of time 
and labour and no useful purpose will be served thereby. 

(b) No. 

(c) No. The Honourable Member is referred to the reply given by 
Sir Malcolm Hailey to Question No. 135 on the 4th February, 1924. 

Mr. N. M. Joshi: Are the Government aware that a lot of these 
blue books are sold by Government as waste paper simply because it js 
found they are not wanted after some time? 

The Honourable Sir Bhupendra. Hath Mitra: Yes, the Government of 
India are aware of that fact. 

1Ir. H .•. loshi : Is it not better that these reports should be given 
free to the Members of the Legislature f 

The Honourable Sir Bhupendra Hath Mitra. : They are not the same 
reports. 

SALE OF GOVERNMENT OF INDIA BLUE BOOKS AT THE 'HEADQUARTERS OF ALL 

PROVINCIAL GOVERNMENTS. 
\ 

1294. * Mr. Devaki Prasad Sinha : Are Government prepared to 
llrrange for the sale of th~ blue books issued by the Government of India 
it the he"adquartel's of all the.pr:)vincial Governments' If not, why not f 

l, ,. 
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Th. Honourable Sir BhupeDdra Nath Mitra: The existiBg .arrange-
ments proyide and always have provided for the sale thro.ngh Local G1>v-
ernments' book depots of publications of the Government of n ia ~ 

APPOINTIQ:NT OF AN INDIAN CHRISTIAN TO THE COMHITTEE ON TBEEX-

PAN'SION OF THE INDIAN TERaITORIAL FORCE. 

1295. *Dr. S. K. Datta: Will GovE'rnment state the reasons, if any, 
why no representative of the Indian Christian community was appoint-
.d tl) the Committ('e recently formed to report on tha expansion of tit. 
Indian Territorial Force T 

lIrIr. B. R. Pate: The Committee which Government have appointed 
adequately represents, in their opinion, the interests of all classes who are 
concerned in the welfare of the Indian Territorial Force, and Government 
have no reason to bf'lieve that any special intere~ts which the Indian Chris-
tian community may possess will not be fully safeguarded. It was clearly 
not practicable to form the Committee on the basis of communal representn-
tion. 

Dr. S. 1[. Datta :  A supplementary question. May I ask, Sir, what 
communities werf' actually represented T 

lIrIr. B. R. Pate :  I should require notice of that question, as I should 
have to examine the list of members of the Committee. On the other hand, 
I may state that the Committee was not formed on the basis of the repre-
sentation of specific communities, as I have already stated in my answer 
to the question. ' !J"",,': 
Dr. S. 1[. Datta: May I ask whether the representative of the Anglo-

Indian commnnity in this House is a member of the Committee T 

lIrIr. B. R. Pate: Yes, Sir, he is. 

Dr. S. K. Datta :' Is he concerned with the Territorial Force or the 
Auxiliary Force , 

Mr. H. R. Pate : It is presumed that Colonel Gidney is interested in 
the welfare of the Territorial Force. 

Dr. S. 1[. Datta :  I thought in this House he made recommendationS 
in regard to the Anxiliary Force. 

lIrIr. B. R. Pate : He is also interested in the Auxiliary Foree. 

Sir Purahotamdas Tbakurdas : Was it not regarding the Auxil1twy 
Force that he threatened the Government of India in ronnection with, the 
sentence of flogging for some Anglo-Indians' 

Mr. B. R. Pate: It appears to me that the question does not arise, Sir. 
Sir Purahotamdas Thakurdas : His threat to His ExcellehCY the 

Viceroy was in connection with the Auxiliary Force-was it not' . 

lIrIr. B. R. Pate :  I am not aware of the facts. 

Dr. S. E. Datta: May I ask whether the Honourable Member is 
aware of the number of Indian Christians in this country 1 

:Mr. H. R. Pate: No, Sir. 
Dr. S. 1[. Datta : And the number of Sikhs, for example t That 

surely the Secretary of the Army Departmeut ought to be awue of. 

Mr. B. R. Pate: No, ir~ • 
~ • 
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P.a:nO:NT oJ'DDT DrE TO JAGAT SETH TO RIS DES(,F.NDANTS. 

1296. *Mr. Amar Hath Dutt : Are the Government· awarp. of the 
details ~ payment of a debt of Rs. l . . ~  illl!' 10 .TnQ'n1 Seth of 
Kurahidabad the details of which can he found in :m (~ traet of the 
Port WDliam General consultations, dated 29th .Tapuary 1772 Y If not, 
are the Government prepared to inquire into the details' 

(b) Was it a fact that in April of 1766 at Murshidabatl Lfll'd CliTe 
in Mnmltation with General Carnac and Mr. Sykes admitted the rJaim of 
!11akhs lent by Jagat Seth for the support of Mil' Jafar's ilrmy and the 
English army which was arranged to be paid half by the Company. and 
half by the Nawab within the space of ten years 1 

(c) Was it also not a fact that on May 16th, ]768, the Court of Diree-
~rs in !ending their approval of this arrangement added " family, who 
have suffered so much in our cause, are peculiarly entitled to our pro-
tection" , 

fd) Was this debt ever fully paid to .Tagat Seth or any of hi. 
descendants, If so, when? If not do the Goyernl11cnf. prop ~l~ to 
pay up the debt even now to his family Y 
If.B.-(The reference is to an extract from" Beng-al Past Rnd Present" 

-Vol. XXII, Serial Nos. 43-4t . an.~ lle 1921, p. 100 and aD 
appendix). 

The HOJlO1l1'&ble Sir Basil Blackett : The answer to the first part of 
the question is in the negative. 

The Governme!lt of India do not know the answers to the remaining 
parts, but they have no reason to suppose that any such debt, if owed, was 
not repaid 
Kr . .&mar Hath Dun : Are the Government aware that the debt 

has not been paid up yet T 
The Honourable Sir Buil Blackett: I am afraid the Honourahle 

Member is deaf. I have just said the Goyernment of India " have no 
reason to suppose that any such debt, if owed, was not repaid." I am 
entirely unaware or any facts to the contrary. 
Kr . .&mar Bath Dutt : Well, I have information here j look into it 

and you will see that there if; >:till ahout Rs. ] 0,38,000 due to the Seth 
family .. 

'!he Honourable Sir Basil Blackett :  I had every reason to suppose 
tbattbe Honourable Member had the information in hiR hand j I have 
not. 

JIr. Bipin Oha.ndra. Pal: Is the Honourable Member the legal adviser 
of the Baths , 

Kr • .&mar Hath Dutt : No, I am not. I practise in a different dis-
Uict. -

SoURCES OF ~ . l '  OF BEBF FOR nm Arc"lY IN INDIA. 

l297. *lIr. Amar Hath Dutt : With reference to my Question 
No. 692 (d) requesting to be supplied with informatio.n regarding the 
fluantity of beef received from sources other than the military butcheriel 
to feed the Army in India and the Government reply thereto that to 
oollact that information would bc impossible, will the Secretary to the 
Army Department be pleased to indicate the sources other than the 
military' bmcheries that al,so provide beef fer the army in India ? 



• 
QUESTIONS AND ANSWlIB8. 

lIIr. B. R. Pate: I would invite the attention of the Honounble lUm-
ber to part (b) of the reply given on the 10th March last to his ea.tio~ 
No. 692 . 

.... 
TOTAL NUMBER OF BOVINE CATTLE SLAUGHTERED IN MILITARY SLAUGllTD 

HouSES. 

1298. *Mr. l!.:.:.:. ~.r !:a.tu Dutt : With reference to the reply to lIlT. 
Question No. 692 (c) that no record is maintained in the military slaugh. 
houses of the classes of animals slaughtered, will the Government .-be 
pleased to furnish the total only of the bovine cattle that are slaughtered 
in such slaughter houses per year without any classification of theu 
kind 7 

lIIr. H. R. p&te : The compilation of the information desired by the 
Honourable Member would entail an ~ense amount of labour which, 
in the opinion of the Government of India, would not be jUstifiable . 

.BEEF roR THE' ARMY IN INDIA SUPPLIED BY CONTRACTORS IN 1923-24. 

1299. "Mr. Amar Nath Dutt : (a) Will the Secretary to the Army De-
partment be pleas~  to state whether eon tractors supply beef in militar7, 
ar~ for feeding the army which supplements the beef obtained f~r UILII 
lame purpose from the military slaughter houses 7 

(b) If the answer is in the affirmative, where do these cOlltlacten 
:..laughter the cattle from which beef is supplied in military areaa I 

(c) Is it a fact that ill the year HI22-23, 20,714,846 lbs. of beef were 
received in all military areas in India from contractors' Was this 
quantity in additIOn t,; ';;iUi \YUS rel:clved that year from the militarT. 
llilaughter hollSeli 1 

(d) Will Governmen\ be pleased to state the quantity of beef receiv" 
similarly in 1923-24 in all military areas in India from contractors f 

Mr. B. R. Pate: (a) The beef supplied to the Army is obtained from, 
animals supplied by contractors, the 8J!imals being ~ ht e  i!l ili~ 
butcheries. 

(b) As already stated, the cattle are sla,ughtered in military slaugh1er 
houses and, in a few cases, in Municipal butcheries which ~ ~~ D 

behalf of the military. 
(c) The answer to the first part of the question .is in the aflirmativ .. 

With rega.rd to the second part, in addition to this qU8ll#ty, beef was alsQ 
provided by cattle msued from Government catJtle depots for ~ aht  ~ 

field s~r. i e. 

(d) Precise information is not available but, perhaps, the Honourable 
l\lember':s purpo:sc will be served if he .is informed that provilliOB was made 
in the Army sti a~ of 1923-24 for th~ ~~e ~f ~l  ips. of ~ 
to the Army. 

REPORT ~  THE ROYAL COMMISSION ON THE 8l1.Pjj,JIOll 
SERVICES IN INDIA. 

~he ~oDo ra le Sir Alexander lIucidimaD \Home Member) : Sir, U. 
l~ NOON my statement of the 27th May, I drew the attm-

. tion of the House to the ~port of the Royal Com-
missiO. n on. the sUl'l!rior Civw. Services. I emphlWaed the. r e . ~e 
~nilpit  8J!d th£ interdependence of the re a ~ ti~  !f tAM _  • 
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(Sir Alexander Muddiman.] 
I should like again to emphasise that the Government of n~a are most 
anxious that these recommendations should be disposed of Wlth the least 
avoidable delay. I repeated the assurance previously given that thc 
House shall have an opportunity of discussing the recommendations of the 
Report but I explained it might be necessary for the Secretary of State 
to take decisions on matters of urgency. 
I pointed out as had been pointed out by my predeceS!>or on several 

oec8sions ina as i was bound to do, that nothing which the Government 
of India or this House could do would bind the Secretary of State in the 
exercise of his statutory powers. The House is anxiOllli to be informed 
of the nature of the urgent matters on which it may be necessary or might 
be necessary for the Secy;:etary of State to take decisions and I promised. 
to lay before the House such information upon the point as I was able to 
obtain. 

I now proceed to give the House that information. I will take the 
summary of r~ o en ations in the Report we find at page 62. The 
first recolnmendation to which I would draw attention is recommendation 
No.2 which deals with recruitment in the transferred field, and also re-
commendation No. 4 which deals with the method of appointment of the 
central services. 

I may explain on that point that it may be necessary to pass immediate 
orders dealing with recruitment at any rate in individual cases falling 
under these heads. I understand that certain officers must be recruited. 

The next point to which I should like to invite attention is to a very' 
important portion of the Report-probably the HOlllie will be greatly in-
terested in it,-eertainly the Services at any rate will be more interested in 
it,-paragraphs 18 to 24 ..... 
Pandit ShamlalNebru (Meerut Division: Non-Muhammadan Rural) : 

May I request the Honourable Member to speak a little louder Y 
TIre lIoIionrable Sir -Alexander lIIuddiman: I am very sorry, I am 

.peaking as loud as I can . 
. . . . . Paragraphs 18 and 24 which deal with pay and paragraphs 34 to 

48 which ~al with pensions. In connection with that, I had been asked 
a question with regard to an answer given in the House of Commons, but 
at that time I had not seen tke actual wording of the answer. In the reply 
in the Honse of 0oDIlIlons on the 20th May it was made clear that the 
Secretary of State intended to comply with the wish expressed by the 
Assembly that no orders should be passed on these points without the 
Report being discusaed .by the Indian Legislature. 

Of the remaining recommendations which call for urgent orders, the 
Secretary 'of State is of opinion that recommendation 28 is one of that 
nature. It deals with the case of military officers serving in the Political 
Department. 
With reference to recommendations 30 to 33 which deal with the ques-

tion of 'p4ssages, the matter is under the. consideration of the Secretary 
of State, and he must retain liberty of action in the matter. . 
BeeommencbLtions48 to· 50 are under examination by the -e '~.r  

of, State. Those recommendations relate to family pension funds a.ud' 
independenti actuarial investigation of the position of the Indian Civil 
Service Family . Pension Fund and the closilytg of the existing Pension 
F~ Those· aJ:e the a~rs on which I have received information. and 
~ pla ~ !ll the ~~r ation in mr p~ssessi~ n at the ~ ~al ' th! H2,u. ••.. 

\ 
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Diwan Bahadur M. Ramachandra Rao (Godavari cum Ki.stna: 
Non-Muhammadan Rural) : May I suggest to the Honourable the Home 
Member that he might be good enough to haye the statement he just made 
printed' 
The Honourable Sir Alexander Muddiman: Certainly. 

lIIIr. Ohaman La! (West Punjab: l'ioll-Muhammadall) : Do I under-
stand the Honourable the Home Member to say that no action on the 
Report will be takl3n until this House has discussed the Report 7 

The Honourable Sir Alexander Muddiman :  I have made a very ~ 

finite statement to the contrary. 

lIIr. Ohaman La!: What I would like to know is this : beyond the 
urgent matters mentioned by the Honourable the Home Member, will no 
action be taken on any other part of the Repon , 

The Honourable Sir Alexander Muddiman: I have instanced the 
urgent matters on which action has to be taken. The natural presumption, 
is that on other matters no such action is needed. 

Mt. M. X. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : May I know, Sir, if it was not the intention of the Honour. 
able the Home Member to allot a day to the discussion of urgent mat1ers 
during the session T It was on that understanding that I did not press 
my motion for adjournment"' 

The Honourable Sir Alexander Muddiman : I haye not received any 
application from any Member for that purpose, but there is a motion by 
Sir Sivaswamy Aiyer which is put down for Saturday. 

Itr. M. X. Acharya : We were told the other day that what were 
considered specific urgent matters would be laid before the House and a 
day found for their discussion 1 

The Honourable Sir Alexander Muddiman :  I have communicated 
the urgent matters to the House, and it is open to any MemiJer of the House 
to take such action as the rules would allow ill regard to this matter. I 
have explained in my previous statement that if any Member of this Home 
wishes to raise the question, I should be glad to consider it. 

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural) : Am I to take it that at present Government do not 
propose themselves to come up before the House. and take its opinion , 

Th. 'lloilblttrabla Sir Alexander Muddiman: You may take it that 
way. 

:Mr. Devaki Prasad Sinha (Chota NagpurDh-ision : Non-Muham-
mad/i)l) : Are we to understand that the recommenJations regarding the 
passage mentioned in paragraphs 30 and 33 will be given effect to im-
mediately. , 

The HODour&ble Sir Alexander Muddiman :  I will read again what 
I said on that question. Recommendations 30 to 33 which are the recolU-
mendations in question are under the consideration of thl) Secretary of 
State, and he must retain liberty of action in the JOatter. 

Dr. H. S. Gour (Central ProvinccH Hindi Divisions: Non-Muham-
madan): May I inquire, Sir, "hat would be the.,financialliabilit:y if urgent 
action oil taken upon these matters 7  • 
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The Honourable Sir Alexander Muddiman :  I cannot a.D.8wer that 
offhand. 

Diw&D Bahadur M. Ra.m&cha.ndr& R&o :  I wish to make myself quite 
clear on one point. I want to know whether in regard to pay and allow-
ances, the only question which is considered necessary is the pay of the 
military officers serving in the Political Department , 

The Honourable Sir Alexander Muddiman : That is so. It does not 
fall within the general recommendations. 

Mr. Devaki Pruad Sinha. : Do the Government of India agree with 
His :Majesty's Government regarding the special urgency about the recom-
mendation in respect of passages and family pension fund Y 

The Honourable Sir Alexander Muddiman: I am not prepared to 
make any statement on that. 

Diwa.n Baha.dur M. Ra.machandra Re.o: I want to be clear on one more 
point, Sir: Assuming that some of us, in view of the statement made by 
the Honourable the Leader of the House, wish to table Resolutions, may 
I know whether those Resolutions will be considered by you and admitted 
and placed on the agenda on Saturday along with my friend's Resolution' 
It appears that there is no other non-official day allotted in this sessien. I 
would therefore suggest for your consideration that you may fix 2 p. m. to-
morrow as the time within which Resolutions may be received by you in 
connection with the matters referred to by the Honourable the Leader of 
the House' 

Mr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan 
Rural) :  I also wish to make the same request, Sir. 

The Honourable Sir Alexander Muddiman: I have no objectioJ1. 

Dr. H. S. Gour : May I know, Sir, if the Honourable the Home Member 
has received any reply from the Secretary of State to the communication 
he sent to him expressing the desire on the part of this House that no action 
should be taken by him on the recommendations of this Report without 
consulting this Ho use , 

The Honourable Sir Alexander Muddiman : I cannot say that I have 
received any specific reply, but the Secretary of State has pointed out 
that he is committed to certain things which I have alrea<iy read to the 
House. 

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban) : It seems to 
1UC, ~ir  a great de'll of confusion has arisen in this matter, and I want ded. 
nitely to know the position of Government in the matter. As I understand 
the Honourable the Home Member, he says that he has given us the in-
formation that there are certain urgent matters on which the Government 
of India and the Secretary of State for India are going to take action •• , •.• 

The Honourable Sir Alexander Muddiman : May take a ti~n. 

Mr ... A. JiDDah :  I take it, Sir, that it only mea.ns they will take 
action. If the Government of India say that there is no likelihood of any 
action being taken until we have discussed the Report, then I can under-
stand it ; but I do say most respectfully the word " may " does not in 
any way alter the sitnai-ion. As I understand it. the GO','ernment of 
India take up this position, that the Secretary of State will take action on 
matters which are urgent ~atters  and furtlier, the Government of India 
r~ not prepared ~ither to allot a pf .rti~ r ~  or to give us l fl ie~t 
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time for the purpose M. discussing even those urgent matters, leave alone 
the whole of the Report. That, Sir, I think, is not a right position to take 
up. 

Mr. Prelic1ent : h~ Honourable the Leader of the House aays that 
he will receive ReRoJlltiom; on these subjectR. 

Mr. II. A .• Tinnah : But when , 

Mr. President: Resolutions will be received by 2 p. m. to-morrow. 

Mr. II. A. J'innah: Then, Sir, when will a day be allotted, 

The Honourable Sir Alexander ltIuddiman: Saturday. 

Mr. lamnadas ltI. Mehta (Bombay Northern Division: Non-Muham-
madan) : Why not make it Monday' 
The Honourable Sir Alexander lIuddiman : It depends on the pro-

greRS of the Tariff Bill. I have no objection tJ Monday. 
Voioes : IC Saturday, Saturday. " 
Mr. II. A. J'innah :  I want to make one more point clear. It is for 

you, Sir ; I know that you will have to diRpense with the Standing Orders. 
A Resolution cannot be moved in this HOlL'!e. 
'!'he Honourable Sir Alexander lIuddiman: I understood the 

Honourable the President said he was willing to take it in this House. 
Pandit Shamlal Nehru: May I ask, Sir. if the Honourable Member 

will have any objection to read the Secretary of State's reply to this 
HouRe?- Sir Malcolm Hailey would have done it. 
'!'he Honourable Sir Alexander ltIuddiman :  I do not propose to do 

110. 

Mr. Devaki Prasad Sinha: Have the Government of India con-
sidered the financial value of these two proposals' How much cost it 
will entail on the public revenues of India , 
Mr. President: Dr. Gour has already, asked that question and it 

was answered. 

THE STEEL INDUSTRY (PROTECTION) BILL. 

Mr. President: We will now procero with the consideration of the 
Bill to provide for the fostering and dt'Yelopment of the steel industry 
in British India. Yesterday we had a debate on Mr. Patel's amendment, 
No. 41, to which Pandit Motilal Nehru moved 8 further amendment. 
Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-

madan Urban) : Sir, you were pleased to give the House time to consider 
the question of the amendment proposeo b? my friend, the Honourable 
Mr. Patel, and the amendment to that amendment which I suggested 
yesterday. Now, after careful consideration, Sir, I would beg your 
permission to alter the amendment to Mr. Patel's amendment, which I 
had the honour to propose yesterday. I now beg your leave to move 
the following to take the place of Mr. Patel's amendment. It runs as 
follows: . 
" That el&use 5 be re-numbered &8 clause 6 and, after ~la se 4, the foDowing 

olallH be inserted: 

• 15. Notwithstanding anything eontained in section.3 or _tion 4, no boUJIty 
Conditions qualifying for in resped of steel rails, fish·plates or wagons shall 
bountIeL be.payable to or on behalf of any eompany, firm 
or other p'-rsOR Rot already enpied at the comllleneemeut of thia Aet in the 
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b1l8iness of manufacturing anyone or other of such articles, uulen lueh eompany, 
firm or person provides facilities to the satisfaction of the Governor General hi 
Council for the technical training of Indians in the manufactnring proeessee mnlhed 
in the business and, in the ease of a compa.ny, uuless- . 

(a) it has been formeel and registered under the Indiau Companiee Aet, 1913 ; 
and 

(b) it bas II. share capital the amount of which is' expreesed in the memorandum 
of association in rupees; and 

(c) su(\h proportion of till' directors ns the GO'l"cmor General in Council has by 
general or special or<lel' prescrihed in this hehalf consiBts of Indianl '." 

Now, Sir. I presume the amendment which I have now the honour to 
lay before this House coyers the whole ground of the debate of yester-
day. 

Mr. V. J. Patel (Bombay City: Non-Muhammadan Urban) : May I 
just rise to a point of order? The question is whether this is an amend-
ment to my amendment. This is really an addition of a new clause 
after c).ause 4, and my amendment relates to clause 3 for the insertion 
of certain words. I therefore :mhmit, Sir, that it can be dealt with 
separately after my amendment has been dispoRed of. This could not 
possibly be an amendment to ~' amendment. This iR one point of 
order. 
. The second point of order I submit for y'our ruling is whether Pandit 
Motilal Nehru can at this sta1!e Rubstitute an amendment for another 
amendment which was duly moyed by him in this House. Is this an 
amendment to an amendment of an amendment ~ I do not know what 
it really is but there it is. He had moved one amendment ; it wal!l the 
property of the House. Whether pandit Motilal Nehru ('an now, with 
your permission or without your permission but without the permission 
of this House, withdraw his own amendment and put in another amend-
ment in its place is open to question. 

Mr. President: I expect of all Honourable Members composing this 
House that they keep to certain understandings arrived at. Honour-
able Members will remember that, after the debate which took place 
yesterday on Mr. Patel's amendment, a common understanding was 
arri-yea. at that the Government and non-official Members would explore 
the possibility of drafting a clause which would cover Mr. Patel's amend-
ment and other amendments of the same character and would present 
a satisfactory solution of the point of vjew that various Members wet;e 
anxious to support. That having' been done, Honourable Members are 
expected to keep to that understanding, and if Pandit Motilal Nehru 
and those who think with him about this matter are satisfied with the 
new -draft amendment then we expect that Mr. Patel's amendment on 
this subject, as well as the amendments of other people on the same 
subject, will not be pressed. 

Mr. V. J; Patel: That is on the assumption that there has been all 
understanding . 

. Jib:. resi e~t  If Mr. Patel is not prepared to accept what Pandit 
otila~ Nehru IS prepared to accept, then the course is very simple. 
We WIll now have a complete statement from Pandit Motilal Nehru 
and the Government as ';;0 what they are agreed upon. Then the amend-
ment so agreed to will be moved at the proper time and the new cla1Ue 
will be, duly inserted. In, the meantime m. Patel's amendment can be 
formally moved and voted upon. Members will know, in 'riew 'of .... hat 
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is going to be done, whether they should or should not vote for Mr. Patel's 
amendment. . 
Mr. V. J. Patel: May I just clear a point, Sir' It seems that you 

will allow Pandit Motilal Nehru and also thc Government to place their 
views on the whole question. The result of that will be that it will 
indirectly affect the rcsult of my amendment prejudicially. If the 
Pandit's amendment is to be the last thing, then it should be taken up 
last. Why should it now come in our way ? 

Mr. President: Weare mcrely resuming the debate where it was 
left yesterday, and it is necessary for the House to know the result 
of the negotiations between the Government benches and Pandit Motilal. 
Surely, I expect that the Honourable Members desire that the House 
should arrive at a proper decision on this matter with full knowledge 
of what has happened. It is necessary, therefore, that the House should 
know what understanding, if any, has been arrived at between Govern-
ment and those .who advocated a particular view yesterday and, after 
knowing that the House may vote on Mr. Patel's amendment in any 
manner they like. 

Mr. V. J. Patel: That means, Sir, that he has not formally moved 
his amendment. 

Mr. President: Order. order, Pandit Motilal Nehru is now in posses-
"ion of the House. 

Mr. V. J. Patel: I rise to a point of order, Sir. I want to know 
whether this amendment is moved at present, in view of the fact that 
I do not agree with it. 

Mr. President: There is no point of order. Pandit Motilal Nehru 
is making a statement regarding what has happened since yesterday. 
Pandit Motila1 Nehru: I only rise to finish tile statement whieh I 

began when I was interrupted by my Honourable friend, Mr. Patel. 
I have read out to the House what I prQpose. If it is not permissible 
at the present stage, I shall propose it when the proper time for it 
comes, as an amendment which would cover the ground of the debate 
of yesterday. But there is something which I have got to add to my 
statement, and it is this. I will remind my friend, the Commerce Mem-
ber, and the other Government Members, that my amendment is condi-
tional upon their giving an assurance to this House that there will be 
an ad hoc committee elected by this House to go inte the question of 
Indian proportion in the capital,and other questions connected there-
with. 'I'hat completes my statement with regard to the proposition 
that I propose to lay before the House. 

Now, Sir, I beg your permission to say one word about the objec-
tion which has been taken by Mr. Patel. I submit that there is 
Ilbsolutely nothing in that objection. Here is Mr. Patel's proposition 
laid before the House which concerns certain matters. I rise to propose 
an amendment to that proposition relating to those very matters. It 
iR wholly immaterial het~er ~ call it .clause 4 or clause 5 or (b) or 
(c) or X, Y or Z. The pomt IS, what IS the actual proposition before 
the House and whether the amendment I am placing before the House 
arises out of that proposition? That is the point, Sir, on which I would 
ask your ruling. I submit that I am strictly within my rights in pro-
posting the ameJ;ldment whe1lher it is an amendment to the original Bill 

~ p . .:r 
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or it is an amendment to the amendment of Mr. Patel or it is an amend-
ment to the amendment which I prop0t-ied yesterday to the amendment 
of Mr. Patel. Whatever it may be, it is a proposition which, with your 
permission, Sir, I wish to lay before the House as an amendment ~o t~e 
proposition which Mr. Patel has moyed. ~o  Sir, the questlOn .IS 
whether I am entitled to move it or not. If it is only with your permls-
sion that I can move it, then I ask that permission. If it is wi.th the 
permission of the House that I can move it, I ask the House to glve me 
that permission. But I submit that, haying regard to the nature of 
the amendment, I require no such permission because i.t comes directly 
within the four corners of the proposition whieh was advanced by 
lir. Patel. It is absolutely immaterial what I call it, whether I call 
it a new clause or make it part of the old clause. Therefore, I submit, 
Sir, that I am perfectly within my rights and I now ask your permission 
to move the amendment. 

The Honourable Sir Charles Innes (Commerce Member) : Sir, I 
lihould like just to supplement what Pandit Motilal Nehru has said. The 
House will remember that yesterday, in the course of the debate, 
Government were pressed to incorporate in the Bill provisions on the 
lines of paragraph 292 of the Fiscal Commission's Report and on the 
lines of the statement of policy made by the Honourable Mr. Chatterjee 
in this House on the 2nd of March. 1922. I have explained yesterday 
our reasons why we were reluctant to import matter of this kind into 
the Bill. But we have considered the matter again. \Ve recognise 
that this is a matter on which the House feels strongly, and we haNe 
decided to do our best to meet the wishps of tb e House. In order to 
meet the House half-way I am prepared to agre(' to the amendment of 
which the Honourable Pandit ~ otilal l\ehru has given notice, and I 
hQpe the House will observe that thIS amendment honours strictly the 
obligation laid upon Government by the statem('nt of Mr. Chatterjee. 
I am aware that there are sections in the Hous(' which would like to 
go further and which wodd like to incorporate in the Bill specific pro-
visions regarding the proportion of Indian capital or specific restric-
tions upon the proportion of foreign capital. 1 am prepared to take 
up separately the examination of questions of that kind and in that 
examination I am prepared to associate with tl:e Government a Com-
mittee of the Legislature appointed ad h.oc for the purpose. But that is 
as far as I can go in regard to that matter, and I hope that the House 
will recognise that the Government, in agreeing to accept Pandit Motilal 
Nehru's amendment, have tried to meet them haH-way in a very difficult 
matter. I hope also that the House ,vill accept that amendment al!l a 
final solution for the purposes of this Bill of all the questions which 
were covered by our discussions yesterday. I am anxious to bring 
those discussions to a close, and I think that since the Government have 
agreed to accept this amendment, it ought to be on the understanding 
that all other amendments on the 'subject of foreign capital are with-
drawn. '1 hope, Sir, that you will be able b accept Pandit Motilal 
Nehru's amendment as embodying an understanding arrived at between 
a considerable section of the House and the Government and that you 
will be able to put that 'amendment to the vote as soon al!l possible. 

Ilr. President : The position now befnre the House is this, that 
m regard to the matter that was debated yesterday on Mr. p,a:tel's 
amendment Government are Trilling tt;> aecept the proposal of Pandit 
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Motilal Nehru that an additional clause should be put in after clause 4 
which will meet the requirements of the case and the House may take 
it that it i.s agreed on bot.h sides-between Pandit Motilal Nehru and 
those who support him and the Government-that when this clause 
is moved they will support it. The House can therefore proceed on 
that understanding that this clause will be accepted by both sides who 
arrived at that understanding. The amendment as drafted proposes 
to add a new clause i) after clause 4. It will therefore perhaps be more 
regular to move this after we have finished clause 4. We will there-
fore proceed to clauses 3 and 4 and dispose of Mr. Patel's amendment 
and other amendments, the House full well knowing the understanding 
arrived at that at the proper time this additional clause will be inserted 
in the Bill. 

Mr. lamnaclas M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural) : Is the Committee mentioned to be elected by this House 
or nominated by Government ~ That is not clear. 

The Honourable Sir Charles Innes: I have not really considered the 
point. What I !laid was that I was prepared to associate with Govern-
ment a Committee of the Indian Legislature appointed ad hoc fOt" the 
purpose. I still keep my'mind open whether we should select members 
from different parties, or whether we shQUld allow the House to elect 
a proportion of the members of the Committee. 

Mr. lamnadas M. Mehta: Much will depend upon this point and 
it should be made clear. . 

Pandit Motilal Nehru: I understood that the Committee was to be 
f']ected by the House and I insist that it should be so elected. 
The Honourable Sir Oharles Innes: I have no objection to that 

portion of the Committee which will be filled from the Indian Legislative 
Assembly being elected by the House. 
Mr. President: I will now put Mr. Patel's amendment. 
Mr. V. J. Patel; Mr. Pres.ident ..... . 
Mr. President: We had a full debate yesterday on this amendment. 

We cannot debate it further. 

Mr. V. I. Patel: Will you allow me to explain to this House that 
there has been some understanding arrived at between Pandit Motilal 
Nehru and those who think with him on the one hand and the Govern-
ment on the other, and you have asked the House in v<.'ting on my motion 
to keep that understanding in view. That being so, it is absolutely 
necessary, before we proceed to vote, for the Members of this House 
to understand what is the scope and purpose of the proposed amendment 
of the Pandit and how it is that I and those 'rho think with me do 
not accept it. It is a sol tel~' necessary for thd House to know the 
other side before they proceed to vote on my amendment. Otherwise, 
they are likely to be misled. If you will allow me I will explain very 
hriefly what I want to say. 

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban) : May I 
point out th~t it. is entirely within your powers ~n er the Standing 
Orders. OrdmarIly no doubt an amendment relatmg to a particular 
clause is taken in its proper order but it is entitely within your powers 
if it be objected that two clear days' notice is not given, to suspend th~ 
rule ~n t~at point, and it is-entirely within ~ r powers to take up tbU 
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amendment at any time you like and deal with it and ask the House to 
decide upon it. Ordinarily the procedure is that each amendment must 
be taken up which relates to that particular clause. This amendment of 
Mr. Nehru relates to clauses 3 and 4 and you cannot separate these two 
clauses, and therefore it is open to you to rule that o~ will take it up 
now. 
Pandit Motilal Nehru: }lay I be allowed to explain in one word 

the reason why I have made it a separate clause. It ~il  be seen that 
it is really an amendment, as Mr. Jinnah has put it, both to clauses_ 3 
and 4. It is merely as a question of drafting the amendment 80 as to 
cover both these clauses. It is for this purpose that a separate clause 
has been proposed. It is really an amendment to the proposition befQ!"c 
the House as put by Mr. Patel, but inasmuch as the same proposition will 
be before the House in connection with clause 4 and in order to avoid 
repetitron, as a mere matter of drafting I have put it as a separate 
clause, the subject-matter being the same. 
Dr. B. S. Gour (Central Provinces Hindi DivisionR : Non-Muham-

madan) : I wish to point out. ..... 
Mr. President: Order, order. 
Dr. B. S. Gour : Will you kindly allow me. _ .... 
Mr. President: Order, order. 

(At this stage Mr. V. J. Patel rose.) 
Mr. President: Order, order. I had indicated that I would follow 

a particular procedure, but it is perfectly open to me to alter the pro-
cedure. It is perfectly, open to the Chair to so regulate the proceed-
ings as to facilitate a proper decision hy the House. I therefore decide 
that I will take this ·new amendment first and for the present keep 
back Mr. Patel's amendment. It is perfectly open to the Chair to 
take the clauses in such order as it thinks will facilitate a proper decision 
of the matter by the Homle. I therefore will allow Pandit Motilal Nehru 
formally to move this amendment. 
Pandit Motilal Nehru: I formallv move the amendment which has 

already been read out to the House .. 
Mr. President: Amendment moved : 
" That clause 5 be re-numbered as clause 6 and, after dause 4, the fellowing 

elause be inserted : 
, 5. Notwithstanding anything contained in section 3 or section 4, no bountJ 

CoodItlooo nalifylng for bouDtles. in respect of steel rails, fish-plates or wagons shaJ! 
q be payable to or on behalf of any company, firm 

or other person not !ilready engaged at the o en e~ent of this Act in the 
business of manufacturing anyone or other of such artIcles, unless such compnu" 
firm or person provides facilities to the satisfaction of the Governor General iu 
Conncil for the technical training of Indians in the manufacturing processes involvei! 
in the business and, in the case of a company, unless-

(a) it has been formed and registered under the Indian Companies Act, 1913 ; 
and 

(b) it has a share capital the amount of whidl is expreesed in the memorandullI 
of association in rupees; and 

(c) such proportion of the direetors as the Governor General in Council h l~ 

by general or special order preseribed in this behalf consists of Indiaus ,.,. 

Pandit Madan Moh!n Malaviya (Allahabad and Jhansi Divisions: 
Non-Muhammadan Rural) :  I wish to Speik on this amendment anfI 
to make a proposal to add. a proviso to it which I hope will ~ e it 
acceptable to all sections of tlie House. 
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Mr. President: We had a full day's debate on the subject-matter 
of these amendments and I am not going to allow any repetition of tbat. 
debate. If the Honourable Member has any suggestion to make wit}: 
regard to this amendment I will bear him. 

(At this stage Pandit Madan Mohan ~ ala i a  rose.) 

Mr. V. J. Patel: When a new matter is introduced into this House 

Mr. President: Order, order. Pandit Madan Mohan Malaviya i. 
m possession of the House. 

(At this stage Dr. H. S. Gour rose.) 

Mr. President: Order, order. 

Pandit Madan Mohan Malaviya :  I am glad that the Government 
have come down to the extent which is incFcated by tbe proposal now 
before the Houfle. I congratulate them on it. I shall congratulate them 
futther if they will see their way to adopt another suggestion which I 
am going to place before the House. This amendment says: 

" Notwithstanding anything containpd in section 3 or section 4, no bounty in respect 
of steel rails, fish-plates or wagons shall be payable to or on behalf of any company, 
:firm or other person not already engaged at the commen('ement of this Aet in tile 
business of manufacturing anyone or other of sue,h 'artieles. ' , 

unless certain conditions are fulfilled. lI:ow. the p:ranting of a bounty 
to any firm which is not in existence to-day is a matter primarily and 
essentially in the power of thif'. Assembly, for it means an applicatiGn 
of taxes raised from the people. This was distinctlY' recognised in a 
similar legislation which was resorted to in England, and there they 
made a distinct provision that though the Board of Trade acting on the 
advice of the Committee which was appointed under the Safeguarding of 
Industries Act, 1921. should have the power to propose such an order, 
the order must be laid before the House of Commons under certain 
conditions for their approval. I therefore suggest that we should add 
1'1 similar clause here to the clause which has now been proposed. The 
clause would run like this-I am borrowing the language of the Safe-
guarding of Industries Act, 1921, section 3, with the necessary modifica-
tions : 

" (b) If at the time when it is proposed to !'lake any sueh order as is referre& 
to in the earlier part of this seetion, (namely, an order for the payment of a boUllty 
to a firm or company whieh was not in existpnce on the day this Act was pa.88ed), the 
Indian Legislative sse l~' is sitting, or is separated by sueh an adjournment or 
prorogation as will expire within one month, the draft of the proPosed order shall 
he laid before the Assembly and the order shall not be mr..de unless and until l\ 
Resolution is passed by the Assembly approving of the draft either without modifit'a-
tion or subject to such modifications as may be speeified in the Resolution, aud, upon 
Huch approvnl being given, til!' order n ~' be made in ~e form in which the draft 
has been approved. 

(c) In auy other case (that is to say, if the Assembly is not sitting), an ordf'!" 
may be made forthwith, but all orders so made shall be laid before the Assembly aa ' 
~oon as may be after its next meeting, and shall not oontinue in fo~ e for more than 
one month after such meeting unless a Resolution is pussed ~ the A88embly dedaring 
that the order shall eontinue in foree, either without nlOdification or subjeet to such 
modifications as may be specified in the R.('solution; ano, if any modifications are 8(' 
made as respects aily order, the order shall thenceforth have effeet subject to such 
modification, . but without prejudice to the yalidity 0' anything pre'riously doui! 
thereunder. 

Any order approved or contaued under thia 8ub-section shall have ~ffeet 8.8 it 
elluted" in this Act." • 
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[Pandit Madan Mohan Malaviya.] 

[ request the Honourable Member in charge of the Bill to be good enough 
to consider this provision which is merely an extension of the principle 
upon which this Bill is based, which is that the payment of a bounty 
has to be sanctioned ~r this Assembly. You cannot sanction the pay-
ment of a bounty to a firm or company which has not come into 
existence. The English Act recognised this principle even in the case 
of companies which were in existence when the Act was passed, but 
here I wish it to be recognised in the case of companies which have not 
come into existencc.· The Act should not empower the Government to 
make payments of bounties to companies which may come intt) existence iu 
the future : all that should be allowed. is that the Government should have 
power to p~opose such an extension, and that, as is only natural and reaSOh-
able, the matter should come before the Assembly for final decision if 
1 he Assembly is sitting or is likely to sit within a month. If the 
Assembly is not likely to sit within a month, then the proviso which I 
have suggested will authorise the Executive Government to make an 
order, but that order the Executive Government should be bound to lay 
before the Assembly at its next meeting, and the continuance of that 
order or its susPtilnsion or modification should be entirely a matter in 
the discretion of the Assembly. I submit, Sir, that this proposal will 
merely uphold the principle upon which the payment of the bounties 
is sanctioned, and I therefore commend it to the Members of Govern-
ment. I hope they will accept it and if they will accept it, I hope my 
friend Mr. Patel will see the desirability of not pressing his amendment. 

The Honourable Sir Basil Blackett (Finance Member) :  I desire to 
say at once on behalf of Government that it is entirely impossible for Ul> 
to accept any such amendment. Every Indian schoolboy knows, in spite 
of the bad education which we were told yesterday that he gets (A Voice : 
" Imparted by the Government"), that the Honourable Pandit can make 
a long speech at short notice on any subject. The matter which he is now 
seeking to introduce is entirely new. It is an amendment o.f which we 
should have to insist on proper statutory notice, an amendment which we 
could not accept as an amendment to the clause which we have offered 
as a final solution of the difficult matter that we discussed yesterday. It 
is not a final solution. I will give the House one reason why it would be 
quite impossible on merits to accept any such amendment. The object of 
this Bill, as we stated yesterday, and as was stated many times, is among 
other things to encourage internal competition with the existing iron and 
steel companies in India. If any new company which may hereafter be 
formed in India is not assured, subject to certain conditions, of receiving 
the bounty which is offered by the Bill but will have to wait until the 
question whether or not that particular company is to receive the bounty 
has been discussed in the Legislative Assembly, then the offer of a bounty 
entirely fails of that object. I should add that we are of course at thiR 
time talking in rrrt!ler a hypothetical region because this Bill as it stands 
lasts only for three years and the probability of a new company being 
founded and producing these articles within the period in Question is a 
remote one. None the less the principle which is proposed is entirely 
unacceptable, and I am afraid that I must say at once that we cannot agree 
to extend beyond what ,we have here drafted our proposals in regard to 
meeting the dc;;ire of this House on the matter of importation of capital 
from abroad. After all the Honourable Pu.dit Madan Mohan Malaviya's 
proposal really rai8es an ehtirely new subject. It does not even cpncern 

I' 
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the subject of the importation of foreign capital. It is the 81lbjeet of the 
extent to which in certain circumstances the Executive should be subject 
to detailed restraint by the Legislature, a very big subject but not I think 
one which we can usefully discuss at the present moment. In view of tbe 
long discussions we had yesterday and of the fact that a considerable body 
of opinion on both sides of the House is prepared to accept this amend-
ment and that the whole subject was discussed up and down yesterday, 
I would appeal to the House to bring this discussion to an end and to vote 
here and now on the clause that we have before us. 

Mr. V. J. Pa.tel: I will not take more than two minutes. I desire to 
explain why I cannot see eye to eye with my friend Pandit Motilal on this 
amendment. 

Mr. President: I must first dispose of Pandit Malaviya's suggestion. 
The addition that he proposes to make is an amendment which introduces 
a new subject altogether and I cannot allow that. What we are discussing 
is Pandit Motilal's amendment. What does the Honourable Member for 
Bombay want to 'address the House on '1 

Mr. V. J. Patel: On Pandit Motilal's amendment. 
Mr. President: We have had a full debate on this subject and I 

cannot allow further discussion. 
Mr. V. J. Patel: 1 just want to say why I cannot see eye to eye with 

this amendment of Pandit Motilal. I will not take more than two minutes 
if you will allow me. 

Mr. President: Please be short. 
Mr. V. J. Patel: When I saw this amendment at 10-30 this morning. 

I was considering whether under this amendment of Pandit Motilal Nehru 
it will be permissible for Government to give a o nt~  to the United Steel 
Corporation of Asia, and reading it clause by clause I came to the con-
clusion that it was not only a sol tel~' open to the Government but that 
they would be bound to giw bounties to that company. Clanse 3 of the 
Bill requiring Government to giv{> bounties to companies with foreign 
capital remains unaffected by this amendment and my original objection 
against the inroad of foreign capital as a result of the passing of this Bill 
stands good. The next thing I want t{) say is with regard to ".he pro-
portion of directors. I said that the clause regarding directors in the 
amendment should stand as follows " such proportion of the directors not 
less than half as the Governor General in Council has by general Ot" 
special order prescribed in this behalf consists of Indians ". That sug. 
gestion was also not acceptable to Punditji and the Government. ht~ 

whole thing is thus left ill the hands of the Government. They will fix 
the proportion of directors. So any foreign company will get bounty 
and the whole objection on which my amendment was founded remains as 
it is. 

Mr. President: I will now put Pandit Motilal Xehru's amendment 
to the House. I have already read it. Those who are in favour of the 
amendnlent will say " Aye " (Cries of " Aye "). Those who are against 
the amendment will say" No". (There were a few cries  of " No "). 
I think the" Ayes" have it. (Cn'es of " No ".) The volume of sound 
for I, Ayes" is so preponderating that I do not think a division is neces-
sary. 

Pandit Shamlal Nehru (Meerut DivisiQD: Non-Muhammadan 
Rural) : On a point of order. I do not want a division, but I think 
according to the rules, even-if one single Member wants a division, h~ 
is b01lJld ~ get it. I think the rule is 53 (3)" . 

• 
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Mr. President: It is perfectly open to the President, if he is satisfied 
on the shout that there is a clear preponderance of opinion on one side and 
that the division is asked for frivolously and merely for purposes of 
delay, to refuse the demand for Division. 
Mr. M. A.. Jinnab. : The Standing Order says this: 
" VoteS may be ta.ken by voices or division, and shall be taken by division if an] 

member so desires. The President shall determine the method of taking votell by 
division. ' , 
If any member requires a division, the Standing \ 'rder says it shall be 
given. 

Sir Henry Moncrieff Smith (Secretary, Legislative Department) : 
The practice in !""egard to divisions is well known to l\Iembers of this House.-
Our President for the first three years in a case of the kind which has 
now arisen used to ask those :Members of the House who desired 11 divi-
sion to stand in their places. If only one :Member or two Members stood;-
the President used to rule that a division was claimed :frivolously and for 
purposes of obstruction and he did not allow it. • 
Mr. President: Those who are against this amendment will stand up 

in their places. (Some Members stood up.) There are seven in all. 
Mr. N. M. Joshi (Nominated: Labour Interests) : There are others 

who do not want to vote. 
Mr. President: Those who are against the amendment are only seven 

in number. 
Mr. N. M. Joshi: 1 am not in favour of the amendment and I do n·,f 

want to vote. 
Mr. President: Those who are III favour of the amendment will 

IItand up. (A large majority of Members stood up.) 
The motion was adopted. 
That disposes of No. 41.· It also disposes of Mr. Lohokal:e's amend-

ment No. 21,t and also No. 6lot Mr. Duraiswami Aiyangar's amend-

• In clause 3, line 19, after the word" Rhall " insert the following: 
" On being satisfied that at least two-thirds of the capital invested in the buein_ 

soneemed is Indian." 
If the above is not accepted then-
To claflse 3, add the following proviso: 
" Provided that nothing in this section shall apply to an:" company, :firm or other 

person who starts the business of manufacturing steel alter the passing of this Act 
exeept to the extent and in the manner to be determined by a Resolution of the 
Legislative Assembly in that behalf." 

t After clause 4, the following npw clause be added to the Bill : 
., 6. Bounties mentioned in sections 3 and 4 shall not be paid to any com panT . 

1irm or other person engaged in the business of manufacturing steel in India, that 
does not satisfy the following conditions-

(a) That the manufacturers, if a company or a firm are registered and in-
eorporated in India and hold a rupee capital. 

(b) That at le8.8t half of the managers, directors or organisetll of the in at~ .. 
are natives of India.." • 

t After clause 4, the following new clause be added to the Bill : 
" 5. (1) Any bounty that is payable under this Act shall be allowed only to 

thOlle eoncerns the proprietors and directors of which are Indians to the extent of :1i 
least !ths of their numbers and the chief controlling and managing authority of ",hid 
is entirely Indian. 

(2) If any firm or individual proprietor who has reeeived a bountv under this 
Act should transfer the concern to an extent exceeding one-fourth thereof to a non-
Indian individual or firm within three years from the date of the last reeeipt of bountv 
the entire bounty received by the said individual or firm under this Act shall be 
repaid to the Government with interest at 6 per cent. per annum from the several dUt.P.l 
of receipt of bounty, and the"said bounty shall be a first charge on the assets of th,.' 
eonllem till the expiry of the aforesaid period of three yl'ars from the Iln tc of 
the laa~ reeeipt of bolmty." fj 
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ment. Amendment No. 42· proposes an appropriation of revenue which 
cannot be moved witilont the consent of Government. No. 43, t Mr. Dutt's 
amendment, is consequential on No. 22 which has already been disposed 
of and this therefore falls with it. Mr. Acharya's amendment No. 44t also 
proposes an appropriation and is out of order on that account. .The ~e 
applies. to No. 45§ and to 46.11 No. .~ Mr. Dutt's amendment, IS entIrely 
outside the scope of the Bill. 
1iIr. Ohaman Lal (West Punjab: Non-Muhammadan) : May I be 

allowed to point out as regards Ko. 47 that it says that bounties are 
not to be paid to any firm which the rrariff Board considers does not 
treat its labourers satisfactorily. I consider, Sir, since you have accepted 
the principle of not payoing bounties t6 any firm that does not comply 
with certain conditions laid down, it cannot possibly be outside the 
scope of the Bill to recommend the restrilltion of the payment oi 
bounties. 
Mr. President: I cannot allow you to speak on the merits. You can 

only speak on thf' point of or(ler and rm that point I \\'ant to hear only the 
mover of the amendment. 
Mr. Chaman Lal :  I am not speaking on the me!"its but on a point of 

order. 
Mr. President: Mr. Dutt alone can speak on that. 
Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan 

Rural) : In respect of 47, Sir. I submit that as you have accepted the 
prinp-iple that bounties should be given under certain circumstances to 
any firm containing a certairi number of Indian shareholders and so forth, 
I submit that this amendment also will restrict the giying of bounties and 
in this way is in order and I may be allowed to move this amendment. 
The Honourable Sir Charles Innes: Sir, 47 is consequential on No. 2j 

which you have alrl'ady ruled out of order. It refers to the Tariff Board 
which Mr. Dutt proposes in No. 24. 
Mr. Prelident: The amendment is out of order. 
Mr. N. M. Joshi (Nominated: Labour Interests) : Sir, I do not want 

to speak on the merits but I want to point out to you ..... . 
Mr. President: I haye already ruled that the amendment is out of 

order. It is finished. 
No. 48·· again is out of order. 

* In clause 3-in sub-clause (a) for tIll' word and figures" Rs. 32 " the word and 
figures " Rs. 40 " be Bubstituted. 
t Bub-clausee (b) and (c) of clause 3, be deleted. 
t " In clauBe 3-in Bub-clauBe (b), for the word and figt:res "Rs. 26 " thll 

word and figures " Rs. 35 " be substituted. 
In sub-clause ( c), for the word and figures" Rs. 20" the word and figures 

•• Rs. 30 " be substituted. 
~ In dause 3 (c), for the figures " 1927 " the figures .. 192P " be 8ubstitutffi. 
II In ('lauS(' 3 (c), for the figures" 1927 " substitute the figure.s " 1929 ". 

~ To clause 3, the following proviso be added : 
" Provided that the Tarift' Board shall not recommend any Buch bounty, when 

it ia of opinion that the treatment of labourers under the firm, company or person is 
unsatisfactory.' , 
** To clause 3, add the following proviso at the end : 
" Provided that )H,thing in this section shall apply to IIny ('ompany, fiml or other 

person who starts the business of manufacturing steel after the paBBing of the Act 
except to the extent and in the manner to be dl'termi*,d by a Resolution of the 
Legislative Assembly in that behalf. Provided further' that out of the amount ol 
the bounties that may be earned ~ the Tata Iron aud Steel Manufacturing Company, 
Ltd" uuder this Bect:on a Bum not exceeding rupees e~ en lakhs and fifty thousand 
shall be.paid· by Government of India to the Bomba: Municipal Corporation preferably 
three equal annual instalments." 
L85.LA G 
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Mr. Jamnadas M. Mehta: First of all, Sir, this is numbered wrongly. 
It ought to be numbered 48 and 49, because there are two provisos each 
distinct from the other, and I would request you to rule separately on 
each. So far as the first is concerned it is covered by Pandit l\lotilal 
Nehru's amendment and I do not want to press it. .As regards the 
second, will you allow me to move it, or is that out of order too. 

Mr. President: That is clearly within the ruling I have already 
given about the sharing of profits. 

Mr. Jamnadas M. Mehta: No, Sir, this has nothing to do with pro-
fits 
.Mr. President: It is an appropriation of revenue without a recom-

mendation of Government, and I have already ruled on that. 
That disposes of clause 3. 
Clause 3 was added to the Bill. 
Mr. President: Then we come to clause 4. The first amendment 

No. 49-is Mr. Dutt's. That falls because 24 is already gone. No. 50t 
comes within the ruling I have given. No. 5It proposes to extend the 
period of the Act and is therefore out of order. No. 52,§ Mr. Acharya's 
is out of order as increasing the charge on the revenues. No. 5311 hangs 
on No. 26 already disposed of. Then No. 54,1\ Mr. Dutt's, proposes an 
appropriation of revenue with the approval of the Legislative Assembly 
and you cannot appropriate in that way. Then No. 55-· brings in the 
labour question. As I have already ruled on a similar amendment, this 
is outside the scope of the Bill. . . 

Mr. N. M. Joshi: On this point we are anxious to know how, when 
you are protecting Indian directors of companies, the proposal to proteet 
the Indian labour engaged in the industry could be out of order. 

Mr. President: The Honourable Member will remember that I can-
not go on continuously arguing this question. I have already definitely 
ruled about it on half a dozen previous occasions. I cannot allow any 
further discussion. (Mr. Chaman Lal rose at this point and spoke for 
some time with Cries of " Order, order" from all parts of the House.) 
The Honourable Member must resume his seat. 

* In sub-clause (1) of clause 4  : 
(a) after the words "Governor General in Council" the word. "on the 

recommendation of the Tariff Board " be inserted, 
(b) for the word "may" the Wtlrd "shall" be substituted. 
t In sub-clause (1) of clause 4  : 
(a) delete the words "each of" in line 2, 
(b) delete the words and figures "1925 and 1926 ", 
(c) delete the words "in anyone financial year ". 
t In clause 4  : 
omit the word " and " between the figures " 1925 " and " 19211 ". and 
after the figures" 1926 " insert the word and figures" 1927, 1928 ~  1929 ". 

~ In lI1lb-clause (1) of clause 4, for the words " seven lakhs " the worda " tl!n 
lakhs " be lubstituted. 

II In sub· clause (2) of clause 4, before the word" prescribe" the words" an.l 
in consaltation with the Standing Tariff Board mentioned in sub-section (1) of 
section 2  " be inserted. 

'If In sub-clause (2) of clause 4, after the words " Governor General in Council" 
the words " with the approval of the Indian Legislative Assembly" be inserted . 
. ;; To s~ la se (2) of clause 4, the following proviso be added: 
.. r ' l~e  that the Tariff Board shall not reowmmend any such bounty, when 
It 18 of opmlon that the treatmf'nt of labourers under the firm company qr paHoa ill 
unsatiafaeiory. ' , '. 
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Then we come to Mr. Mehta's amendment No. 56.- That has already 
been covered by Mr. Motilal Nehru's amendment. Then No. 57, t 
Mr. Patel's which is already covered by previous rulings. 

Mr. V. J. Patel: Even the reyision of clause 5. 

Mr. President: Yes. 

Mr. V. J. Patel: I have changed it, Sir. 

Mr. President: In whatever form you put it the substance is the 
lame. 
Mr. V. J. Patel: May I know the reasons for the ruling. 
Mr. President :  I have already given them before. 
The Honourable Sir Oharles Innes: May I point out, Sir, that you 

have not put clause 4. 
Clause 4 was added to the Bill. 
Mr. President: As the House has already resolved, clause 5 has 

I P.M. been inserted. It was moved by Pandit Motilal 
Nehru. 

Then comes Mr. Patel's amendment Ko. 57. I have already ilaid 
that it is out of order. 

Then comes Mr. Piyare Lal's amendment No. 58:1:. That also is out 
of order. But I am prepared to hear Mr. Piyare Lal on that point. 
Lala Piyare Lal (Delhi: General): I submit, Sir, that my amend-

ment is in order inasmuch as it is not opposed to the object of the Bill. 
My amendment, Sir, is in the interests of the large body of wholesale 
dealers. As we are finding out a remedy and are applying it for the 
benefit and protection of this industry, it is our duty to see that our gift 
reaches the party for whom it is really meant. 
Mr. President: The Honourable Member is now arguing the merits. 

of his amendment. I wanted him to confine his remarks to the question 
u to whether his amendment is in order. 

* At the end of clause 4, add the following proviso : 
" Provided that the benefit of this section shall not accrue to the manufacturers 

of iron and steel wagons who commence their business after the passing of thi8 Act 
except to the extent and in the manner to be determined by a Resolution of the 
e~slati e Assembly in that behalf." 
t  " 5. All departments of the Government of India, all State· owned railways and 

~ Loeal Adminilltrations in charge of the Government of India shall not buy an7 of the 
.teel items specified in Part VII of the Indian Tariff Act provided herein unless the,. 
are manufactured in India except where the same is not available in the market. 

6. If the Governor General in Council is satisfied,. after such inquiry as he 
thinks necessary to make that the Indian manufacturer of steel is unable to eell 
hill output in certain important Indian markets like Bombay, Madras, Karachi and 
Rangoon, at market prices, he may direct that a freight subsidy not exceeding in -7 
particular year a sum of rupees six lakhs be granted to such manufacturer." 

~ After clause 4, the following new clause be added tl' the Bill, namely: 
" 5. (1) As long as this Act remains in force no company, firm or person engaged 

in the manufacture of steel or iron shall create any monopoly among buyers or grant 
apeeial concessions to any buyers of their product and shall be bound to prescribe 
equal rates, terms and conditions for all buyers of a quantity to be fixed by the 
Governor General in Council and to be published in the Gazette of India. 

($) Any breach of this rule shall be punishable by a penalty equal to the amount 
of concession granted by the company, firm or person to be imposed by the Governor 
General in Council • 
(3) The Governor General in Council shall frame rules for the conduet of inqtliry 

~o bs held for the purpoaea of Iob·clause (t)." 
• • 
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LaIa Piyare Lal : What I submit, Sir, is that any monopoly that may 
be created either now or in the future should be prohibited. The monopoly 
will be for the benefit of the companies themselw"l. 

Mr. President : You are again arguing th·e' merits of your amend-
ment. 
Lala Piyare La! : No, Sir. The object of my amendment is ........ , 
Mr. President: It is no use the Honourable Member saying" No, 

Sir" every-time I point out to him that he i>; disc!.3sing the merits of 
his amendment. I want him to D 'in~e me how it i . in order. 
Lala Piyare Lal : My object is ....... . 
Mr. President :  I am not concerned with the object of the HODoU!'-

.. bIe Member's amendment. I am onlv concl'!J'ned t(, find out how hill 
amendment is in order. . 
Lala Piyare Lal : My point is that any monopoly or concession 

should ~ declared void and not hindiuf,r upon the (Ompallj', so thut it 
shall be relieved from any such contract and will get the full benefit 
of thE.' protection that we are aiming at . 
•. President :  I have no doubt in my mind that the clause pro-

posed til be added is out of order. 
The next amendment stands in the name of ~. Bipin Chandra Pal, 

No. 59· I think i:; is very clearly out of order; but I am prepared to 
hear Mr. Pal. 
li!r. Bipin Chandra Pal (Calcutta: Non·Muhammadan Urban) : It 

is very difficult to arf,rue a le~~ati e propo"':hm. What is in order and 
what 18 not in order is the law made by the President of this House and 
I (1.0 not think I should waste the time of tbis House by arguing a point 
upon which thl' P!"esid('ni has alread:' m?(h-his det·ision. 

l¥Jr. President: Then amenument ::\0. ;'9 is out of order. 
The next amendment stands is the name of Diwan Bahadur Rama-

chandra Rao. No. 60. t 1 chink this amendment ii; met by the additional 
elause that has been inserted in the Select Committee. 

Diwan Bahadur M. Ra.machandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : Yes, Sir: 

Mr. President: Amendment No. 6It has been disposed of already. 

" After clauae 4, the following new clause be added to the Bill : 
" 5. After the passing of this Act the Governor General in Council 8hall appoint 

a Committee (me·third of which shall be elected by t!le elected members of th(, 
Legi8lative Assembly, one-third to be nominated by the companies, finns or persons 
engaged in the bnsiness of manufacturing steel in India according to rules framed 
by the Governor General in Council, and one·third to ('onsist of experts selected b! 
the Governor General in Council. The Committee sha11 exercise general s ~r iaion 

over the companies, finns or persons engaged in the busines8 of manufactunng 8tet>1 
in India in the interest of the general tax'payer in accordance with regulations to be 
framed under this Act by the Governor General in Council 

The excess of net profits over and above 10 per cent. earned by ~h  o panie~  
firIl18 or per80ll11 shall be divided into three parts, one part to be distributed all10ng 
the shareholders of the companies, firms and persons engaged in the business of 
lJUI,Jlufaeturing steel in India, one· third to be devoted to the promotion of: the welfare 
of. the iabourers employed by such companies, firms or persoUll, and one· third to be 
pald to the public revenues." 
t After clauae 4, the followinEt new clause be added to thA Bill : 
" 5. The Governor General III Council shall befor!' the 31st day of March, 1927, 

cause an inquiry to be made in regard to the steel indt .. :try and the effect of the pa;V' 
mat of bounties provided for in this Act." (. 
* Bee foot-note on page ~p. 
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111'.0. lhIraiswami Aiyangar (Madras ceded districts and Chittoor : 
NOD.M:uhammadan Rural) :  I desire to say, Sir, that it has not been 
dispol'led of wholly. It is only the first pan that lias been dispotleci of. 
The second clause has not been covered by any ruling from the Chair. 
The second clause says : 

" If any firm or individual proprietor who has received a bounty umier taill Act 
should transfer the concern to an ertetit exeeeding one-fourth the?eO'f to a non· Indian 
individual or firm ....... " 

1Ir. President: Order, order. This clause raises the same principle 
which has already been disposed of Ly the additional clause that has been 
inserted in the Bill. 
Mr. O. Duraiawami Aiyaugar.: Will you please hear me OlIo tl1ia 

point? 
Mr. President: I do not think I have any doubt in the matter. 
Then we come to amendment No. 62· standing in the name of 

Mr. R,ama Aiyangar. That, again, is clearly  outside the scope of the 
Bill. 

(Mr. K. Rama Aiyangar made some remarks which were quite iIl-
aadible.) 
Mr. President: Y.ou are again repeating the same old argument 

that you advanced yest.erday. No. 62 also goes out. 
Then \w come to No. 6:H stllndin;! against th(' name of ~ r. Devaki 

Prasad Sinha. It is not an amendment, but a pure negative. 
Mr. Devaki PraaaclBinha (Chotll Nagpur DiVlsion : Non-Muham-

madan) :  I submit, Sir, that before YOIl put that clause to the votc. 
or allow it to hI' rli!!cussed, or whetiH'r you allow ~' proposition to 
stand ..... . 

Mr. President : Order, order. We will deal with it when the proper 
Htage arrives. Mr. Jamnadas Mehta. 
Mr. Jamnadaa II. lIehta : Sir, I move: 
" In clause 5, after the words ' may appoint in this behalf ' iJaaert the word .. 

, out of II panel of plerted members of thl' Assembly to be specially recommended b! 
that body'." 

The object of this amendment is t hilt this inquiry which is pro-posed that 
the Governor General in Couneil shall make ough t t{) be 80 conducted .... 

* The following np", clauses be added to the Bill at thp end : 
"5. (a) It shall be lawful for the Governor General ill COUJu:i1 awl tlle Legialat.il"l'! 

Assembly if satisfied after inquiry, that any individual, firm or eompanv, established 
before or after the passing of this Ad, which enjoys the benefit of the protectivl' 
tariff duty apeeially levied or bounty given under this Act begins to make a net profit 
of 12 per cent. of its capital, to levy n .pt'e.ial duty on the illdmdual, fum or eompDU'F 
at a rate 'that will co,'er ill the oo r~  of sUl·h p_'riod as tue Governor General iil 
Couneil might decide. upon, the amount that has been ultimately borne by the tax· 
payer and the consumer by the proteetion afforded by this ~t together with a reas!'u. 
able rate of interest on such amo'lDt. 

( b) For this purpose the Governor G ~neral hl Cowleil might call for 11m inforlll.· 
tion IIntl accounts from the individual, firm or company at s ~h periods as might be 
e~.i  upon by him. The duty levird in pursuanee ef thi8 Ad shall be indepenMnt 
of any t8.UII leviable unnpr the Int'ome·t.ax At't. 

6. It shall be lawful for the Governor General in Coundl, if satisfied after iDqIliro: 
that any individual, firm or company, combined and put up prices on any artie!'" 
manufactuTed by the indi,?dual, 'firm or eompanyproteett>d by the tariff duty levicrl. 
for o n~ giveu under thiS Act to tile detriment of the conMlmer, to regulatp th., 
selling Prlees thereof by issuing orders to the indhiduaI. ilrm or ~pan  concerned 
and thEi individual, firm or eompany shall on receipt of IUt'h ordeJ'll be bound to .ll~ 
them out." • 
t That eJaUle 15 be omitted alfogpther. . . . 
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Pandit Bhambhu Dayal Misra .( Central Provinces Hindi Divisions. : 
Non-Muhammadan) : On a point of order, Sir. May I know what II 
the proposition before the House. 

Mr. President : The proposItion before the House is that clause 5 of 
tloo, Bill as sent up by the Select Committee stand part of the Bill. 
1Ir. Ja.mnruJas M. Mehta: The amendment which I am moving ia 

that: 
" In clause 5 after the words ' may appoint in this behalf ' insert the word. 

, out of a panel of ('leeted mt'mbers of the Assembly to be specially recommended by 
that body'." 

Sir, this statutory inquiry is intended for the purpose as stated hereunder, 
namely: . 
"The Governor Gent'ral in Council shall, before the 31st day of March, 

1927 eause to bt' made by such persons as he may appoint in this behalf an inquirY' 
&8 ~ the extent, if any,' to which it is Deeessary to continue the protection of the 
Itet'l industry and as to the duties and bounties which are nect'ssary for the p rpo~e 

of conferring such protection." 

My object, Sir, is that this inquiry sho~l  be conducted i~  l!: ~anner 
which will ensure public confidence and thIS can only be done If It IS done 
by a Committee which is elected by this House. This House ought ~o 
nominate a number of gentlemen from whom the· Governor General m 
Council may nominate as many as he likes and these people should be 
called upon to conduct the inquiry contemplated in clause ii. The reason 
is this. Granting that protection is to be ginn ..... . 
Mr. M. S. hey (Berar Representative) : lla.y 1 ask, Sir, if claU8e 5 

has not already been disposed of. It is clause 6 that is now under dis-
cussion. 

Mr. President: You are right. Clause 5 is the ne.,., clause and the 
old clause 5 has now been re-numbered as clause 6. 
Mr. Deva.ki Prasad Sinha : Are yon moving an amendIne!llt to ,_laul. 

5 or to clause 6  , 
l'tIr. Jamnadaa M. Mehta: I am moving an amendment to claulle 5 

of the Bill and to clause 6 of Pandit Motilal ~ ehru's amendment. 
And in order, Sir, that we migh-t feel sure that the protection whieh 

the st('el industry might require three years hence shall be given, we 
ought to have a committee composed of elected Members of this Assembly. 
As I have pointed out in my Minute of Dissent. I do not think protection 
has been givp.n for a sufficiently large number of years. One object in 
giving protection, is that internal competition might follow in its wake so 
that prices shall go down in course of time. That can only be done if the 
future of other companies, which start :lfter this legislation is enacted, 
is assurt'd, and that cannot be a.ssured unless the p('riod of protection is 
prolonged after three years, and w bat the proviso will do is that if the 
Committee after inquiry-recommends that the period should be extend-
ed, the Governor General in Council will consider sueh recommendation. 
In order that this Committee rna:" make proper inquiry, it must consist 
of members of this House, and I hope that the modest amendment I 
make will be accepted by the Government. 
Mr. H. G. Oocke (Bombay: European) : Sir, I oppose the amend-

~t very strongly. This is obviously the work for an expert com-
!D.lttee, such as we hav.e had to draft the report on which this Bill is 
based. You cannot expect to get in this House a proper committee to 
go into such a very technical matter of this sort. It is necessary to ha '(~ 

expertl to eomider t.he figurM prellented in connection with .the ,import 
I 
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priees of steel, and also in connection with the costs of the Tata Compal1T, 
and if the Tariff Board is still in existence, .that is obviously the body to 
~on t this inquiry. If the Tariff Board is not in existence, it will 
be n.P.cessary for a suitable committee of experts to be appointed, and 
it will not be possible for this House to provide a suitable committee. 

The Bonoura.ble Sir Oharles Innes: Sir, Mr. Cocke has already anti-
eipated all the objections I was going to take to Mr. Jamnadas Mehta'. 
proposal. I entirely agree with what llr. Cocke has said; I entirely 
agree that, if this inquiry is to be a proper inquiry, an inquiry which 
will command the confidence of the country, it must be an inquiry by 
people really qualified to investigate the matter. I hope that the Tariff 
Board will ~ in existence then, and, if the Tariff Board is in existence, 
it is perfectly obvious that  that Tariff Board is the proper Board to con-
duct an inquiry of this kind. I do not agree with Mr. Jamnadas Mehta 
that a committee composed of elected Members of this Assembly will 
inspire that confidence amongst the mercantile community in thia 
country which the Tariff Board now does. There are othe;r obvioWi 
objections to Mr. Jamnadas Mehta's proposal. I notice that the com-
urittee is to be composed of elected Members of the Assembly. Why 
should the Council of State be cut out! Again, the inquiry will be a 
long and detailed inquiry, and very probably the members will have to 
be paid, and if they are paid, obviously they will cease to be Members 
of the Assembly. I suggellt to Mr. Jamnadas Mehta that he should with-
draw this amendment and leave the Government of 1926-27 free to make 
the inquiry in such a manner as may seem most suitable then. 

The amendment was. by leave of the Assembly, withdrawn. 

Mr. President: We wilP now pro ~e  with renumbered clause 6. 

Mr. Amar Hath Dutt : You ha,·e not dealt with my amendment 
No. 65·, Sir. 

lIIr. President: That amendment has already been dealt with Ut 
llr. Devaki Prasad Sinha'8 amendment No. 63, to omit original clause 5 
altogether. 

Mr. Ama.r :Math Dutt :  I beg to submit, Sir, that there is a good deal 
of difference between deleting and omitting. Omitting is a physical a8 
well as a mental act, while deleting is only a physical act. 

Mr. Devaki Prasad Sinha. : Sir, during the whole of this discussion 
this morning and yesterday we were confronted with the authority of 
the Report of the 'rariff Board. I should like to ask the Government 
whcTe in the Report submitted by the 'rariff Board do they find any 
nuthority for a clause like dause 6. Honourable :t.lembers of this House 
will remembcr that when this Bill was originally introduced, this clause 
did not find a place in it. At that time Members were giyen t(l understand 
that the operations of this Bill would contiuue only for three years ; 
that whatever sacrifice such a policy was going to impose upon the 
country, it would last for only three years. Now this additional clause 
that has been introduced by the Select Committee mortgages the country 
to the Tata Company for many more years than three. '  I would draw 
the attention of this House to paragraph 101, .page 57, of the Tarift 
Board's Report. I will not read it . 

• 
• * D,w. olaua, •. • 

. . .. 
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lit. Ptad.dent : The Honourable Member is now giviDg reason. whidl 
he haR already !rIven for oti i~ against the wbolt> Bill altogether. He 
must give spe~ial r~asons why clause 6 should bl!! omitted. 

Mr. Devaki Prasad Sinha ;  I am giving reasons only for this clause 
being deleted born the Bill. My reasons are that the Tariff Board 
speeifieally in their recommendations said that these measures must iD 
their natUre be temporary, and since this new clause introduces a pro-
vision regarding the holding of an inquiry at the end of three years-
which the Tariff Board never suggesterl-I thinl{ that this iN a further 
incumbrance on th(' country which this House would do well to disreg81'd. 
At t~e beginning of the Report of the Tariff Board, pages 12 snd 13, tiler 
discussed the specia,J facilities which this country afforded in the manu-
facture of iron and steel. Sir, the Tariff Board th,'Dh(·1.\"t's iii thl'ir 
report }>a've stated that they consider that the facilities in the way of 
natura} reso r~s provided in this country are ~  great and they 
attribute the cause of the failure of Indian industries to compete in 
:he WI)rld market to temporary causes. These causes they said may be 
removed when world conditions are more stable and the .general level 
of pri:>es has settled down. I do not, therefore, see what justification 
there is for giving IItill further concessions to the Tata Company, that 
.even if at thi~ end of three years they have not m:lde their mark and have 
not improved their organisation and improved the quality of their I4teel, 
we shall still be lenient to them. Where. Sir, I ask Government, is there 
any provision in the Report submitted by the Tariff Board for an in ir~' 

like this! I submit, Sir, by accepting a proposal like this, we shall only 
be giving a l'remium to inefficiency and bad organisation. We shall 
only be giving enc,)uragement to all thosc fit'ms in India that may exist 
:\t the !ll'esent time or may start their work hereafter, encouragement 
in the way of carrying on their busmcss in the most lethargic way. 
What, :::3ir, would bt: the effect on any company in India established by 
its OW!'. Fttength to co-mpete in the world market, if it is always com-
forted with the thought that, when there are bad times, a maternal 
Government will come down and help them at the cost of the poor tax-
payer T I ask, Sir, what justification is there for risking all the pros-
perity of the country in order to saye one industry! Save it, if you 
desire to save it, for the time being, but why givc it a permanent 
guarantee that, whatever you may do, whatever may be your sins and 
whatever may· be yOUl' faults, our charity will ahvays be at your dispo-
sal T I submit there is absolutely no moral justification for it. What-
e ~r eeonomic rea80ns could be found for enacting the Bill for three 
yeats, I submit there is no reason why we should consent to an inquiry 
being held aftel' three years, when no case has been made out  for sneh 
an inquiry. If th~re is any case made out after lapse of three years, 
we may consider whether an inquiry is necessary or not. WhY' should 
we give a guarantee at the present time that,_ if yon do not mend vour 
y;ays, after three years We shall make an inquiry and again e te~  a 
hel~in  hand to you. This is nothing but laying a premium on in-
effiCIency and baa management. It will defeat the verY' purpose of tlH' 
BiU. It would defeat the v,ery idea the Tariff Board had in their minds, 
~~ el  that they wou16 gIve a temporary protection to Tatas. so tllat 
m the end they may .s~an  on !heir owp legs. For these reasons I 
~tron l  oppose the a lt~n of thIS clause, and I think the House will 
realise the great danger this, clause introduces. .' 
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Mr. O. Duraiswami Aiyangar : May I correct the Honourable Mem-
bel" On page 38 of their Report the Tariff Board have recommended 
a fresh inquiry in 1926-27. 

The Honourable Sir Oharles Innes: I do not think I need take 
Mr. Sinha very seriously on this matter. Mr. Sinha bas made it quite 
l~ar that he is entirely opposed to the principle of this Bill. That i. 
1\ position I can understand, but I cannot understand a position when 
an Honourable Member definitely does his best to wreck and render use-
l~ss a Bill. As Mr. Duraiswami .Aiyangar has pointed out, Mr. Sinha 
a~ not even taken the trouble to re!d the Tariff Board's Report. Hc 
Mid this amendment is opposed to the whole principle and scope of the 
Bill. That statement is entirely and absolutely incorrect. The Tariff 
B()ard definitely recommended that we should make it perfectly clear in 
the Preamble to the Bill that there was a continuity of the policy of 
protection. They also made It perfectly clear that for special reasone 
the actual rates and bounties which they ptoposed should be guaranteed 
f"r only a. period of three years, and they definitely stated in the sum-
mary of their recommendations that they considered that in 1926-27 8 
further inquiry would probably be necessary. That is all that this 
clause purports to provide for. It purports to provide for that special 
hu]uiry. It is in no way inconsistent with the scope or the purpOS3 
of the Bill. On the contrary, the Select Committee deliberately inserted 
it in order that the scope and purpose of the Bill might be broujlht out 
more clearly. . 

Mr. President: The question is : 
" That elause 6 now do stand part of the Bill" 

The motion was adopted. 

1Ii'. President: Then we come to the Schedule. The question is : 
" That the Schedule do Btand part of the Bill." 

The first amendment is from Babu Rang Lal Jajodia, that" paragraph 1 
of the Schedule be deleted." That falls because the Honourable Member 
is not here to move it. The next amendment is that of Sir Sivaswamy 
Aiyer to paragraph 3 (c) of the Schedule. 

Sir P. S. Sivaswamy Aiyer (Madras: Nominated Non-Official) 
My amendment is : 
" In paragraph 3 (0) of the Sehedule for the word and figures • and 154 ' Bub· 

.titute the word and figure. ' 154 and 155 '." 

This amendment is coupled with another amendment which appears 
lower down the list against my name. 

Mr. President: What number is that' 
Sir P. I. livuwamy Aiyer : No. 79. 
Mr. Presidem : This is purely consequential ;  I think it had better 

follow 79. Mr. Duraiswami .Aiyangar's amendment, which comes next. 
is that: 

" In parapaph 7 of the Schedule in the proposed Part VII for the varying rate. 
of duty given b, the .aid Put, Bubltitute the uniform rate ot 331 per eent. ad. 
tI,,",rem. ' I • 

.  I am not s~ whether t4e effect of that is to increase the taxation. 
m which ease it win be out of order. • 

L85LA. • 
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Sir P. S. Sivaswamy Aiyer : The Honourable Sir Basil Blackett may 
be able to say whether it has that effect. 

The Honourable Sir Charles Innes :  I think I can answer that ques-
tion. If the specific duties proposed by the Tariff Board are converted 
to ad valorem duties on the basis of the present tariff valuations, they 
may range from 12 to 28 per cent. ad valorem. The amendment would 
hhve the effect of raising every duty recommended by thc Tariff Boaru. 

Mr. President: Then it will be out of order. Then comes Mr. Belvi'li 
amendment which proposes to substitute ad valorem for ton and cwt 
(Several Honourable Members: " He is not h6l'e.") Then that falls, and 
we come to Captain Hira in~h'  amendment to paragraph 7 of tho 
Schedule, Put VIT, item 1431 

Sardar Bahadar Oaptain Hira Iingll (Punjab: Nominated Non-
Official) : Sir, I beg to move the following amendment: 

" In paragraph 7 of the Schedule in the proposed Part VII, item No. 143, l,e 
deleted. Also that the following additional articles be excluded from tbe operation 
of the Act, namely, karahi.3, tall/all, doZ., khll.rpill, hausia8, plough blalie!, "axes, and 
gaooallall. ' , 

Mr. President : Your amendment is only this : 
" That in paragraph 7 of the Schedule in the proposed Part YII, item No. 1411, 

he deleted." 

That is the only amendment before the House. 

Samar Bahadur Captain Hira Singh : Very good, Sir. In moving 
this amendment, Sir, I have in mind that a large mass of the inhabitants 
in this country, and more particularly those in the Province from whieh 
I come, to whom the simple implements and utensils which I have mentioned 
in my amendment are as necessary for the simple purposes of their daily 
lives-pE'rhaps even more so-than that simple article of diet, namely salt, 
about which all my friends in this House have been so insistent and eloquent 
on political platforms all over the country and in this House. Those people, 
Sir, of whom I am one, have not the ability to follow priJlriples of high 
finance. They cannot visualize the far-reaching consequences of policies, 
however virtuous and national those may be, which strive to enforce the 
abstractions of economic genius. But, Sir, they do understand the common 
facts of life. They can visualize in their daily struggle for existence the 
effects, if not the causes, which surround them. 

And the effects which they will visualize are these: 

(1) The prices of simple agricultural and domestic implements will 
go up 50 or 60 per cent. 

(2) Municipalities and District Boards will require more ltJor,,·/ 
to meet the increased cost of their necessary works and opcra-
tions, and will enhance their local rates. 

(3) The annual maintenance and renewal charges of factories 
already established, and the higher cost of establishing new 
factories, will cause an increase, will cause a proportionate 
increase, in woollen, cotton and leather goods . 

. (4) The natural consequence of all this will be a general rise in 
the cost of living. Wages of agricultural and all other 
labour will be increased. ," 

And at the end of it~all  Sir, what is going to happcn ? 
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So far as the agriculturist is concerned, this is what will happen. 
ITe will have to pay more-

(1) on all domestic utensils made of iron and steel; 
(2) on all house-building materials made of iron and steel; 
(3) to Municipalities ana District Boards for their taxes; 
(4) in all agricultural implements; 
(5) on wearing apparel. 

May I ask, Sir, what ultimate benefit will the people whom I represent 
L'calJ out of all this? Nothing that 1 can see save the dismal satisfaction 
of knowing that some wealthy compatriots of his have succeeded in 
assuring their position in the dim financial world. 

I am speaking, Sir, more particularly on behalf of the millions of 
Punjabi agriculturists who are not industrious nor labourers and have no 
(,OMern whatey.cr with the distant factory at Jamshedpur which has 
succeeded, mainlY' by bad management we are told in getting its affairs 
involved in some sort of financial tangle. 

But however that may be, Sir, I appeal to this House, if it 
really considers that it is for the good of the country that this Bill 
should be passed,-I appeal to my Swarajist friends, I appeal to the 
Government Benches, to consitler the unfortunate plight of the millions 
of agriculturists, on whose behalf it has before now been contended that 
even an increase in the cost of hving of 3 annas per head per annum is a 
hardship. And if my amendment is not accepted to-day, the hardship 
which they will suffer out of this Bill will be fifty times greater than. 
that. 

Sir, finally, we have heard a great deal in this House about the 
exploitation by foreign capitalists of Indian labour and Indian natural 
resources. But I am not aWdre. Sir, that any single Member in this 
House has mentioned in this debate the exploitation of the petty farmer, 
the zemindar, the agriculturist of India by the local BUllias and money-
lenders of the villages of India. Sir, it is not necessary to prove the 
i ruth of the saying common among us that the agricnlturist is born in 
debt-he lives indebt and he dies in deht ; his patrimony is shared by 
a dozen different middlemen. Yet, Sir, it is these stalwart yeomen who 
are the bulwark of India born whom millions of gallant Indian &Oldiel'll 
are drawn; and I 1!hink, Sir, that even above the importance of establish-
ing or bolstering up the steel and iron industry, it is neeessary to support 
and preserve from any further exploitation tke agriculturist of India. 

I, therefore, submit my amendment to the consideration of the House. 

The Honourable Sir Charles Inn81 : Sir, Captain Hira Singh pro-
poses that item 43 should be omitted from the Schedule. Item 43 
proposes that the duty on five kinds of agricultural implements should 
be raised from 15 to 25 per cent. Now the explanation of this proposal 
made by the Tariff Board is given in Chapter 6 of the Tariff Board's 
Report. The House has got to remember that if we are going to have 
a proper steel industry at all in India, that stt'el industry will lead to 
!he .gr.owth of a whole family of subsidiary industries round it .. It is a 
~asl  mdustry and these subsidiary industries grow up round it. That 
l~ ~ a t  h ~ is. bappening ai Jamshedpur now. One of these sttb-
sldlary Industlles IS a eo.mtJany called the Agricultural Implements 

• 
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[Sir Charles Innes.] 

tJompany. The Tariff Board f>ay that with a small measure of temporary 
protection we shall assist this agricultural implements industry to make 
good, and that is the reason why they have pr?posed this enhancement 
of duty on these very few classes of agriculturallIDplements. My Honour-
able friend Captain Hira'Singh suggests that if we agree to this enhance-
ment we shall be imposing a very heavy burden upon the cultivator and 
the agriculturist; but, Sir, I am afraid that I must challenge that state-
ment. These machines are machine-made implements and they are used 
more by the railways, irrigation works, local bodies, mines and large 
plantations than by the ordinary cultivator or agriculturist. The Tariff 
Board definitely examined that point, and if Captain Hira Singh will 
read the report, he will find that they do not consider that these enhance-
ments will have much effect upon the agriculturist. On the contrary, 
their definite conclusion is that the direct effect upon the agriculturist 
of all their proposals is likely to be almost negligible. In these circum-
stances I am afraid that the Government must oppose Captain Hira 
Singh's amendment. 

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, I strongly support the amendment that has been 
moved by my gallant Colleague opposite there. I do believe,Sir, that 
these implements are used very commonly by people who earn only a few 
aunas a day. Mamooties and kodalWB are implements which help them to 
make a living, and it will be very hard indeed to pass a measure which will 
put obstacles and trouble, in any degree whatsoever, in the way of the 
poorest of the poor workers of this land. They are not even agricultural 
farmers ; they form a class even below the class of small landholders ; and 
they use these implements for such work as cutting down wood, digging 
mud and other kinds of labour in the fields. These people form the vast 
bulk of the population of this country, and it is very undesirable that they 
should have any burden imposed upon them, however slight it may be. 
Statistics are always very, very elusive. If you take the Government valua-
. tion of these instruments, it may come to a very small figure from our 
standard ; but the class of people who use these instruments for making 
their living have very small incomes and we should eee that they do not 
suffer. In regard to larger instruments which 8.re used in factories and on 
~ail a s  there is no harm in imposing a tariff ·on them ; but where the 
poorest of the poor are concerned, thoRe who make their day's living with 
the help of these instruments-for God's sake do not interfere with them, 
but let them alone. That is the consideration which induces me to give 
my hearty support to this amendment ; and I implore every Member of 
this House who comes from a rural constitl·cncy to remem'Je, what sort of 
plaintive question will be put to him when he goes back there. His consti-
tuents will say "Kodalws cost us 4 annas before, they now cost us 
6 annas "! But it is not simply with a view to answering them that 
I for one BUppOrt this amendment. I repeat that any very complicated 
statistics will be of no avail here. This item is not going to bring in a 
great deal of revenue even on the calculations of the gentlemen opposite. 
Therefore, I think it will be charitable on their part and just on ours 
if we exempt these instruments, which are used by the ordinary workmen 
for their daily livelihogd. I therefore strongly implore every Member 
.f the BoUIe to support this amendment. 

( 
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Dr. H. S. Gour : There se~ s to me to be some misapprehenaion on 
the part of the Honourable Mo\'er of this amen<iIn:ent because, if his 
amendment is carried, it will not only do away w.Ith the p~o ose  e!I-
hancement of 10 per cent. duty upon imports but wIth the eXIstmg tarIff 
of 15 per cent. leviable upon this. item of househ?ld in tple en~s. The 
Tariff Board in chapter VI of theIr Report deal. WIth thIS es~ n  and 
they point out that the necessity of enhanced Import duty arIses frQm 
the fact that a flourishing industry entirely owned and managed by 
Indians has arisen in Jamshedpur, and owing to the lower prices of 
foreign goods, it is'not able to make headway, and conse9uently, so~e 
temporary support is required in the shape of enhanced Import dutIes. 
The company· concerned wanted 20 per cent. enhancement,' but th<l 
Tariff Board said that they could not recommend more than 10 per cent., 
making 25 per cent. altogether. I discerned, Sir, a little discrepancy 
between the Honourable Mr. Acharya's support and Captain Hira Singh '8 
proposal. The Honourable Mr. Acharya is in favour of the import duty, 
but he wants that bona fide agriculturists who use such agricultural imple-
ments should be exempted from such duty. Now I ask you to formulate 
a concrete proposal. How is a kudali to be marked if it is to be llsed 
by a bona fide agricultural labourer and how is a powrah to be marked 
if it is to be used by the Indian Railways' Moreover the small addition 
in the import duty will assist the village lohar who caters for the needs of 
the agriculturists. Let those who plead for agriCUlture also remember 
him. I therefore submit that this very small duty of 10 per cent. recom-
mended by the Tariff Board and recommended also by the Select Committee 
should be accepted by this House. 

Mr. Devaki Prasad Sinha : Sir, am I entitled to move my amend-
ment as an amendment to this amendment , 

" That in paragraph 7 of the Schedule in the propolJed Part VII in eolumn -4 (I! 
item No. 143, for the figures' 25 ' the figures' 15 ' be 8ubstituted." 

lIIr. President : We must first get rid of Captain Hira Singh's 
'll!lendment, because he wants to delete the whole item. 

lIIr. Devaki Prasad Sinha : In that case, if you put the original mo-
tion as you did in the case of ..... 

The Bonour&ble Sir Basil Blackett :  I may perhaps point out to 
the Committee, in order to remove a misapprehension that may have 
been created by Dr. Gour's statement, that the amendment which is now 
proposed and the amendment which we are now discussing have exactly 
the same effect. They simply restore the existing duty of 15 per cent. 
LaIa Dum Ohand (AmbalaDivision: Non-Muhammadan): Sir, I 

also strongly support the amendment moved by my Honourable and 
. a~t friend Captain Bira Singh. My reason is pe .... f~ tl  simple, and it 
~s this. . Government ~a~e always ~lai e~ the sole monopoly of protect-
Ing the Interests of mIllions of agrIculturIsts, and that rio-ht has always 
heen denied to people like ourselves who really are the best friends ~f 
the agriculturists. It is a splendid opportunity for the Government to 
give proof of their pr.a.ctical sympathy with the millions of agrielturists. 
There .is no d01;lbt that, i~ Captain Hira Singh's amendment is accepted, 
o~ WIll be dOIng a consIderable amount of good to millions of agricul-
turIsts. It may be true that this clause applies to agriculturists Illnd non-
agriclturists alike, ~~t if this ~en ~nt is .a~eepte  there is not t.he 
least doubt that mIllions of agrICulturIsts WIll be immensely benefited. 
Therefore: I want ~.  put tM Government on their trial so that they may 
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give real and practie,al proof of their sympathy. I. shall be very happy 
if the Government can see their way to accept thIS a en e~t WhICh 
has been moved by a very faithful servant of Government, who IS also a 
very loyal supporter of Government. 

Mr. Devaki. Prasad Sinha : Sir, my Honourable frienp. Dr. Gour 
from Nagpur has said that if we accept Captain Hira Singh's amend-
ment, the result would be that even the present duty leviable on these 
articles would go. 

Mr. President: The Honourable Sir Basil Blackett has already 
pointed out that this. is an entire inisapprehension. 

Dr. H. S. Gour: Sir, I just want to point out that I was quoting 
from page 133 of the Tariff Board's Report. The misapprehension, if 
any, is contained in the Tariff Board's Report. 

Mr. President: It is not any the less a misapprehension e a ~e 

somebody else shares it with the Honourable Member. 

Mr. Devaki Prasad Sinha: Sir, the effect of Captain Hira in~h'  
amendment and the effect of the amendment of which I have given notice 
is practically the same. Now, Sir, objection has been taken to this 
amendment on the groutl.d that the articles affected by this enhanced 
duty are used mainly by Railways and other factorie3. ( .. -1 Voice : 
" Not mainly.") I realise, Sir, that the Tariff Board also at page 131 
of their Report say that these articles are not used by agriculturists. 
Well, Sir, if they have accepted the opinion of the Director of Indus-
tries, Bihar and Orissa on this question, in the first place I would dispute 
the very proposition that these articles imported from abroad are not 
used by agriculturists. But granting, Sir, that they are not used by 
agriculturists and that they are used only hy Railways and 
other factories, what is the position? Let us Clnalyse it. Some 
of the articles manufactured here and those imported into this 
country from abroad are used partly by Railways and other concernl'! 
and partly by agriculturists. Now, Sir, in the Report which the Tariff 
Board have submitted they have imposed duty on wrought iron and on 
certain other articles chiefly on the ground that they can bl! used as sub-
stitutes for fabricated steel. I ask this House, Sir, to apply the same 
argument in this case also. What will happen is this. If the price of 
Kod4lis, etc., used by Railways is raised, then I submit that under the 
operation of the ordinary lawl'! of economics, the price of these articles 
that are used by agriculturists would also be raised, oth:rwise if they 
can be had at an appreciably cheaper price they will be substituted for 
the imported artiCles. The result would be this, that the effect of this 
enhanced duty would be spread over all articles consumed either by 
Railwtays or by agriculturists. I aID quite surprised that the Tariff Board 
consisting as it did of such great econ{)mists, have accepted a proposi~ 
tion which is fallacious at the core. If the price of imported Kodalis 
is increased, they cannot prevent the ordinary laws of economics from 
operating, and the price {)f those articles manufactured in this coupt, 
is sure to go up. Well, .sir, there is another argument which the lIonl)]:i·. 
aeIe Sir Charles Innes has used against this amendment. lIe lSalll 
that it is necessary in the ,interests of Tatals, who produce raw material, 
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to maintain the subsidiary industries, so that the articles manufaetured 
by Tata's may find a market. Well, Sir, the argument comes to this, that, 
in order to save Tata's, you should not hesitate even to enhance the duty 
that would affeet directly the agricultural population in this eountry. 

I am reminded, Sir,. of a story which we all, I believe, read in our 
boyhood. There was a saint who was so much moved by the sight of a 
poor man walking bare-footed Oil a hill that he made a resolution withln 
himself that somehow or other he would provide that poor man with a 
pair of shoes. When he could not find a pair of shoes anywhere else he 
stole a pan-of shoes belonging to a poor man and gave that pair to taat 
man WBO had inspired him witll iympathy. This is, Sir, the position of 
the Government. In order to maintain the existence of the Tata's, they do 
not hesitate even to SDatch away the li8Dall moiety which is all that is given 
to the poor arrieultural population of this country. I submit, Sir, that 
this House should consider this question very carefully. Even if this 
amendment is carried, it does not materially affect the position of Tat&&, 
becausi, according to the Report of the Tariff Bo;ard (I refer to page 130) 
the total consumption of these articles is 1,000 tons and the price ca18u-
lated by the Tariff Board is about Rs. 700 per ton. So the total value of 
these imported articles would be Rs. 700,000. Now, Sir, an enhancement 
of duty .at the rate of 10 per cent. ad valorem on these Rs. 700,000 would 
bring Rs. 70,000 only. Therefore, Sir. the only effect which this amend-
ment would produce would be to reduce the amount that would go to· 
the ~tas by Rs. 70,000. It is a very small amount and would not affect 
the position of Tata's. At page 45 of the Report, we find that Rs. 27,71,000 
are going to be paid as interest to the ordinary shareholders at 10 per cent . 
. Now, Sir, if this reductiotn is made in the duties in order to save the poor 
agricultural populatIon of the country, it would affect only Rs. 70,000 out 
of Rs. 27,71,000 which is going to be paid to them out of the revenue 
deriyed from the poor. Therefore, I hope the House will seriously con-
sider the position, and accept the amendment moved by Captain Hira 
Singh. 

. Mr. Bhubanananda Das (Orissa Division: Non-Muhammadan) : Sir, 
I rise to oppose the amendment moved by my gallant friend and so ably 
supported by my friend Mr. Devaki Prasad Sinha. If we accept this 
we kill the trade of Indian village blacksmiths and those few firms that 
are now manufacturing kodalis, picks and other agricultural implements 
in India. You have put a tax {)n iron and steel by this Bill. You have 
to put a corresponding tax on the imported agricultural implements. Else 
the trade of the village black-smiths will suffer and they will not be able 
to stand the competition from imported agricultural implements. Surely 
you do not wish to kill this indigenous  cottage industry and thereby kill 
the profession of village blacksmiths. I come from a rural con-
stituency and in my side only Indian-made agricultural implements are 

2 P M. used. I ask you not to kill this trade. With these 
. remarks, I support the original proposition in the 
BIll. that an. ad valorem duty of 25 per cent. be levied on I8ll imported 
agrICultural Implements as mentioned in the h~ le to this Bill. 

Mr. President : The question is : 
• 

" That item No. 143 do sta:d part of the Schedule." 
• 
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The Assembly divided 
AYES-37. 

Aiyer, Sir P. S. SiYall'll'amy. 
~ Mr. RD. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Basil. 
Bray, Mr. Denys. 
Cooke, Mr. H. G. 
1>aa, Mr. BhublUlallanda. 
Davies, Mr. G. H. W. 
Faridoonji, Mr. R 
Gour, Dr. H. S. 
Rezlett, Mr. J. 
Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hudson, Mr. W. F. 
Hussanally, Mr. W. M. . 
Innes, The Honourable Su Charles. 
Littlehailes, Mr. R 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Monerie1l' Smith, Sir Henry. 

M uddiina:a., The Honourable Sil' 
AleDJIder. 

Muhammad Ismail, Khan Bahadur SaiyiC\. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 
Pate, Mr. H. R 
Ramachandra Rao, Diwan Bahadur M. 
:Raj Namin, Rai Bahadur. 
Rushbrook·Williama, Prof. L. F. 
Sams, Mr. H. A. 
Barda, Ra.i Sahib M. Harbilaa. 
Sastri, RaG Bahadar C. V. Visvanatha. 
Singh, Rai Bahadur S. N. 
Tonkinson, Mr. H. 
Tottenham, Mr. A. R. L. 
Townsend, Mr. C. A. H. 
Yenkatapatiraju, Mr. B. 
Willson, Mr. W. S. J. 
Wright, Mr. W. T. M. 

N0E8---48. 

Abdul Karim, Khwaja. 
Abul Kasem, Maulvi. 
Acharya, Mr. M. K. 
Ahmad Ali Khan, Mr. 
Ahmed, Mr. K. 
Aiyangar, Mr. C. Duraiswami 
Aiyallgat, Mr. K. Rama. 
AlimuZZliman Cho'll'dhry, Mr. 
Chaman La!, Mr. 
Dalal, Sardar B. A. 
Das, Mr. Nilakantha. 
Datta, Dr. S. K. 
DuniChand, La1&. 
Dutt, Mr. Amar Nath. 
Fleming, Mr. E. G. 
Ghulam Bari, Khan Sahib. 
GOBwami, Mr. T. C. 
Gonud Das, Seth. 
Hans Raj, Lala. 
Hari Prasad Lal, Rai 
Hira Singh, Sardar Bahadur Captain. 
Ismail Khan, Mr. 
J eelani, Haji S. A. K. 
Joshi, Mr. N. M. 

The motion was negatived. 

Kartar Singh, Sardar. 
Kazim Ali, Shaikh'e-Cbatgam !faUlTI 

MUhammad. 
Kelkar, Mr. N. C. 
Lohokare, Mr. K. G. 
Makan, Mr. M. E. 
Malaviya, Pandit Krishna Kant. 
Misra, Pandit Shambhu Dayal 
Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, MaulTi S.Tad. 
Mutalik, Sardar V. N. 
Nehru, Pandit ShamlaL 
Patel, Mr. V. J. 
Rajan BakhBh Shah, Mukhdum SJed. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kl1lll8r Sankar. 
Roy, Mr. Bhabendra Chandra. 
SamiulJah Khan, Mr. M. 
Sarfaraz Hussain Khan, Khan Bahadur. 
Shama-us-Zoha, Khan Bahadur M. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. Devaki Prasad. 
Sinha, Kumar Ganganand. 
Yakub, Maulvi Muhammad. 
Yueuf Imam, Mr. M. 

The Assembly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of the Clock, Mr. 
President in the Chair. 

ft'Ir. President: No. 71· on the list no longer arises. No. 72. 
Mr. Devaki Prasad Sinha: Sir, my amendments are what r mav 

describe as the poor man's amendments. In this case it is proposed to , 
~ * That in paragraph 7 of the Schedule in the proposed Part VII in column 4 

(rate of duty) of item No. 143, for the figurets "25" the figures" 15" be sub-
stituted. 
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raise the duty on wire nails by about cent per cent. The Tariff Board 
have presented us with very meagre facts about wire nails. The dis-
cussion on this subject is contained at page 131 of the Report and there 
is only one very short paragraph (paragraph 45) devoted to a considera-
tion of this subject. 1 confeHs, Sir, that on the facts as placed hef(·re 
us it is very difficult to form a judgment whether or not, a ittin~ the 
principle of protection, it is necessary to enhance the duty on the import 
of wire nails. Sir, the Tariff Board have not got even accurate infdr 
mation about the cost of production of this article. They say: 
" We have not examined separately the oost of production of wire nails and indeed 

no data for such an examination are available. These nails are manufactured from 
wire by means of simple automatic machines ...... "  ; 

and then  they proceed to say : 
" The price of imported wire nails is about the same as that of wire and is some-

times actually lower. The present duty is 10 per cent. on a tariff valuation of Rs. 2S0 
a ton. We propose that the speemc duty of Rs. 60 a ton should also be imposed on 
wire nails." 

They proposed to raise it to Rs. 60 a ton which is slightly more than 100 
per cent. My amendment, if it is read with article 146 of the Schedule, 
proposes to reduce the duty from Rs. 3 to Rs. 1-8-0. Even t.hen the .luty 
would be slightly higher than what is actually paid on wire nails now. 
I submit that these articles are of every day use for all classes of con-
sumers, poor and rich alike, they all use this article, and it is an arti:-le 
of necessity. In imposing an extra duty on these articles one more factor 
has to be taken into consideration, and that is that the actual consumer 
has really to pay much more than the duty which is imposed by thc 
State. We know that in the case of the enhanced duty on at ~es 

the price of matches at retail shops went up much more than the pro-
portionate increase in the duty on matches. Therefore, I submit that 
it would be hard on the poor men who have to use wire naIls not as :m 
article of luxury but as an article of necessity. I realise, Sir, that in , 
discussing this subject we are labouring under some difticulty as all 
thc facts are not presented in the Report. I shall be very glad if nny 
Honourable :Member who has made a study of this subject is abl'J to 
enlighten the House as to the probable consequences of an enhan ~ ent 

of this t~  to the nation. I should then be quite prepared to revise 
my own opinion, but as I sec now, the facts as they are presented iu 
the Report do not warrant an enhancement of the duty on '\'ire nails and 
1 feel that we are unnecessarily imposing an additional burden upon tht' 
p)or man if wc consent to doubling the duty on wire nail"! and ~'rt'n h 

nr, 'Is. For these reasons I move my amendment·. 

The Honourable Sir Charles Innes : When my Honourable friend, 
Mr. Devaki Prasad Sinha talks about the poor man, methinks he (1.)cs 
protest too much. Mr. Sinha, has already ruled himself out as a serious 
crltic of this Bill because he has admitted tha.t he objects to the wiloie 
Bill, and because all the amendments that he has put forward are profes-
sedly put forward merely as wrecking amendments. Let me examine 
this story about the poor man. The proposal is to increase the duty 
on wire nails from Rs. 1-8·0 a cwt. to Rs. 3  a cwt. Mr. Sinha sa.~  

that that is going to be It burden on the poor man. Now, Sir, ! have 
made some inquiries It:,,; to who is the main customer of these wirl' nails 
and I find that the main customer for wire nails in India is the tea indus-
try. I find also that on an average a pound of wire nails costs two 

• 
•  " That in paragraph 7 of *e Behedule in the propoeed Part VII in eloumn " 

of itom No. 146, for the figure' 3  ' the figures I l·g' lie 8ubstituted..." 
~  J 

.. 
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annas and that the increase of duty which is now proposed may add at 
the most a pie or possibly two pies to that two annas. Now, how often 
does a poor man use a pound of wire nails and for how long does that 
pound last him T I think I have said enough to show that Mr. SiI:ha in 
talking about the poor mall is really talking what is not true and what 
he knows nothing at all about. 'l'he other side of the question is tlwt yuu 
have started here a company at Jamshedpur. You have a purely 
Indian company which has started upon a very important branch of 
manufactnre. Sir Thomas Bolland, whom everybody will admit to have 
been probably one of the greatest experts in industrial policy we have 
ever had in India, once ' ot(~ a memorandum upon thr deyelopment of 
Indian industries. I remember that memorandum verv well lind I 
remember one striking phrase in it. He said " Would "j1cople believe 
that you cannot e,en get a wire nail made in India". Now, Sir, here is 
a company which is starting to remedy one of thp reati ~t defects in 
our industrial armour and our industrial equipment. The Tariff Board, 
which has examined the case of this industry, says that with a little 
protection you will enable that industry to make goorl. I think I have 
shown quite clearly that the amount of protection which it proposes is 
not going to do any harm to tht' poor man or to an~'one els~  and I hc·pe 
that the House will reject this amendment. 

Mr. K. Venkataramana Reddi (Guntnr Cllm Nellore: l'op-MHham. 
madan Rural): Sir, I warn the House a~ainst destroying any more of 
our indigenous industries. The Bouse has given a death-hlow to one 
of our industries by accepting Captain Bira Singh '8 amendment. There 
are, I understand, three firms in India manufacturing agricultural 
implements. The result of Captain Bira Singh's amendment is that 
not only the above companies will have to go into liquidation but also 
the village blacksmith would be thrown out of employment. He will 
now have to buy iron and steel for making agricultural implements at 
a higher price than before and inclusive of his remunera.tion the articles 
.will cost very much more .. But the agriculturists can get the for i~n 

article for less price than the blacksmith can supply. '1'he result is 
that the blacksmith is thrown out of employment. Our industry is 
killed. We must reco!!nise that one of the fundamental elements of 
taxation is that the distribution of taxation must be equal. That is, 
the poor man has to contrihute his own mite as well as the rich man. 
When we accept the prin~iple of protection it must be protection all 
round. You must not !!iYe an~' pxemption and, if we do, that will be 
killing the principle itself. Mr. Sinha has said that tht~ actual con-
sumer has to bear the burden, but has he forgotten the ultimate result , 
The foreign companies by a combine can sell articles cheap, the r('sult 
of which is our industry will he killed and e ent all~r they will raise 
prices even 50 per cent. hig-her than before and he ha'i to bear the 
burden for all time. I oppose this amenrlment on these grounds. 

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian 
Commerce) : Sir, I do not think it is necessary to say anything further 
Lut my excuse in rising is to supplement what the Bon(lurable the 
Commerce Member said by pointing out to the House that the scheme of 
vrotection for the steel industry is not a f.cheme for protection of only 
what the Tata Iron and Steel Co., or any other steel compv,n,Y turn out. 

< • 
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It goes further and covers the various subsidiary industries which follow 
steel industry in any country. The question before the House covers such 
an industry and, as Sir Charles Innes has pointed out,' if the Asembly 
thinks that the country would be satisfied, in spite of having steel at it::! 
very door and having protection for steeL with not protecting say the wire 
nail industry, then only can it be justified in paHsing this amendment. The 
idea of the acceptance of protection for steel means a little burden on everl.-
thing made out of steel, and t he burden must fall on the ~on Dle '. I 
do not think that it is relevant on every occasion to oring up the 
question of the burden on thf' consumer, because that is the thing that 
the Assembly had to make up its mind about definitely when it proceeded 
with the discussion of the details of this Bill. I feel, Sir, that that 
same argument has been rather overdone, and if we are now gOillg to 
trot it out over and over again over eycry item in the Schedule before 
118, I am afraid that there will be nothing more than repetition. I feel 
very strongly that nails are the first thing-we oug-ht to have manufactur-
ed in this country if we decide upon protection. and whatever has fallen 
from Mr. Sinha on this point should hardly find favour in this House. 
Mr. President: The question is : 
" That in item No. 146 of'the Schedule the figures' 1·8 ' be substituted for til., 

Jigure' 3 '." 
The motion was negatived. 
Mr. K. O. Neogy (Dacca DiYision Xon-Mllhammarlan Rural) : Sir, 

1 do not propose to move this amendment· but I feel that an explanation 
is due from me to this House. partieularlv in "iew of mv note ,of dissent 
' ........ (Cries of" No, no ".) Then, 'Sir, I will oo't say anything 
more, and I do not move the amendment. 
Mr. President: The next amendment is Dr. Gour's to insert an 

item 154 after item 153 : 
"Locomotives and parts then'of, ad valorem ...... 30 per cent." 

'That means augmentation of taxation and is out of order. The 
.alternativet to that also falls. 

• In paragraph 7 of the Schedule in the proposed Part VII for item No. 149, tIw 
following be substituted: 

" 149. Iron or Steel Sheets under i inch thick-
Rs. 

(a) not fabricated, black, ton 30 
(b) fabricated, all qualities, ad valorClII 15 per cent. 
(c) cuttings, black, ad valorem .• 15 ," 

149A. Iron or Steel Sheets undt'r I ineh, but not under iT beh, thiek-
(a) not fabricated, galvanised, ton 45 per cent. 
(b) cuttings, galvanised, ad valorem 15 "  " 

t After clause 4 of the Bill the following new clause be a.ldt'd, namely: 
" 5. (1) The Governor General. in Couneil lllUy, in PUA'h of the financial years eom· 
Boan$iea OIl locomotives: menemg on the 1st of April, 1924, 1925 and 1926, pay 
. . such sum, not ex(,pedillg 18 !akhs of rupee.s in anyone 

All8.1IeIal year, as he thmks fit, by way of bounties upon locomotives in respect of 
eacia of which he is satisfied :  . 

(a) that it is suitable for the public haulage of Ulen animals or goods on a 
railway in India; and ' 

(b) that a substantial portion of the compollCnt 'Parts thereof haa been· manu-
factured in British India. • 

• (2) The o e~or General in Counl'il may, by notin~ation in the Gazette of I.,Iia, 
.~ the conditlQl1s s ~et ~ whicq and the ~e r in which 8uch bouaUea mal' 
•  • -- - - --. . ~ '!..-J .,. ",' ,_ ,. _ ~ .~. . .. .  ; .. 



LEGISLATIVE ASBEMBLY. [5TH JUNE 1924. 

[Mr. President.] 
The next a¥1endment is Mr. Sinha's, to substitute the figures" 20 " 

for the figures" 25 " in item 154. 
The amendment was not moved. 

Mr. President: The next is Dr. Gour's amendment, No. 76, to restore 
item 155 which was omitted by the Select Committee. 
, Mr. V. J. Patel: May I rise to a point of order. Any pr p~sal which 
affects the revenue must emanate from the Crown. TIllS IS a nOJl-
official proposal which is now being put. 
Mr. President : The proposal originally emanated from the Crown 

and the Select Committee took it out. The recommendation of tl:e 
Crown still subsists. 
Dr. H. S. Gour : Sir, I beg to move: 
" That the clause which was originally a part of the Bill as referred to the 

Select Committee and which the Select Committee have decided by a majority of 
votes to omit be restored." 

The reasons which induced the Honourable Members of the Select Com-
mittee to vote for the omission are briefly these. The protagonist 
before the Select Committee was my friend sitting on the right and I 
have no doubt ..... 
Mr. W. S. J. Willson (Associated Chambers of Commerce: Nominated 

Non-Official) : On a point of order, Sir. Has it not been ruled in this 
House, Sir, on a motion of Dr. Gour himself, that the proceeding;; in 
the Select Committee should not be discussed here ? ; 

Dr. H. S. ~ r : My Honourable friend is perfectly right and r 
am not discussing the proceedings in the Select Committee. (V oices : 
" You are ".) I apologize to my friend Mr. Willson. The reasons 
which have induced the protagonist of the motion for deleting thia 
clause appear to me to be as follows. 
It is suggested, Sir, in the Report of the Select CommIttee, to which 

I draw the attention of the Honourable Members of this House, that t.he 
reason given for deleting this clause is stated in paragraph 11 ill the 
following terms : 
"We bave carefully considered the chapter of the Tariff Board Report which 

relates to the protection of the manufacture of tin-plates, and the majority of Ul' 
think that the difficulties experienced by the only company which it was proposed to 
protect are due to excessive capital expenditure and are not such as to warrant 
assistance from the general tax-payer." 

That, I submit, is an inaccurate statement if we refer to the Vohmle of 
Evidence in which we have the opinion of the Government Metallurgied 
Inspector who, at page 53 of Volume II of the Evidenc':l of the Steel 
Industry report, speaks on this very question in the following h~l D  •. 

He says: 
" One of the drawbacks which you say the Company suffer from by operating 

thl'ir plant in Indian climate is that it is not possible to keep the plant in operation 
during the whole of the year but they have been able to operate the hot mills during 
the whole of this year very successfully by constructing water-cooled floors, loftier 
buildings, more spacing between the mills and so on. These ar!' the methods employed 
by the Company for overcoming the climatic disadvanta)Ze. On th£>se they hav£> spent 
;1 ton i ~ra le additional sum of money. When I was in England a few months ago 
I found that the tendency in sheet mills was to do exactly the same thing and I saw 
one galvanised sheet mill in which the building was roughly speaking as high and 
th" spacing about as generous' as here. I !law that air draughts for 'cooling the men 
wet'" also snpplied. It 1001!:s to me as though the lin, the Company ha'll:e 'tabll ill the-
line of general development in sheet mills and tbI ~ a. throughout 'the WVl'ld. Ia. 
A.meriea the tendel1ll1 is m the ~ direetio!-" .  . .. •. , ,.' 

• 
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Then, Sir, at page 54 we have the statement by the same expert 
in the following terms. Replying to Mr. Leyshon, Mr. Mather said : 
" Therefore your extra expenditure on cooling apparatus and so on is a minor 

matter of business efficiency." 

And he goes on to say : 

" It would not necell8arily raise your total cost. There may have to be more in 
the capital account. But since you will be able to get your pIant working the wh()\t· 
reur it will reduce your working cost by a corresponding amount." 

Later on  on 'the same page we find the following statement: 
". It is therefore fairly obvious that the Tin-pIateCompany if they have t!:e 

capital resources available could undertake to produce the whole of the present demau.:i 
of India. But you said that if the Company were likely to get an unreasonably higher 
price for tin-plates competition would start up." 

Now, Sir, the charge against the Tinplate Company is briefly this. 
This company was started with the initial capital of 75 lakhs of rupees 
and in actual construction cost something like 150 to 160 lakhs. The 
estimate was nearly double. This fact was brought to the notice of 
the Tariff Board who deal with this question at page 122. They say 
that the cost of the estimates was exceeded for two reasons: first, on 
account of the rise in the cost of prices generally, and ~e on l  the 
alterations in the design to render the works more suitable to Indian 
conditions. That, I submit. is a reason which the Tariff Board jlre-
ilumably accepted as adequate for recommending protection to this 
Company. I therefore submit that on the first ground, namely, that 
the Tin-plate Company is overcapitalised-a statement wbich on examina-
tion will be found to be inaccurate, especially in view of tht' view taken 
by the Government expert who served on the Tariff Board as a co-
opted technical adviser-that thc main ground given by the Select Com-
mittee for rejecting protection to the tin-plate industry, on closer cumi-
nation falls to the ground. Now, Sir, what are the other i"easons that 
warrant rejection or might be considered to warrant rejectIon. It hlls 
been said-and I have no doubt that it is a statement which is likely 
to be repeated here-that the Tin-plate Company is not able to pro(l\we, 
and will not during the _ next 3 years produce, sufficient quantity of 
tin-plates required for the countQ'. Well, Sir, the total imports of tin-
plates in this country is about 50,000 tOllS, of which the Tin-plate Com-
pany are estimat.ed to produce 28,000 tons. The Tariff I:$oard in thrir 
report point out-and it is a statement again borne out by :Mr. Mather '8 
statement in the volume to which I have referred-that the plant of this 
company is designed for future expansion. I therefore submit ,hat 
the mere fact that this company at present produ('.es. or is estimated tn 
produce, 28,000 tons of tin-plates and will not therefore produce th~ full 
quantity required for consumption in this country is no reason for re-
fusing-it protection. Then, Sir. it has been said that the 'fata Iron an.l 
Steel Co. are in partnership with the Burma Oil Company who hold 
about two-thirds of the shares in this company, and to protect the steel 
industry is to extpnd the protrction to the Burma Oil Company. I 
think it has been stated herr on the floor of this House on senr:iI 
occasions-and I submit might be repeated with advantage once more-
that we are not protret.in;r any particular individual or l~o pan . The 
fact that· any par ~  Jllr ('\)1:1 :)any ,,·ill rr~ i ~ protection is pUrl'll 
incidental and accident;!l. ~l lt '~ r.rr protectingbere is the mnnu-
tacture of ~in plates in this cotlJltry. 
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I, therefore, <;!ubmit that we cannot go into the details of the partner-

ship between the Tata Iron and Steel Co. and the Burma Oil Company. 
It has also been said that this o pan~' IS oyerloaded with debentures 
at a very high rate of interest, namely, 10 per cent. But, Sir, inthe year 
when these debentures were issued, it has not been stated that they 
~re not issued at the then fair market rate. and I have no doubt that if 
anv Honourable Member is anxious to sermre a portion of these deben-
t ~es  the Tin-plate o pan~' would be only too glad to part with them. 
I therefore submit that the question ahout the debenturers is equally 
irrelevant. Then it might be said. Sir. that the Tata's hllve entf'!'ed 
into a disadvantageous contract with the Burma Oil Company. The 
Burma Oil Company are under the contract bound to receIve from th~ 
Tata Iron and Steel Company tin-plate to the extent of about 21,000 
tons, and the Tata Company would be free to sell in the market only 
7,000 tons. And. onse entl~'. it is said that if you give protection, ynu 
are giving proteetion to the producers of a very small qu!mtity of tin-
plate which would be thrown for sale upon the open market. 
Pandit Shamlal Nehrn : Is it impossible for Tatas to turn out more 

tin-plate? 
Dr. H. S. Gour : Is it impossible for Tatas to turn out more tin-

plate? My friend ::'I1r. Shamlal i\ehru has already answered that 
question. 1t all depends on the protection you give them. The House 
must remember that if f'lr any rf'ason ~'o  refuse protection 10 the 
Tin-plate C'ompany, YOll refuse pJ'ot!'etion to the steel industry, and for 
this reason Tin-plate is made from second-rate steel which does not 
come up to the standard of BritiRh specifications. That second rate 
steel is utilized bv the Tata Iron and Steel Co. in the manufacture of 
tin-plate, and if ~'o  refuse protection to the Tin-plate Company, you 
will be forced to extend protection to the material which the Tata Iron 
Company would not be able to profitably utilize. 'rhen, Sir, there is 
the poor man's argument that tin-plates are converted into kerosene 
oil tins, and these kerosene oil ti IlS will become dearer in price. Well, 
Sir, I will lean' Sir Charles nn ~s to deal with this poor man's urgu-
ment. I beg only to suggest ill this connection that the primary function 
of this House is to spe that it carries out the main purpose of the Hill 
to which it stands committed, namely, that India must be, as far as 
possible. self-reliant and self-dependant for the production not only of 
iron rails and iron bars, but f(,r the production of all steel require-
ments of the country. 

Mr. Bipin Chandra Pal: The requirements of the B. O. C. 
Dr. H. S. Gour : We are told, Sir, why should we help in protecting 

the requirements of the B. O. C.? lily friend probably forgets that 
B. O. C. do not consume the entire output, present and possible, of the 
-Tin-plate Company and the other companies that may rise in its wake. 
I have already said that the totnl consumption of tin-plate in this country 
is 50,000 tons. of which the B. O. C. utilise only 21,000 tons. The l't'st 
o~ !t I am tol~ is used in making tea o~es  receptacles for oilmen '8 pro. 
vunons and thmgs of that character. WIth the development of in stri~s 

in this country the necessity for tin-plate in making these boxes will becomll 
dai!y more insistent, all,} I think you will be starving those industries 
winch depend upon the cheap TlJ'oduclion of tin-plate in this count l'Y if 
you do not give the Tin-plate  Company th~ protection hi ~  I aubmit, 

.. 
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it deserveR. It has been said that the Tariff Board in their report were 
somewhat doubtful about the recommendation which the~' formulated. 
Well, Sir, I have not seen-I have gone through this report---but T see no 
note of "interrogation in their recommendation. They have no doubt pas.'1ed 
in review all the objections which have been raised against protection to 
this Tin-plate Company. Most of them I haw placed hefore this lIouse. 
They have given a reply to most of these objcetions and they ":ind up their 
recommendation by saying-I am reading from page 126 : • 

•• In itself the establishment of the tin-plate industry in India is clearly esiral ~(' 

and we believe there are good chanees of suecess. Some assistance seems to be neee ~ l  

for th(! next 2 or 3 yen I"d but we arc e e l ' ~ .1f opinion that it should be limite. I (G 
the minimum whi('h will suffice to keep the company going until it is in a positiou 
to !otulld alone." 

This is a recommendation coupled with words of caution, and I do not 
think that we can improve <In this recommendation made as it is after full 
examination of the facts which IIrP Sl't out in this chapter ealin~ with 
this special industry. I therefore submit, ~ir. that the Tin-plate Company 
deserves protection and it should receiw protrction at the hands of this 
House. I movc my amendment. 

Mr. W. S. J. Willson: Sir, in all questions of protection to be granted 
in the future this House, it seems to me, must stand in the position of 
judge and jury. I would like to know what jury, hearing Dr. Gour state 
his case which amounted to no more than the negation of a lot of things 
which he said had been stated but which the House had not heard, would 
be convinced. The position of this House must. I say, be that of 11 jury 
and it is for this House to be satisfied, when any company or any industry 
puts forward its claim to protection, that it must make out a case. In 
giving protection we must be extremely careful what we do and we must 
be satisfied in every case that it is right and reasonable thH.t it should be 
given. My objection to this particular protection is based em the ground 
that a case has not been made out. Now I ask any Member of this House 
to read. the cross-exnmination of Mr. Townend on page 50 of the Evidence--
Vol. II-by Mr. Ginwalla and to sa~' if after reading that he can come 
to the conclusion that even Mr. Ginwalla was satisfied in his nv:n mind tbat 
the case had been made out T Now, Sir, I have attempted to apply a com-
mercial mind to this question and I offer these criticisms upon it. I in 
no way wish to be hard upon any industry. We all admit that 
certain industries require protection but the Tariff Board nave 
&aid all ainu t ~t it is not up to us to provide protectio.l !Ol" 

shareholders' dividends. If you can prow that an inclust /'y is at a dis-
advantage or under a handicap and that protection wiH enable it to manu-
facture its goods at a profit. Then you ~' ve justified in /!'iving it ; but 
my submission is that we are not, on the information so far tefore us, justi-
fied in assuming that this company cannot work yvithout our protection. 

Dr. Gour quoted the case of the Company. It is thig. The CmD-
pany was floated in 1920 on estimates prepared the year hefore. The 
capital was 75 lakhs of rupees. I do not deny that these ~or s are pro-
bably the finest tin-plate works in existence. tlnd they ought to be that 
since they are the most up-to-date, and the designers had all the previous 
experience to guide them. But 1 say that these estimates, whatever they 
were, e~e ill considered ; they were not sufficiently examined, they were 
not submItted to sufficiently severe criticism suchaas would be given by any 
really competent firm of first class managing' agents. After the estimlftes 
were taken out, we ~  tha~ in order to a ~ the plant more suitable to 

~ 
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India no Ie'!'! thRn 88i lakhs of rupees extra, that is, over and above the 
original estimates, were spent for that purpose There was also a loss 
in exchange. Now, 8 lo~ in exchange is dead money, which it is not our 
business to protect. If at the time of the flotation of this Company the 
managing agents were so negligent as not to fix their exchange which. 
mind you, was then at a very high rate, it is not for this House to assist 
them. I know of many companies who have done exactly the same thing, 
but none of them have come before this Honse and asked to be dug out d 
their graye. Sir. I have been to these \\'01'),8 and criticised them "·ith the 
eye of a not inexperienced man'lging agent. These works did not appeal 
to me. They seemed to me to be too extravagant throughout. I do not 
grudge them their room and their spacing. but 1 do grudge them a buiidin6 
as high as this As,'lembly for the purpm;!' WIt only of making small pitlce8 
of tin-plate but for the purpose of  actu:llly packing them ill boxes. Can 
you justify that? Dr. Gour referred to :\11'. Mather's n-idencc 011 the 
subject that these works have been built with a view to their heing extended 
later on. Well, then I say it is not a sonnel practical busil:ess prin ipl~  

to go and put up a much larger buildinp.' than yon want brfm'c the day has 
come for you to use it, is to ......... . 
Dr. H. S. Gour :  I think, Sir, there is a misapprehcnsion on the part 

of my Honourable friend Mr. Willson. I said -that these buildings had 
been constructed for the purpose of keeping them cool so that the factory 
may work all the year round. That is what I quoted from Mr. Mather's 
evidence. 
1Ir. W. S. J. Willson: Did you also not quote from the evidence and 

say something about extension 1 
Dr. H. S. Gour :  I said that the buildings were so designed ....... . 

Mr. President : The Honourable Members had better address the 
Chair inste~  of having conversations across the table. . 

JIr. W. S. J. Willson: That is the point, Sir, that they have been 
designed for being extended before the time has come to do it. Therefore,' 
Sir, those remarks, I think, rather justify my case on the ground or '~ tra

vagance. 
Now, Sir, this is my best point. Tum to paragraph 28 of the Report, 

and YOil find that after the Company had committed this e tra a~an~~  

after they had negligently lost their money in exchange, they find them-
selves hard up and they want to borrow money. 'Who did they ~o to , 
They went to themselves, to the Burma Oil Company, who were then in-
vited to subscribe for 125 lakhs of debentures at 10 per cent. Ten per ccnt. 
on your own money, lent to your concerns! Now, is that right? And 
are we to be asked to support a concern which, if you turn to Statlmwnt 
No.1, you will findeharges'10 per cent. on its working capital hcfore it 
shews a loss and then asks you to protect it? Statemem 1 show:; the 
cost of production of 100 boxes of tin-plate at Rs. 2,102. 'I'hey then pro· . 
ceed to add depreciation, which in my view is cxcessive, as I make it amount 
to about 6 per cent. of the total turnovcr for the year, Rs. laG. Then t.her 
procted. to add interest on working capital Rs. 64,-an item I I'hall deal 
with shortly-then interest on debentures representing fixed capital (10 
percent. on Rs. 85 lakhs) Rs. 137, and then of coume interest at 6 per cent. 
on Rs. 75 lakhs-the original capital, and 80 they swell the whole thing 
uy·to Rs. 2,510--;as a ~t &.2,300 the price of the imported tin-ph,.te--

• 



showing therefore that there was a loss of Rs. 210 which they ask 1:.8 to 
make good. I submit, Sir, that that is entirely wrong. In my commercia] 
experience I have never known a Company .~tif  itself in charging in its 
cost account an imaginary intercst on its ordinary shares. I am quite 
prepared to admit that in a cost account it is legitimate to charge all inter-
est paid out under each head. I would include interest on debentures, oot 
not at 10 per eent. Now, earlier in the evidence it was stated before the 
Tariff Board exactly how much of that 125 lakbs was paid up, but the Tariff 
Board have not been at liberty to pass that information on to us. I rather 
gather, though I may be wrong, that only 85 lakbs have bel'n paid up but 
even then I would not pass this chargf' of 10 per eent. on 8il lakhs as it is 
too high. The other item, Us. 64 interest on working capital, I take the 
strongest possible exception to. We have no evidence that the working 
capital is Rs. 40 lakhs. If, as the Tariff Board implied. the whole of that 
125 lakbs has not been paid up, there cannot be 40 lakbs of working capital, 
nor do I see any ne e~it  why then' should be. The Tin-plate Company 
are exactly next door to the Tata works. They can get their steel almost 
daily as it is required. There is no occasion for them to keep a large stock 
of stecl for fabrication purposes and when I visited the tin-plate works the 
large stock was not there. Then again, there is no need to keep a large 
stock of manufactured tin-plates because the Burma Oil Company t.ake 
thrce-fourths of their production and presumably the Burma Oil Company 
are in a position to pay cash for what they buy. So on the lLlIancial ques-
tion,' Sir, I say I object to the inclusion of these items in that calculation 
and unless they can give us further evidence and put up a very much better 
case than they haye, we ought not to protect thc shareholders' dividends. 
It may be true, it is true, that this is the basis of the agrecment between 
the Tin-plate Company and the Tata Company but that is a totally differ-
ent thing. 

And now, a few words on that side of the question.. Dr. Gour tried 
to make onc of his points that if you wish to protect the steel industry you 
have to protect the tin-plate industry which is steel. Now that I directly 
deny. The Tin-plate Company is in existence. The Tin-plate' Company 
has an existing contract with the Steel Company for the supply of plates 
for 25 years. Therefore that cuts the ground away from Dr. Gour's argu-
ment. The steel is bought for 25 years. Therefore the actual selling of 
that steel requires no further prop up. 

Mr. II. A. Jinnah : It does. Supposing the Company goes into 
liquidation? 

Mr. W. S. J. Willson: Oh ! then  they would probably recapitalise 
it on a different basis. I have said that we are not here t.o protect dead 
capital. But let me get back to the point of the ~teel. The Tata Com-
pany had obviously all the worst of this argument between theinselves ~ r  

the Burma Oil Company. The best brains havc been on the side of the Oil 
Company and they have got the best of this bargain. The bargain is to 
supply the steel to the Tin-plate Company for 25 years at a price which 
cannot pay the Tata Steel Company. Therefore' we have :n effect ill the 
first instance given a protection to the Tin-plate Company ~ givinO' them 
cheap steel below cost price. That is one protection which we have"'gi\·en. 
Having given that, thcy ask us for another and'in the evidence the\' h;.:c:\ 
the impudence to ask for an import duty M not less than 45 POl: e~. 
and they asked it for ten ~ars  The ari~ Board havc certainly done 
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a ~reat deal in cutting it down as far as they did but in my view they havc 
not gone far enough. A great deal has been made of the Ii'!ded costs out 
here, but no allowance has been made for the much cheaper land that you 
get, the reasonably cheap coal and electricity and the fact that you have 
nr, freight to pay on your raw steel. Therefore, Sir, I have said that 1 
refuse to protect this company on the ground of its calculations of cost. 

The third ground is that this is not in any scmlc a national or even a 
public industry. As Dr. Gour says, the country's requirement. of tin-plat.es 
is 50,000 tons per annum. This o pan~  programmes to mal;c 28,OO(} tPJIS 
out of that. Of these 28,000 tons 21,000 tons arc under contract to the 
Burma Oil Company who can take the lot. As a matter of fact. they ean 
take the whole of the 28,000 tons. They can take the whole lot for 2;) 
years and have the option to go on taking it after 25 years. Therefore, Sir, 
this company is only programming to make 7,000 tons for the public tradp 
of India, and, in order to protect this company and enable them tv g-et. a 
little higher price for the 7,000 tons which they have to Rell, it is proposed 
that we should impose a tax on the whole of the 24,000 other tons which 
have to come into India for the public usc. In drawing up the schedule 
for the protection of steel the Tariff Board or the Goyermmmt-I do not 
know which-have been careful to differentiate in the tariff bpjween certain 
steels which come into India and compete with the Tatas am: eerta!l1 steels 
which do not. In the tariff item on tin-plates there is no ar.1empt to dis-
tinguish between the class of tin-plate which is made by the Tin-plate 
Company and other classes of tin-plate which are required Ii)' the t!ountry 
and which are not made by the Tin-plate Company. Surely this is an 
injustice, 

Now, Sir, I have had representations made to me from certain 
industries. The tobacco packers, the tea packers, who pack a pound of 
tea at a time, all tell me that this Tin-plate Company do not make the class 
of plate that they require. They do not make the gauge, that is, the thick-
ness of tae plate that is required for the packing of foodstufl:S. They only 
manufacture at the present time a cla.'ls of plate suitable fGr kerosene (Ill 
tins and a certain amount of inferior quality of that sam .. gauge. 'fhc 
packing companies tell me further that before this Tin-pl:Ite Company, 
which is asking in this way for an unqualified protection for everythin;:r 
they make, is in a po~ition to supply the needs of the packers' trade, which, 
mind you, is consumed by the major portion of the Indian phblie, it would 
be necessary for them to import some entirely new plant, that this could 
not be  done and run for a year at least and that the Tin-plate Company 
we are now considering are not in a position to supply tin-plates of many 
of the sizes and gauges on which it is proposed to increase the tariff wall. 
Therefore, Sir, on all these grounds I say that a case has not been made 
out yet for the protective duty on tin and that we ought not to allow it. 

I think I have dealt with all the points made by Dr, Gour except the 
" poor man's" argument which has nothing in it. But if you agree to 
put up the price of tin-plate there is one feature only in the Tin-plate 
Company's point of view. It will make their partners, the ()il Company 
pay more for their tins Jlnd it will make you pay more for your i rose ~~ 
~ii. I therefore do submit that it is not for this House, as tlte case ;;Lands 
at present made out, to impose a duty on VIC whole of the iltlport of tin-
plate 4t ~r er to bolster ur-tl1;is one company. . 
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Pandit Shamlal Nehru: I move that the question be now put. 
Sir P. S. Sivaswamy Aiyer :  I wish to make a few remarks in sup-

port of the amendment which has been moved by my Honourable friend 
Dr. Gour and which is identical with the amendment of which I have 
myself given noticc. In the remarks made by the Honourable Mr. Willson 
he has treated this provision for the protection 'of tin-plate as if it were 
applicablc only to the Tin-plate Industry Company now in existence. 
This provision would be equally applicable to any other tin-plate mallu-
facturing company which may be started. The charge of over-capitalisa-
tion is one which has been brought forward only against the Tin-plate 
Industry Company which is now in existence. Now, the reasons for 
granting protection for the manufacture of tin-plate in this country are 
givcn succinctly by the Tariff Board in their report. There are two 
grounds put forward by them. One is the necessity for a greater expendi-
ture in the matter of buildings and in the matter of equipment as com-
pared with European or American countries, and the other consideration 
rcferred to by them is the necessity of importing skilled labour. These 
two circumstances which are referred to by the Tariff Board must act as 
a handicap to any o pan~' which may be started for the manufacture 
of tin-plate. As a matter of fact, the necessity for importing skIlled 
labour did act as a handicap evcn in the case' of a country so industrially 
advanced as the l'nited States of America. Fp to IR90 there was no 
protection for the tin-plate industry in America. Protection was then 
introduced and the result of the higher tariff was an cnormous develop-
ment in the manufacture of tin-plate. If in the CIl.'W of a country so pro-
gressive, so industrially advanced, as Amcrica it was necessary to intro-
duce protection for the purpose of developing the industry, it follows that 
it must be much more ne essar~' in the case of a country like India.. 

The real questions before the House now arl', is it or is it not desirable 
to establish a tin-plate industry in this country, and if it is desirable, is 
it possible for the tin-plate industry to be established without the measure 
of protection which is recommended by the Tariff Board and which has 
been adopted in this Bill Y On both these questions I think it is possible 
to give only one answer. The charge of over-capitalisation, as I have 
already said, can only apply to this particular Tin-plate Industry Com-
pany which is now in existence. It cannot possibly apply to other com-
pcting companies which may be started hereafter undf'r the shelter of the 
higher tariff which is proposed to be introduced by this Bill. If we are 
really desirous of introducing this nf'W industry, and I do not think that 
that will admit of any difference of opinion, I think we have no other 
alternative than to ag'ree to this provision which was contained in the 
orig-inal Bill and which unfortunately has been cut out by the Select 
Committee'. Even taking the charge of over-capitalisation against the 
t ompar:y now in existence to be true, is it possihle tf' avoid such mistakes 
in the case of a pioneer industry like this? Mif'tnkes of this kind are, I 
submit, more or less unavoidable and unless the State is prepared to give 
some relief t.o people who come forward to start pioneer industries it will 
not be possible to induce capital to-undertake the risks inevitably associat-
ed with the starting of new industries. I therefore have great pleasure in 
support.ing this amendment. 

The Honourable. Sir Charles Innes: There was one remark in 
Mr. Willson's speech with which.I 'Ilntirely agrE!e. He said that this was 
essentially a atte~ for the.Holl&c ito deciae. For that reason, had '9bt 

• 
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Dr. Gour and Sir Sivaswamy Aiyer given notice of their amendments, 
I myself should have put in an amendment to the same effect in order 
that this question should not be decided by the Select Committee but by 
the House. At the same time, Sir, I must frankly admit that I have 
rather a soft corner in my heart for this industry, and that for two reasons. 
In the first place, during the war I was Controller of Munitions in Madras 
and I well remember the colossal prices I had to pay for tin-plate, re-
quired for the army. I remember having to pay as much as Rs. 120 8 
box for this tin-plate, tin-plate which is now selling at Rs. 20 or 25 a 
box. That shows how advisable it is, if we can arrange it, that we should 
have an industry of our own in India, and the second reason is that there 
are very few countries in the world which have been able to make a real 
success of the tin-plate industry. I believe I am correct in saying' tliat 
that industry flourishes on a large scale in only two countries in the worM. 
namely, England and the United States of America. Whatever may 
be said about the past history of the Tin-plate Company. whatever criti-
('ism;: mHy hI' made about the faults of its estimating,-and may I sug-
ge,.,t to Mr. Willson that the Tin-plate Company is not the only company 
which in 1919 made bad estimates-whatever criticisms of this kind mav 
be made, no one can "ay that the Company at tht' pres('nt time is not aei-
mirablv and efficiently managed, and. given a little assistance. there is 
every prospect of India being one of the few countries in the world which 
will be able to make a success of this tin-plate industry. That is one of 
the reasons why I say that I have a soft corner in my heart for this 
industry. I do not propose to deal with Mr. Willson's criticisms about 
over-capitalisation. There can be no doubt about it that there has been 
oyer-capitalisation, but Sir Sivaswamy Aiyer has dealt with the point 
sufficiently. 

Mr. Willsan then made a great point of the fact that two or three 
years ago this Company was hard hit for money and they did not go 
to the public but went to the B. O. C. They went that is to themselves 
and borrowed money at 10 per cent. Mr. Willson suggested that there 
was something grossly unfair in that, but I ask Mr. Willson what prospect 
there was for this Company  to get money from the public at that time. 
They had not a prospectus, and, if the B. O. C. had not corne to the. 
rescue of this Company by advancing this debenture money, the Com-
pany must have gone into liquidation. Mr. Willson also suggested that 
the B. O. C. is the only Company which is going to make 
anything of thiR tin-plate. What does it make Y If all the debentures 
have been iRsned the B. O. C. v:il! have 175 lakhs in that Company. It 
is not getting one pie of interest on these 175 lakhR, and the only proRpect 
d a return it has iR that of being able to buy, if it so desires, two-thirds 
of the production of the Company at the same price which it would hav!' 
to pay for imported tin-plate. It does not w'iem to me that the Burma Oil 

4 P.M. Company is going to gct so much out of it after alL 
The case is 8.<imittedly a difficult one. It is 

fully stated in the Tariff Board '8 re'port and what I wish the House to 
consider is this.  You have got to take the thing as a whole. The tin-
plate industry is after aU a part of the steei industry. Now, if :von 
~~~ this pr(ltection what will hapuen' '1'WQ th~n s may hap'pen. The 

.\ 
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tin-plate industry may carry on. If it does carryon for many years it 
will be a millstone round the neck of the Tata Iron and Steel Company. 
I do not say for a moment that it is the busines.'1 of this House to relieve 

, the Tata Iron and Steel Company of the consequences of a mistaken or 
a bad contract ; but I do say that if by a small measure of protection you 
can kill two birds with one stone, then it is worth while going in for that 
measure of protection. If you give this Imlall measure of protection to 
the Tin-plate Company you will certainly help the Tata Iron and Steel 
Company, and I must remind the House that the scheme which we put 
up on the recommendation of the Tariff Board for the protection of the 
steel industry is the minimum scheme which we think will carry the 
existing industry through the critical next three years. At the same time, 
while you are doing this, you are giving just that small amount of pro-
tection which will enable India to have within its own borders what i'l 
after all an extremely useful and valuable industry, namely, the tin-plate 
industry. If, on the other hand, the Company closes down, then good-
bye to any ch8.Bce of our ever having a tin-plate industry in India. And 
it seems to me, Sir, that the Tariff Board, balancing the advantages against 
the disadvantages, came to the conclusion that on the whole the advan-
t:lge IllY in giving this protection to the T'in-platt' Company, and I submit 
that the House would be well advised to adopt that recommendation. 

Mr. President : I will put this amendment in the form in which it 
appear.< in tht' name of Mr. Das and Sir Siv3.'1w3my Aiyer as that is the 
more ('orrect form 

Th{' question is : 
" That in paragraph 7 of the Schedule after item 154, the following new item be 

inserted: 
, Item 155. 8teel-

(a) Tin·plates and Tinned sheets including tiu Ton. Rs. 6tI. 
taggers. 

(b) Tin·plates cuttings . . .fa valorem. 15 Jl'!r cent ' " 
The motion was adopted. 
Sir Henry Moncriefr Smith: Sir, owing to the decision of the House 

to omit item 143 the numbers of the items which follow are not strictly 
correct. I therefore formally move : 

" That the items following No. 142 be renumbered in consecutive order and neeell-
sary consequential amendments be made in the other parts of the Sehedule. J J 

The motion was adopted. 
Mr. President : The question is : 

" That the Schedule as now amended do stand part of the Bill" 
The motion was adopted. 
The Schedule was added to the Bill. 
Mr. President: We now come to clause 1 I)f the Bill. The first 

amendment is No. 15 by Mr. D. P. Sinha that in clause 1 after the words 
" called the" and before the words" Steel Indu!'try " the word" Tata " 
be add('(1. That I think is out of order as it purports entirely to alter 
tbe s('('pe and obje<-t of the Bill which is not to protect the Tah steel 
;ndnstr.\' but the steel industry of India. 

Then the next two amendments are Nos. 16'and 17, but they relate to 
the Preamble. • ~ • 

• 
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Amendment No. 18 has gone out already. 

Then we come to amcndment No. 19 standing ill the name of 
Mr. Fleming. 

Mr. Bhubanananda Das: What about my alIl('ndment No. 17 ? 

Mr. President: That relates to the Preamble. 

Mr. E. G. Fleming (Burma: European): Sir, my amendment IS 
that: 

" To clause 1 of the Bill the following new sub·clause be added, ~a el  : 

, The provisions of this Aet, shall not apply to the province of Burma '." 

The amendment, I may say, was submitted in response to the general out-
cry which arose in Burma when the recommendations of the Tariff Board 
became known. Direct communications to the Goyernment of India, 
through the Local GoYernment, protesting against the terml:i of this measure 
and pointing out the unjustnes> (of a in~ it applicable to Burma were 
despatched from the Burmese Chamber of Commerce, the Burma Chamber 
of Commerce and only a few days ago I received a eopy of a protest put 
forward by the members of the Corporation of Rangoon. These were all 
endorsed by the Local Government and I hop!' that the Honourable Mem-
bers of this House will also act in th(' same manner. In addition to this 
only last Monday I received a telegram from the General Council of 
Burmese Associations and Nationalist Party in Council saying that they 
desire the exclusion of Burma from the scheme of protection for the 
steel industry and urging me to move for it. I have had the honour of 
receiving this telegram as unfortunately none of my Burman colleagues 
have been able to come here. The case of the Province, Sir, is like this. 
The Tariff Board's report and recommendations may be very able, but 
the people of Burma are not convinced that the assistance now needed 
by the steel industry of India can best be obtained in the manner pro-
posed, that is, bounties and additional taxation in the form of enItanced 
import duties. 

Another point whick has been the cause of much questioning in 
Burma was the fact that the Tariff Board never visited the Province to 
obtain first hand information of existing conditions. They had written 
evidence and written reports all of which were protests. There is not a 
single person in Burma who has been able to support the idea that Burma 
will benefit or that Burma should be subjected to a tariff on steel. There 
is aL<;o another point. It is &gnificant that in the whole of the Tariff 
Board's report, which is now beside us, as far as I can make out, there 
is only one casual reference to Burma. That is particularly with rcfer 
ence to the shipbuilding industry of Calcutta and Rangoon. That may 
be beside the point, but it however goes to show how indifferent and what 
little interest many Boards and Inquiry Committees take in the interest~ 
of the people of Burma. 

With regard to the special facts of the motion before the House, I will 
try and put the case of Burma before Honourable Members as briefly 
as possible. The Tariff Board admit that their recommendations, if 
~ epte  would result in consumers and tax-payers having to bear a 
Imrden of a considerable but unassessed value for the benefit of the ste!ll 
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industry of India. They also submit that, in spite of the sacrifice India 
is now asked to make to preserve the steel industry, it will be but temporary 
and the advantages will ultimately more than compensate for the penalties 
now imposed. In the first place, I would reply that there is a very great 
danger and the effect of putting a tax like this is that once a protective 
duty has been imposed it is very difficult to get it repealed. The Tariff 
Board also give it as their considered opinion that the burden will be 
widely diffused and will not press with undue severity on anyone section 
of the community. 

To that, Sir, my reply is that it will press with undue severity on the 
people of Butma, and as for the contention that the effects will be widely 
diffused I admit that in the matter of area this is so, but in the financial 
aspect of the case the poorer classes will be the sufferers. Agricultural 
implements (now excluded), house-building materials will cost more, road 
improvements Will be more costly, and consequently district rates will 
have to be put up. Railway fares will probably have to be increased. 

The main point of the whole thing is that Burma does not at present 
produce any steel, nor is she likely to be able to do so for the next three 
or four generations, if then. Up to the present no deposits of iron ore 
or coal have been discovered in either sufficient quantity or of suitable 
quality. 
It is admitted that Burma is still in a most undeveloped state, as 

compared with India. 
The open mileage of railways in Burma is less than 5 per cent. of 

the total open mileagc of railways throughout India, 1,600 miles against 
37,000. 
On the other hand, however, Burma is the largest province of the 

Indian Empire and constitutes approximately 15 per cent. of the total 
area of all India. 

Calculated on this basis Burma at present only has about one mile 
of railway to three which she should have to bring her up to an equal 
state of development with India in this respect. 

Trunk roads arc non-existent and tributary roads to rail and river 
are of a most primitive kind. 

The ports of Burma are inadequately equipped for handling even the 
existing trade of the province. 

Irrigation and water works, town planning and de\-elopment schemes, 
schemes for the advancement of education and the improvement of public 
health and social conditions, further expansion of agricultural and indus-
trial undertakings are all crying for immediate development. 

That, Sir, is the condition of Burma which, I submit, only goes to 
show that in the past Burma has been deprived of sufficient funds for her 
needs, starved in such a way that necessary works of development and 
expansion have had to be deferred altogether or carried out on an econo-
mically small scale. 

Against all my arguments with regard to the hardships Burma has 
suffered in the past from lack of funds for her urgent needs as regards 
development, I know my friends, the Honourable Member for Commerce 
or the Honourable the Finance Member, are rertdy to reply that Burma 
has just bcen given 9 ror~ of rupees by the Central Revenue Depti'tt-
ment. • 
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I doubt if the expression given is a fair statement. "Repaid", I 
submit, is more correct. This sum was the amount collected by Govern-
ment by means of the rice control profits during the war. 

This money I submit was the property of the cultivators and rice 
millers of Burma. Thr cultivator was limited in the price he was. to 
receive for his padd;.' .. nd the rice miller was controlled as to the price at 
which he could sell rice and any profit derived from the sale of the rice 
was attached by the Cent.ral Revenue Department. 

Parts of India, I think, contend that they paid for this,' but, although 
I have not got figures beside me, I am fairly confident that exports of 
rice to places outside India were on at least an equal scale as exports to 
Indian ports, in addition to which considerable quantities of rice shipped 
to Indian ports were exported. 

Burma is alive to her condition and the disadvantage under which she 
is progressing, if you call it progress. Shc has in hand, or is about to 
put in hand, many large schemes amongst which I would mention: 

Duplication of the main railway line from Rangoon to Mandalay 
and the strengthening and rebuilding of several railway 
bridges, 

Railway extensions-l\1oulmein to Ye and Pyinmana to Magwe, 
The building of a new cantonment 14 miles from Rangoon, 
New wharves at Rangoon, 
New roads, bridges, canals, reservoirs throughout the Province, 
New university buildings, 

Extensive works for the development of Rangoon, 

New municipal markets, hospitals, schools, 

Improvement of water and sewage lines. 

Private enterprise is responsible for : 

Tramway extensions and retracking electric light extension and 
installations, at district headquarters and townships, 

Extensions and repairs to existing mills and factories, including 
improvements in housing conditions for labour, the majority 
of whom are emigrants from India, and who I may say remit 
every month eonsiderable sums of money by money order to 
India, which is money earned in Burma which goes out. 

There are also proposed new ventures requiring additional factory 
buildings and godowns, for rice and cotton milling, paper-pulp making, 
sugar-refining, oil-seed crushing and ini~ industries. In all' these 
undertakings articles of iron and steel are required and principally items 
which are to be subject to the considerably enhanced import duty pro-
posed if this Bill is passed. 
'As I have already said, Sir, Burma cannot produce steel, and as from 

a very liberal estimate by the end of the next three years the steel pro-
duced in India will at the very most be under half the total amount re-
,-,!uired by the whole country, I submit that there is no prospect that 
Burma will be able to get her re ire ent~ in the future from India. It 
is but reasonable to suppose that with demand being so mr..ch ill excess 
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of l!Iupply steel produced in India will find ready buyers waiting practic-
ally at the factory door, ready to secure all that is offering. The natural 
result of this will be that Burma will of a necessity have to continue 
importing her requirementR of steel RS8De is now doing. The effect of this 
. measure will then be that Bunna will have to pay unnecessarily all addi-
tional import duty which will in due course go to the Centrnl Revenues 
and Burma will not benefit -therefrom. She will, in fact, be a decided 
loser as the important works towards her development will cost her CMI-
siderably more. 

lf Burma is excluded from the provisions of this Act, there need be 
no fear that re-exports of steel from Burma to India would ail'ect the 
Indian markets. I submit the Customs authorities could easily deal witll 
that by export certificates, and the tariff could be adjusted at the port 
of entry into India. As a matter of interest on the point of steel imported 
into Burma, the customs tariff of sea-borne trade is rather difficult to 
follow in this matter, and as I am not an important merchant mys'elf, 
I cannot follow it, but under the heading steel and iron combined Burma '8 
imports up to March 1923 wcre 10 per cent. of the total imported into 
India, and tire value was 13 per cent. There is another heading referring 
to . steel alone, where Burma's imports were only 3 per cent. In this 
second item I may mention that tire heaviest item in tllat portion was steel 
• bars, of which Burma only imported 4,057 'tons out of a total of 188,000 
tons. I however wish to point out that imports of this commodity wertl 
mostly from countries outside the British Empire and amounted to 
168.770 tons, or just 89 per cent. 'l"aking that big item out, or in other 
words combining Burma's imports of steel and iron, as shown in the 
customs schedule, and steel alone, the. combined import.. of Burtoa are 
approximately 71 per cent. and the valUe 11 per cent. of the whole of 
India. There is a great cry in Burma that in the past she has been bearing 
more tpan her normal share of the general taxes of India. She, at present, 
contributes 10 per cent. of the income-tax and customs receipts of the 
whole of British India, and during the period that the salt tax was at 
the enhanced rate of Rs. 2-8 per maund, the tax collected in Burma was 
considerably in excess of what it was anticipated would be derived from 
that Province. These taxes, however, are general througoout India, but 
I repeat again Burma contributes an excessive share, seeing the average 
is 10 per cent. of the total collected all over, whereas the popUlation ot 
Burma is only 4 l>er cent. of the Whole of India, and under one-tenth of 
the popUlation of Bengal. 

There is another matter which I think requires a reference in this 
aspect, the rice export duty. The rice export. ~ amountedtEi 
approximately 1 crore of rupees from Burma and it went whollv to the 
central revenue funds. This is a further instance of BUI'Iba 'COnttibuting 
a considerable sum which I think I am 'right in saying is not received trom 
the other Provinces on anything like the same sca!e. In the early part 
of the debate I think I heard reference made tQ the great ~istanee the 
Pioneer Steel Producing Compahy ollndia had been to the country 
throughout the war. On these .grounds I submit that Burma is also due 
some consideration for the assistance given by that Provi.nee specially in 
the production of wolfram. Wolfram is now not wanted and those who 
sank money in developing the industry in order to incre!lse the pro.due-
tlon at a considetable cost to themselws in. the wilY Of iinpto~  pll.~t 

and machinery are now heavJ losen. 
LIpLA • 
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There is a point which I feel is against me and that is the reference 
made the other day to the fact that Burma's oil industry was protected. 
If you will refer to the Indian Fiscal Commission's report at page 11, 
paragraph 16, there is a reference to this subject : 

........ and a duty of half an anna per gallon on petroleum was imposed for 
revenue purposes.in the year 1888." 

As far as I know, revenue purposes still require that half anna duty. 
Another point that is also referred to at page 13 is revenue from eustoms 
which the financial balance of the Government required to be raised : 

~ ...... and the need for more revenue from customs was not yet at an end. In 
1922 while we were still prosecuting our inquiries it was found 'necessary to make 
further far-reaching changes in the tariff." 

Turn over the page and you read that the duty on kerosene was raised by 
one anna pe.r gallon and an excise duty of one anna per gallon was placed 
on kerosene produced in India. There is another reference to this later 
on at page 83 where it is said that the excise duty will fall mainly on 
the producer, or in other words that the consumer will not have to pay 
the excise in addition to the enhanced import duty_ 

Well, these import duties have been put on by Government and 
I submit that they have found them quite useful. The indigenous oil 
companies can produce two-thirds of the requirements of India, and had 
they not continued to produce two-thirds of the requirements of India it 
might have been found that the companies who imported oil from other 
places would have charged exorbitant prices and the consumer would 
have had to pay more for kerosene. Kerosene oil throughout the country, 
I think I am right in saying, has remained very stationary in spite of 
other commodities going up_ That is put in as a claim that Burma is 
not benefitting from the protection of its oil trade. Tbe excise duty was 
put on by Government and therefore the Government apparently are 
deriving the benefit from it and not the oil companies. I do not suppose 
it is unknown to Members of this Assembly that the people of Burma have 
been suffering from heavy taxation and are under a sense of grievance 
that their claims to consideration are not receiving full attention. They 
have even gone so far in some places as to moot the question of separa-
tion from India. The general impression is that Burma continues to be 
handicapped by the failure of India to realise and provide for her special 
needs. It is overlooked that she came late into the Empire a1l(1 that her 
identity is in every way different from that of any province in India. 

Mr. P;r'eBident :  I am afraId the Honourable Member is dealing. with 
a much larger question-about th.) position of Burma in til<' Iudian Empire. 
We are not concerned with that question now. 

Mr. B. 'G. Fleming: With your permission, Sir, I have to add a little 
bit more as I wish more sympathy for Burma. _ 

Mr. President: I allowed the Honourable Member every latitude 
but I am afraid he is now travelling much beyond the question before us, ' 

.Mr. B. G. Fleming: I have had it put to me that Burma is part of 
I1i'dla, and therefore she must suffer with th.! rest of the Provinces. As 
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against that, I would submit that the Montagu-Chelmsford Report said 
that Burma was not India and that its problems were altogether differ-
ent. Historically and geographically, Burma is only by accident a part 
af the Indian Empire, I know I shall be told a similar application for 
exclusion by other Provinces would be equally admissible, but I submit, 
Sir, that either they have not had the courage of their convictions or they 
consider that the development of their Provinces will not suffer or be 4n 
any way retarded. I submit, Sir, that probably only a few Honourable 
Members have eYer had the privilege of visiting Burma and obtaining 
first-hand knowledge of the conditions existing there from the inhabitants 
themselves. Those who have visited the Proyince will have seen how far 
the country is behind India in the most npct'ssary matters, such as trans-
port facilities. In conclusion, all I can say is, that what Burma wants ~ 
protection, and the protection she wants is the protection from being 
included in this Bill. 

The Honourable Sir Basil Blackett: Sir, I hope that the Honourable 
Member who has just pleaded the case of Burma will not think that it 
is due to any lack of sympathy for that part of India that the Govern-
ment, and I think the House, are disinclined to lend support to his amend-
ment. The strength of his case, if it had strength, rested in that part of 
his argument, which you, Sir, did not allow him to develop. We might 
have had an interesting debate on  a new subject, namely, whether or not 
the fact that we have decided to introduce protection justifies the conti-
nuance of Burma as part of the Indian Empire. If that question is exclud-
ed, and if it is assumed that at prespnt we are not discussing the question 
of the separation of Bnrma from India, then I think we must assume that 
while Burma may suffer-and I will show how much less she will suffer than 
Rhe thinks from the imposition of protettive dllties,--she also has the right 
to share in the added prosperity of India which, we hope, will result from 
this Bill, and she must take 'One part with the other. 

The Hononrable Member who has spoken obviously had livply memories 
of the debate that took pI ape on his subject in the Select Committee and he 
tried to forestllll in advance some of the arguments that were going to be 
brou!!ht against him. As a matter of fact, he was quite wrong in think-
illg that I had any idea of  mentioning the rice profits. I had no idea 
whatever of speaking on the subject. He was right in some other things but 
I will comc to them later. I should like first of all to show how much 
strength there is in this claim, not this time from the" poor man " but from. 
the" poor province." In the representation from the Burma Chamber of 
Commerce it is stilted that Burma imports st.and at 11 per cent. of the total 
imports under the heading" Iron and Steel". We have had much the 
same figures from Mr. Fleming to-day; and they a~e about true. But 
steel imports are classified also under the heading " Steel " and it is under 
this last heading that strrl bars' are classifi!'d. Now, the total average 
import into the Indian Empire is 11)3,000 tons a year and the Burmese 
average import of steel bars is 4,000 tons a year. So, taking both headings 
together, the Burmese import is about 7 per cent. of the total. The 
biggest single item eonsists of the import.s of tubes and pipes for oil-fields. 
Import duties on tubes and pipes are not affected by the present Bill. I 
have here figures giving the averages of the tqtal imports and the imporp 
into Burma for the last three Fears in thousands of tons and percentages? 
I think that ,it might be interesting to read them to the House. . , 

, . 
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'1.'.., and pipee-wrougb1l •• 

Wire nails 

Wrought Iron-Anglet! and bani 

Beams, girders, piIIaTS and bridge 
work. 

Tin-plate 

Total 
average 
iJJlport 

37'8 

9'8 

20 

77'5 

40 

Average 
import into 
Burma. 

17'3 

3'4 

3'6 

10 

5'3 

Peroentase 
of Burma 
to total. 

Per oen1l. 

16 

13 

13 

(I ~ by the bye that bhe Honour&ble Member did nOIi,.8sfar as I could JIl'It", 
c.ballenge a diviaion on the question of tin.pla.t,e.) 

Galvanized sbeetB 93 10,3 II 

Wire, other ~n fencing 3'9 '3 7'7 

Li8ht n.iIa. etc. . . 19·3 1'8 15'· Ii 

Beams, angles,. bars, not fabricated •. 92 5 5'5 

Black sheets, not galvanized 89 3'5 4 

Steel baTS 153 4'1 :I 

Now, there is no increase of duty on wrought tubes and pipes. One of 
the heaviest increases-from Rs. 14 to 40 per cent. on steel bars-practi-
cally does not touch Burma at all. Following the same methods of calcu-
lation as adopted by the Tariff Boarrt; I cannot put the increased burden 
o~ Burma as the result of this Bill at higher than 8 or 9 lakhs at the out-
side. And of that, some portion will be imports by the Government of 
~r a. which under existing arran ~D ent~ will not be an additional charge 
on. Bwma. Now the Honourable MembeJ; tried to answer ill advance an 
argument which he evidently fears very much about the production of oil. 
Lhave here a volume which he JJlust have seen in my hand,:; containing the 
evidence of the Burma Chamber of Commerce before the Fiscal Commission. 
They had a very good opportnnity of giving their views and I will read 
a shan portion of those views : 
" Q.-W,Ith referenee to oil, ia any protect1ou required' 
A. (9f the representative of the Blllrma Chamber of Commeree).-Yes. 
Q.-Would you eare to put any propDllition before the Commiaaion , 
~.  eOl!8ider that it illabsolute1y ~ntial that the preeetlt proteetion wlUeh i~ 

~~ to UB should be eontinued. . . 
O.-What Us the proteetion that y0/'4 now get t  • 
~. he proteetiou given Us an imp( ~ dlltr ~ ~ oil \ -"' 
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Q.-Without the continuation of this protection yow: industry would' be Mrious1y 
hlUldicapped ,  . 

A.-It would Itop eventually. 

fl.-The import duty at preaent is 20 per cent' . 

A.-Roughly. 

Q,-.You refer to kelOllelle oil , 

A.-Yes. 

Q.-You want this to be kept on' 

A.-Yes, I waat the present proteetion to be continued. 

Q.-You look upon it as consistent with free trade doctrine' 

A.-Yes, because it is an industry which is absolutely essential for India. Tileri' 
i. no other industry which can compare with it. 

The Pruideat.':-Q.-Iron and steel f 

.A.-No, because the quantity of iron lind steel which can be manufactured in 
Iudia is almost limited. At present the produetiou of oil in India is far bel(>w the 
demand. Besides, this is the only place in the British Empire that pr6iluces oil 
at all." 

And over the next page. he was asked t~ define his view8 on the s ~ t of 
protection : 

" 0.-1 should like to follow out the practical col1l!e<Juenee of that. There are' 
three pOl!sible C88Il8. Take first the ease of an industry which ("{Iuld not survive even 
when protected. That will die in any calle, and we net'd not worry about it. ThO 
secoud ease is an industry that ('an survive if protl'eted and cannot survive if not 
protected. You 8ay that you would give protection for some time until you discover 
that the indu8try ful1ils your condition. 

.. .. ..  .. .. ..  .. 
A.-If it i8 proved that the labour could be adapted after a certain tinle to 8uit 

the nece88ities of that industry, then I should be prepared to pro.teet that indu8tr..,. 
for II oertain time until tke labour cun be trained." 

I submit, therefore, that out of their own mouth the Government of 
Burma are convicted of being in favour of protection of steel and of the 
general doctrine of discriminating p.rotection. 

Pandit Sha.mla1 Nehru :  I move that the q'lestion l:>e now put. 

Mr. E. G. !'leming: May I ask the Honourable the Finance Member 
who was the gentleman who gave that evidence before t.his Commission Y 

'!"he Honourable Sir Basil Blackett : This is the oral evidence of 
Messrs. A. B. Riehle, John Hogg, iIUld J. K. llichie of the Burma Chamber 
of Commerce examined at Rangoon on the 25th .JIll'l'Ildry 1922. I think it 
was Mr. Hogg who was the man actually answeriBg at that particular 
stag fl. But as far as I can see the three were unanimoUB. 

ing 
Mr. E. G, Pleming :  I am not quite clear why Mr. Hogg wu' apeak-
before the Fiscal Commission a.bout kerosene protection. 

1Ir. PresideDt.: The question is : . 
" That to cinuso 1 of the Bill the followmg Bell' Sub'Cllauae be added, ~  : 

( (2) The provieiens of this Act shan not apply io Burma '." "'" 

The-motion was ne ati ~ . • 

J  • 

'J 
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Mr. President: The next amendment-is Mr. Lohokare's and it is 
covered by the additional clause that we added this morning. The same 
applies to the next amendment No. 21 t. Then comes amendment No. 22-
Mr. A. N. Dutt's,-namely : 

" To clause 1, the following sub-clause be added: 

• It shall remain in force up to the 31st day of May, 1925 '." 

'Jlhat. really goes against the whole scheme of the Bill and destro:ys its 
s('ope. It was insisted upon by non-official lI.lembers and accepted by 
Government that this was not a temporary ll!l'a"lUre. 
1Ir, .Ama.r Ba.th Dutt : Sir, when we wanted an extension of terms, 

as certain Members did, for this Bill, it 'was said that we cannot tax the 
people longer than was provided in the ollicial measure. ~ I never 
knew that we cannot limit the scope of the Bill to a certain number of 
years aIld we are to accept the number of years that is given to us by the 
Treasury Benches. I submit that in that case, when the Official Benches 
introduce a Bill, we will have either to accept it or to reject it. We will 
have no other alternative. But I say that my amendment is perfectly 
legitimate and perfectly within the scl)pe of the Bill and therefore I am en-
titled to move it. If I am allowed to move it, then I shall place my reasons 
before the House why this amendment is necessary. 

1Ir. President: I never said anything of the sort that the Honourable 
Member attempts to put into my mouth. I .have neyer said that you cannot 
move an amendment limiting the scope of the Bill. But the limitation 
must not be of such a character as to deRtroy the whole basis and scope 
of the Bill altogether. This amendment is one falling under that eategory. 
All the amendments to clause 1 having now been dealt with, the ques-

tion now is : 
•• That clause 1 stand part of the Bill" 
The motion was adopted. 
Clause 1 was added to the Bill. 
Mr. President: Now, we proeeeid to the Preamble. The first amend-

ment on the Preamble is No.2 by Diwan Chaman Lai. He will realise 
in view of what we have done till now that it is entirely outside the 
Rcope of the Bill. 
Mr. Ohaman Lal : Sir, before I proceed to give my reasons why this 

amendment Rhould be taken np, may I, with your permission, say a 
word as regards thl' little incident that happened this morning. I JleVer 

* That to clause 1, the following new sub-clause be added : 
., (2) It shall not affect the production of a company, firm or other person of 

thll following description engaged in the manufacturing of steel in India such produc-
tion being treated as imports : 

A company, firm or other person who does not satisfy the following conditions-
(a) At least one-third of the total capital is held by natives of India. 
(b) At least one-third of the managers, directors or organizers are natives of 

India_ 
(0) At least half of the skilled labour employed are natives of India. 
(d) All unskilled labour is native. 
If the above ill not accepted, then--
After -.:lause 4, the following new clause be added to the Bill : 
• 5. Bounties mentioned in sections 3 and 4 shall not be paid to any company, 

firm or other person engaged in the business of manufacturing steel in India, that 
does not satisfy the follo in ~eon ition  : 

~ .. (a) at least half of the tota~ capital is held by natives of India; 
(b) at least half of the managers, directors or cli"ga.nizers are natives of India '." 
t Vide page 2670, ,upra. 
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meant to question the dignity of the Chair. The dignity of the Chair 
must bE' preserved at all costs and my protest was ai ~  against those 
gentlemen who are anxious to preserve order by creating more disorder. 
With your permission, may I be permitted also to make a statement on a 
matter of grave public importance. During the last few days we have 
been hoidilll-{ conferences With eel·tain Dil'ectors of the Tata Co., and I am 
authorised to state on behalf of Mr. R. D. Tata that he is quite prepared 
to accept the recommendations of the Conciliation Committee in regarc1 
to the recognition of an union or association of the workers of Jamshed-
pur as the truly representative organisation of the workers of that town. 
Further, Sir, another point that has been settled in consultation with the 
Directors of the Tata Co ...... . 

The Honourable Sir Oharles Innes : May I rise to a point of order , 
Is the Honourable Member ...... . 

Mr. President : The Honourable Member is now travelling beyond 
the questioll 1I0\V before the House. r called upon him to submit anything 
he may have to say, to show that this amendment is in order. 

Mr. Ohaman L&l : That was the very reason h~' I asked your per-
mission to make a statement e .~a se 1 thought it was a matter of publie 
importance and might help Honourable Members to come to certain 
definite conclusions. Sir, the amendment that stands in my name runs 
!Iii follows: 

" That for the Preambll' the following be substituted ...... " 

Mr. President : The Honourable Member need not read the amend-
ment which is before the House. 

Mr. Ohaman La! : I admit that it is before the House, but I want 
this preamble to go on record and unless I read it there is no otht'r means 
of putting it on record. 

Mr. Pres.id.ent : It will appear on record as an amendment moved 
by you and ruled out of order. 

Mr. Ohaman Lal : With your permission, if you do not have any 
ilerious objection to my reading it, I will read it. 

Mr. President :  I have a very serious objection. The Honourable 
Member will see that we want to save time as far as possible. 

Mr. Ohaman Lal : Well, Sir, the amendment that stands in my name 
is as follows-yon say I need not read it ; I hope the reporter at the tab}; 
will take it down: 

" That for the preamble the following be subst.ituted : 

• Wll('rell:s ~he inuustrie.s of India. have bee!l s ste ~ti('all  ruinpd by the adoption 
by Grent Bntmn of n polley of levylUg exorbItant duties 011 Indian Manufactuns ill 
the p~st  and ~'her~as steps should be .immediately taken for the pn>servation and 
~ tell l n of I IBhan l l ~strl  not as pn!ate o~opolies bl,t as national asset~  be 
~t enacted as under subJl'ct to the followmg provIsos in so far as the steel industr,' 
IS toncerned : . 

(a) That the principle of natic:malisation of the stl'el industry in India i.~ 
aecepted liS the settled policy of the Government of Indill. 

(b) Tha.t in pursuance of the acceptance of this principle a Board of Valuation 
wIll h~ H('t up .by the GovPTllor Gellernl in COWleil to rel'omm('nd the price 
at wh.Ieh part~ ~lar eoneer~s operating in,stt'E'1 or pig·iron and the ra' ..... ' 
materlllis rl'qUlSlte for .thelr manufat'ture should be purehased from their 
present owners for the Dation. 
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(o) That in the direction of this industry upon Nationaliaation the local DUIllage· 
ment will be entrusted to Advisory Boards consisting of a number ()i 
representatives nominated by the Government and an equal number eleett (~ 

by balllft of the workers engaged in the particular industrialtonllem. 

(d) That Conciliation Boards for the settlement of all industrial disputes arisill,i 
in the steel industry will be appointed forthwith. 

(e) That an immediate· enquiry by a Committee e.onsisting :of two offi ial~ 

nominated by Guvernment and two elected members of the Assembl,)' 
selected by the House will be instituted into the economic condition of 
wemeJ'B engaged in the steel industry with a view to its improvement '." 

The objections that have been raised to the acceptance of that amendment 
are purely technieal. May I draw your attention tQ the fact ttlat the 
law governing amendments is set out in the Manual at page 85 ..... 

lttl'.Presicient: I cannot allow the Honourable Member to give 
references and authorities. He has merely to state the point of order 
and I have to decide npon it. 

Mr. OhatnAn La] :  I carinot see how J can explain my position lInless 
I inform Hononrable Members what is exactly the position gO\Terning 
this 9.mendment. In my personal view there is no rule or re~ lation 

whieh can prevent an amendment of this nature from being moved in 
this House and I take my stand upon the rules and regulations govern-
ing amendments in g'cn!'ral. 'J'I1f' I'ul('s Ilre 111('<;1' : that TIn IImellument 
shall be o ~  to any qliestion before the House if that question has 
.already been decided, or if that question is inconsistent with a previous 
decision on the same question, or if that is beyond the scope of the Bill 
or has merely the effect of a negative vote. . 

1'he Hononrable Sir Alexander Muddiman (Home Member): 
I suggest for your consideration that the Honse ha~ discussed and passed 
all the clauses of the Bill and the only thin~ to be done now is to bring the 
Preamble if neces.<;ary into relation with those clauses. 

Mr. PresUlent :  I think the Honourable M<-mber's amendment to 
the I'rcamble is not in order. 

Mr. Chaman Lal :  I suhmit to your ruling, and I have nothing more 
to add. 

Mr. Presjdent : 'l'he next amendment" is in the name of Mr. Devaki 
Prasad Sinha. 

Mr. Devaki Prasad Sinha: I do not move it. 

Mr. President: The next rmendment is Mr. Duraiswami Aiya'1;,(ar's. 
about the substitutic·n of th\! words" in pursuance of t.he declared po i ~  
of protection". Do you wish to move it f 

Mr. O. Duraiswami Aiyangar : Sir, I risc to move the amendment 
that stands in my name that : 

" In the Preamble to the Bill fOT the words ' in pUTsuane.e of the policy of did-
criminating prote ti~n' th~  words 'ill pursuance of the declared future policy of 
proteetion' be substItuted .• 

*In the Preamble to the Bill the words" in p~ an e of ........ the community " 
be deleted. 
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It has always looked curious to me that the Preamble, which ought 
to be the root or the seed of the whole Bill, is taken up last, so much 
so that the Honourable the Home Member is enabled to say that itia ' 
the Bill which commands the Preamble and not the Preamble that con-
trols the Bill. It is the Prcamble in which the policy is to he enunciated. 
It is the Preamble that must indicate the policy and in accordance with 
that policy the Bill is to be framed. The procedure that we adopt is 
to CHt the head according to the cap. Now the Preamble has. to ~ 
controlled by the provisIOns that we have already passed here III th ~ 

Assembly. With referenoe to this Bill I think the only amendment that 
may now perhaps be admissible will be to convert" with due reglUld 
to the welfare of the community" into " without due regard to the 
welfare of the community". But all the same I insist that my &meAd. 
ment shall at least be pa:>sed, so that even if the effect goes, the principle· 
may stand, even if the limbs are emaciated. the head may ccmtUtoo to 
be strong. In this view of the matter I wish to present this amendment, 
Sir. Have you ever heard of this phrase" discriminating pr{)!eetion " 
in any other country on the globe? It is in India that new and peeuliar 
phrases are invented for the Government of India. When we go to the 
Lee Commission we haye the "increasing association of Indians ". 
\Vhen we go to the Government, of India Act, it becomes " the pr~ res

sive realisation of responsible governmen't". When we ··come to pro-
t~ tion  we have "discriminating protection". I ask, what is· tOe· 
meaning of the words " discriminating protection" when used in a· 
Statute? Is it the ordinary literal signification of discriminating bet-
ween right and wrong, between good and bad? If so, I would ask, is 
there any other Act of this Legislature, any conduct or proceeding of 
this LegilOlature, which is not to be guided by discrimination' Is it 
only in the matter of protection that we have to exercise discrimination 
and is it suggested that in all other Acts we shall proceed with incliaQi-· 
mination? Even if it is not the literal meaning, if the word " discrI-
mination " has been raised t() the status of a technical temtiD()loe,' 
then we haye carefully to scan it before we can say whether it should be 
retained or deleted. Sir, the word" discriminating" when it is 
applied as a technieal term by the Fiscal Commission has all its mi.&-
chiev:ms consequences and it will affect us at every staglfl as it has 
already affected us. The word" discrimination" is absolutely un-
neces;;ary in an independent country but in a dependent country, when 
the policy of the dependent country and its Legislature has to be shaped 
acc·\l .. iing to the interests not of its own but according to Imperial 
inter"sts, then alo;ne the question of " discriminatiRg protection" comes 
m. '1 herefore, I see in this word " discrimination" consequences or a 
far rea hin~ nature. 

I thought I would never be called upon to mQve this amendment 
after the submission of the Bill to the operation of a SeLect Committee 
in which there were several revered and respected leaders of the non~ 
offichl party. But alas, Sir, to my disappointment I find tllat for aU 
pracfcal purposes the Select Committee has been nothing more than 
a l't'vised and enlarged edition of Sir Charles Innes. The Bill has ( ~ 

back to 11'1 mneh in the same condition in which it went there and if 
anything took place there at all it was to make the Pl'€a.mbie much 
worse tha1l it was befare it went to the Select Committee. The snLr 
addition which has been made in the Select Committee has enluged itS'" 
scope. At least we thought diat Sir Charles I:qnes had been geod .eDOQIlt . 
L85LA.' . • 
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to give us " discriminating prott'etion " for only the short period of three 
years and we thou!!'ht it would have come to an end at the end of three 
veal's. 'In fact, Sir Charles Inlles himself said the other day that the 
~ppli ation of 'he Bill would c('asc tholl!!,h the policy would remain. -From 
that I inferred that the application of it would leave the physical plane 
aJ'ld it would not maUer if tIH' policy remained in the astral plane. But it 
has come back to us alld by the amendment made in the Select Committee 
the same discriminating p~ote tion is now to be our portion in perpetuity 
and the phrasing of it in the Select Committee is " with due regard 
to the welfare of the community". There were 14 or 15 Members, 
non-o(ficial Members, sitting there together; could they not find any 
other word instead of the word used? Could they not have said " with 
loie regard to the interests of India " .......... . 

Mr. President : The Honourable Member is not addressing himself 
to the amendment but to other wor<is not affeded b;v his amendment. 

Mr. O. Duraiswami Aiyangar : It is very difficult for me. Even in 
'!ourts we are not so severely restricted. 

Mr. President: It may be difficult but you have to do it. 

Mr. O. Duraiswami Aiyangar : All that I wish to say is that, with 
a view to stating my position as to why I am asking for the word" dis-
crimiJ.ating " to be deleted, I refer to the reason that th~ addition made 
in the Select Committee has made the word " discriminating " more 
mischievous than it was at one time. Now, Sir, I will place the practical 
effect of the word " discrimination" before you as it has been proved 
to us 1)('fore the Tariff Board and also before this Assembly. The Tarift 
Board itself became considerably hampered by the use of the words 
... discriminating protection ", which no other economist of India ever 
used, which no other public man in India ever demanded. Sir, I may 
,.ead to you a passage, a recommendation made by Professor V ski! in 
his book. He says : 
"It is to be hoped that w\wn th(' tim!' for determining the fiscal poliey of India 

by legislation arrives the members of the Indian Legislature with the o er he ili~ 

support of Indian opinion will have the courage to fore!' upon the Government of India 
the minority recommendation that there shall be an unqualified pronouncement that 
the fiBea) policy best suited for I IHlia iR protection." 

(Inaudible interjection br Sir P. S. Sivaswamy Aiyer.) 1 have already 
answered Sir Siyaswamy Aiyer's question whether it should be indis-
criminate or discriminate. I said that the word " disc,riminate " in itM 
literal significance controls everyone of 'our acts, not only in the matter 
of protection but in every kind of legislation or Resolution passed here. 
It is m that view of the matter, Sir, that the late Mr. Gokhale also dis-
tingumhed between the right kind of protection and the wrong kind of 
protection. But when it eomes to making it a statutory term, it is there, 
Sir, that I take serious objection, and I wish that it should no't be used 
aij a ~er  in the Statute because it will he no lonl:rer used in its usual 
significance but with a peculiar significance, and that significance is 
!ha.t, whenever we have to apply a policy of protection with reference 
t~ anv industry in this country, not only steel but also other industries, 
it! will come seriously tq affect us and introduce many other on~i era
~ns than those purely o~ ]ndian interests. 'Fherefo~e  ,Sir, I is~ that 
rhls term should not be mtroduced or keJlt m. If It IS a questIon of 
oNtinary discrimination, ketween right and wrong, there Ilan be •• 
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• eriOllS objection to the removal of that term altogether. Therefore, 
Sir, if it is insisted upon I have every reason to suspect that it has got 
.ome other meaning than its literal popular significance. Now, Sir, at 
page 110 of Professor Shah's book, there is an extract from Mr. Wilson's 
llistor.v of India which I should like to read to the House. It says : 

j. The customs had somewhat dedined but thi~ arose from a measure adopted 
shortly after the renewal of the charter by which in ('onsequente of orders from bome, 
the duties were generally lowered ancI a variety of articles-the produce or an fa ~e  

of Great Britain-wholly exempted from any charge upon their being imported into 
India. As similar immunities were not granted to the manufactures or products ot 
India in the port.s of the Fnited Kingdom this was a piece of scl1ish legislation in 
whillh the interests of the dominant country were alone consulted and those of the 
subordinate dependency deliberately injured,' the latter being not only deprived of a 
legitimate source of revenue but being exposed to an unequal tompetitlon under whicb. 
native industry was already rapidly e a~ in .'  

There, Sir, he has indicated what the adoption of a policy of discrimi-
nate protection would mean, if we took inh' eonsideration not only the 
interests of India but also those of the Pnited Kingdom simultaneously. 
Therefore, Sir, I want that this protec1 ion should be controlled entirely 
by th~ interests of India and not of British 8.nd Imperial interests. 
The Tariff Board, as a matter of fact. has introduced a code of ethics, 
a code of altruism, a code of loyalty. and a eode of sympathy. All 
these arise out of this one consideration of their being hampered at 
every stage by so-called discriminating' protection. I say a code of 
ethics because while in every country. in (' 'er~' civilised country, 
anti-dumping legislation is framed, the Tariff Board Report feel shy 
of the term itself. There was some question of morality in it and they 
would not use the term. I say a cOlle of altruism. which results in 
foreign capital being imported into this country_ I say a code of 
loyalty, because Imperial interests are at stake, and, similarly, in 
regard to a code of sympathy. The eode of sympathy comes in when 
the Board has to deal with the increas(' of Railway-expellditure, while 
the Railway finance is suffering from ob('sity and not anaemia. These 
considerations arose out of the simple reason that at eyery stage the 
Tariff Board were asked to go on discriminating. as if they would not 
do so of their own initiation if they considered it necessary. 

I will quote to you one small passag-e. and will not take up 'more 
of your time ; but I will ask you to seriously. c,Quit'ider this l e~iolt Qf 
~ ri ina.tion. The quotation is from, 'Shab's, "'1'rwe, iTm-ijf:"ud 
; Transport in India ", page 284, and runs 8S follows: ' - '. , 
" "But the protection they ha vc r,ooo!lllllemled, aud tho diserimiIlaQon.· tbeyiiJlllml 
'm4ieated,apart from implying a ('ertaill rl'striction attt'nllltcd upon :the; frt il f~n 
:.Df' the Legillature in finally determining-the fisenl poli('y of the ('ollll.l;ry, wiU, ~~ 
ina,!gurate an era of bonndl{'Ss prosperity for tit .. IlldiRli industri«>s, t ~ tb'l< 
!l!oUJttry to that; place in the roll .of the in ~str .  nations of the world,' 'that 's'~ 
dUll, as much because of the ·immense natural rese r~rs Fhe POSlltlSSes, as ,of hm'rt&St 
'labour power. The Ma.iority Report i ptll~ s. ~n a!m,)St old-maidish ll ~ p l nl l .\l\q\1t 
the 'dangel's of the Protl'ction it hns rN"ommended. Accordingly, its mam e o~. il  

tioa· seems like a forced ungrlleions cOllt'essioo, thl' rl'slllt of an obvious ' o pro~ 
between the doctrinnahe free trader, and tlw ' ' lsl~ apprehensi\1:l pr~nil f  

ashamed of his demands even whill' he is making' thPI:l, lest he be se~ of sel1ish· 
ness •  • It is difficult to undeJ'Btwldhow, tOO e!Jlinl'nt men,. l.o~ nrp sll  the 
~ ori~  .(If the Commissiull, shonlllt haw 'leJrtdil'nlst'l'tes' to 'applriwe"8 'Ca.mQuJ'lii.ge 
~ill t wa., i.,vellted and is maiDtninedfor. the ObWoU8 ll!'(>d" ()f: et n iri't ~ ~ e rn
.~~. ~ ~~ tr  by a~r ·of ,iiupe:rialilltij,! ~l eneiell tl t ~i aifh~~~'li ' 
~~ rpart. i .... tb... , f;e.IditIIIIi.',G£,Jj6_'.;in ... ' ~' . .  'lilte''OiiI:.>t,;: il" ','" ->"''1'' 
- _ ~ ft'\. f ~  .- _  _  _  . ., .  , .. " ( ~( ~ .. l~ ~ 
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This is the opinion of a great a thorit~ o~ the . tro t~on ~f this 
. word "discriminatiou". .Are we l1?t Justlfied m followmg It antI 
learning a lesson from this great authority Y 

And if that be your view and the view of the other si ~ i~ th~t what 
they mean by diserimination is the ~hst tl n bet-

II 1'... ween right and wrong, then they might consent to 
omit it and you must insist upon deleting it also. :rheref?re, there can 
certainly be a unanimous ?pinion on this p i~t  eYeD If nothmg ~o e th~n 
the distinction between right and wrong IS mtended. The ~r fl' Board 
also insist upon our having declared a. policy o~ protection m a ~ l .te 
terms. They did not recommend the mtroductlOn of any word dIs-
eriminating " before protection. Therefore with these words I com-
mead to you my amendment, and 1 thin~  whateyer ~  be the result 
of our deliberations over the other provIsiOns of the Bill, let us ple~se 
retail this as the first introduction of a poliey of unqualified protectIOn 
for our eountry, and I would honestly ask Sir Charles lnne~ to g,et that 
illluD..ortal name which l\[r. Galt got in Canada by defea<ling Canada, 
so that we may always remember that wbereas they look to ~heir tariff 
as the Galt Tariff, we shall look upon ours as the Innes Tariff. Leave 
out this word and introduce in this connection a policy of unqualified 
protection as determined by the policy of the British GOYernment in 
India. 

Mr. O. 8. ltanga Iyer (Rohilkund and Ku,naon Divisions. ~on  
Muhammadan Urban) : On a point of order. 'Ihere are various .. \ lIf'r 
ameltdments on the same proposition and I fed it will fa ilita .t~ dis-
~. n if you call upon the mov,e'rS of those an:cndments to have their 
say, 80 that it would enable the Commerce Member to reply to them all 
~ thff. I put this suggestion before you. 

The Honourable Sir Oharhls Innes: Sir, Mr. Duraiswami Aiyangar 
will pardon me if I say that his speech reminds me of one of his own 
Tamil proiVerbs. The proverb is that it needs a yery big stick to kill 
a very small snake. The Honourable Member hilS spent 20 minutes in 
ealin~ with what I cannot help feeling il' a p:,int of wry small impor-
tance mdeed. The whole object of the Honourable Member's speech 
was to show cause why the word" discriminating" should be omitted 
from the Preamble of this Bill. If you are going to have a preamble 
at all, and if you are going to refer to the policy which has been adopted 
by the Government of India, the phrase you use should at least be 
aeeurate, and the policy which the Goyernment has adhered to the 
policy ~hi h this House has adh-ered to, is the policy of discrimin'ating 
protection. The Honourable Mcmber has spent so much timc in study-
Ing Professor Shah that he has forgotten to read thp Fiscal Commission's 
Report and if he had read the Piscal Commif;sion·s Report, he would 
hav:e seen that there are good reasons why our policy is a discriminating 
policy. The actual word " discriminating" is explaineJ in one small 
paragraph of the Rep'lrt : 

" ~ thf' ~rests of cons,!mers generally, anrl parti(' larl~' of th .. II",""CS of the 
peeple, m theu;tt.e:rests of agneulture, in the intercllts of tell ~' induRtrittl pro~rel s 
aw! for the maintenanee of It favourable bulanoo of t.ra,le, tbe policy of prote •• tiou 
.whieh we recommend ,hoilld be a,plled with diserillliJlation so as to mu,liie the aent-

~ ' ~ en OD the GOmmunity aeli«ht AS is . D ~ with tke due development oi 
Qlcluakiel. " 1o' .• . '. '.. '. 
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And, Sir, the IIo:use it.'1elf this very day has adopted a policy of 
discriminating protection. The House has refused one of the proposals 
put forward in this Bill. It hall refuaed to give any protection in the 
matter of· agricultural impliments. The Honourable Member himself 
-voted for that amendment. 'fhe Honourable Member himself, therefore, 
i"l a disciple and an apostle of the policy of discriminating protection. 
Sir, I do not think it is nccesf;ary ·for me to take the time of the House 
any long-er. This phrase is historically accurate: it expresses the poli~  

which we the Government and this House have adopted, and I submit 
there is not the lea\iit necessity to make the amendment suggested by the 
Honourable Member, especially in view of the alterations which we have 
made to the Preamble in the Select Committee. I oppose the amend-
ment. 
Mr; Jamnadas M. Mehta: Sir, I have not much to add to wha.t Sir 

Charles Innes has said, but at the same time I really feel that 80 much 
wrangling over a single word can lead us absolutely nowhere. 
As a matt!,r of fact, if the Honourable Member had read the Reso-

lution of the Assembly which was passed on the 16th February 1923, 
the phraseology objected to by him occurs there. 
Mr. C. Dura.iswami Aiyangar :  I knew it. 
Mr. Jamnadas M. Mehta: Then you have known it to no purpose 

whatever; if the Assembly has laid down a certain thing you should 
not ordinarily go beyond that. Weare not in a court of law here 
and ought to be ~ i e  b;\' common sense. Unless, therefore, there are any 
exceptional reasons we should not go beyond the Assembly's Resolution. 
That Resolution was in its turn based on the report of the Fiscal Com-
mission in which the precise signification of the words" discriminating 
protection" has been defined. In the report of the Tariff Board, 
paragraph 98, page 56, my Honourable friend will find what discrimi-
nating protection means. It means this--I am quotUlg iroru the 
report: 
, hia'~prin iple as we understand it operates in three ways : 
(1) It governs the selectiou of the industries to be pro~te .  

You cannot protect each and every industry simP" because it is 
indigenous ; you haye to discriminate. If you do not want to discrimi-
nate, must we protect illdisc'rimilNltely anything' Whll't is exaetly 
meant by the opposition of my Honourable friend to this word? Here 
is the Tariff Board which says" It governs the selection of the indnstril's 
to be protected." 'fhen" it limits the amount of the protection to be 
granted." You cannot giyl' the whole of the protection that is asked 
for; you must select, you must consider; you must discriJpinate. No one 
surely .can quarrel with a phrase which says you must select and limit 
the protection to bc given. Tht'n the third point is : 
"Within eaeh industry it pxeludes from the proMetive scheme those produ.,.ts 

whi"h nre not madp and are not likely to.be made in India." 

That means that you canllot very effectively work an industry ill 
this countr.v simply hy Ii scheme of protection j you must not waste puhlic 
funds on it in the forlorn 01' distant hope of its being some day in a 
position to stand on its own legs. 
Mr. C. Duraiswami· Aiyangar : The Honourable Member is misre-

presenting me. I nrver said there should be no discrimination. I only 
objected to the te~ lll iCIlI term used. 
lIIr. President: The llononrable Member is entitled to put his 9'WJl 

~~retation on what Mr. !iyullgar said. 
~ . 
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Mr. J&Dlnacias M. Mehta: I am simply quoting for the benefit of the 
Honourable Mr. Durai!'lwami i an~ar tbe interpretation which the 
Tariff Board placed very wisely and properly on the term which my 
Honourable friend wants to be deleted but to which nobody can object 
except for the sake of a wrangle. Therefore, I see absolutely no justi-
fication for this amendment which, however you look at it., means abso-
lutely nothing. My Honourable friend says "In pursuance of the 
declared future po1iey of proterti')n ". Apart from its English does it 
mean anything? Its English also is dubious. What. is " the deelared 
future poli ~ (If protf:'ction :" F:)r all these reasonR, Sir, I say that 
this amendment is absolutely useless and ought to be thrown out.. 

Mr. President: 'With regard to the inquiry of .Mr. Ranga Iyer as 
t.o how the other amendments will be dealt witb, I will tell the House 
what I propnse to do. All these amendments show that the attack is on 
the word" discriminating". Therefore what I propose to do is to put 
to the House whether the word " discriminating" should stand part 
of the Preamhle. If the HOllS!' dl'eides to keep tbat word, then all the 
amendments will he disposed of. If, on the contrary, the House comes 
to the conclusion that the word " diseriminating " should be omitted, 
then I will put to the House what word they want to substitute in its 
place. Therefore if Mr. Patel, who has given notice of an amendment 
and also Mr. Hanga ~ er. want to spf'ak. I ",ill !!ive them an opportunity 
of speaking now. 
Mr. C. S. Ranga Iyer : ~ir. the Honourable the Commerce Member 

has in his speeches made it quite clear that the Government are for a 
" continuous" policy of protection but unfortunately the Honourable 
Sir Charles Innes will not he here alwa:\'I'l. He is an HonQurable Member 
who may be in this Honse to-day and the Head of a Pro,: ince to-morrow, 
but the Bill will stand on the Statute-book. I want, Sir, that the word 
used in the numerous speeches made in this House-the Honourable 
Members on the Government Benches have enunciated the policy of 
Government as one of " cfmtinnous" protection--should be embodied 
in this Bill. If the policy is not to be continuous,--say so straightaway,-
then Government is not protectionist. Do not mislead us. I want an 
answer on this point from the Memhers of this House. The Honourable 
the Finance Member has g-i"en his answer that the Government stand 
for a  " continuous" poliey of protection and I want the Members of 
this House to introduce that word in the Bill, otherwise you do not have 
a continuous policy. I suspect, Sir, I have very great reasons to suspect-
for the ~ast record of the Government is en~ir~l  againstthem-:-I s l pe~t 
the polley of the Government, whether It IS one of protectIon. It 1. 
"discriminatiDI! pr{Jtection", and aecordil,1g" to my . interpretation, 
discriminating protection is no protection at all. You diseriminate'in 
a policy of protection not only betw.een one industry and anothet,but 
between one country and anotiler.'Pake the Bill before the House. What 
kind of di!-'criminatioll haye the Oovernment to show? They have dis-
criminated between Ameril1R, a.nd India, between Belgium and India, 
between Germany an. ~ l;IQi(tr--" the. menace of the release of the 
Ruhr Stoeks", that is the' phral-ic ul;ed in the Report. Theyha,;,e 
~is ri i ite ~ tl  ' ~ r~ Franc.e, .. a.nd ,Indi.a, but he n~lari  
IS on ~r ne h en t 'f ~~s.of Nngland are concerned, there 18 no 
favourahle, no kind of t1iscrimmationin protection, but there is' a ki#d 
~ s i p~~i~ f p  .. ~ ~~ ~ t 1l,1dia. For instance, as~ n'~~nt le 
Members Who have read the Ta.niJ Board Report ar~a are t te' 'n re  
t.housand tons of rails' th,at "come-from England .r~ .no' .. f ' ~ 

, . 
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ineluded in the import duties; they ought to be excluded from the 
protective duties. herefo~e  Sir, the policy of o ern~ent to-day is the 
policy of the o ~rn ent IJ?-the t~ centu.rY, the POlICY .that ~ st our 
industries, the pollcy that killed our mdustries. I am anxiOUS, Sir, that 
the foundation of this Bill must be sound. I find no foundation to this 
Bill at all. A discriminating policy may be very good sometimes when 
you truly discriminate between one country'8 industry Imd another, but a 
discriminatinO' policy left to discretion of the Government, ihis House 
an~ot accept, fOI: they may not draw th.e demarcating line of discrimi-
nahon between Manchester cloth and IndIan cloth. They a~  say when 
we take Up cloth to-morrow that it falls heavily on English manu-
facturers, and therefore their policy of protection falls to the ground. 
Thus in a vital issue, discriminating protection will be no protection at 
all. The policy of the Government is a policy which neither 
this House nor any Honourable Member who wants to under-
stand that policy can comprehend. I am anxious, Sir, that we 
should not only leave out that word " discriminating ", but should 
say that the' policy of the Government is continuous, and if 
the Government do not say so, take it from me the c01mtry will say that 
tbe Government bave protected the Tata industries, because . Tata'8 
went to their rescue when Germany ,,"as at n~lan 's throat. As a 
matter of fact, when England was fighting for her .... ery existence, Tata's 
stood them in good stead, and the Gon;rnment are therefore anxious 
to protect them,-a kind of enerosit~  nothing more. If on the otheT 
hand, the Honourable the C'ommerre Member and the Honourabl., 
Members opposite have the candour-I do not use the word" honesty ~ 

to insert the phrasc " continuous protection" in the Bill and if they can 
take the country into their confidence and say "Please trust us ", the 
country will trust them. If instead, the Honourable the Commerce 
Member says, , Here is my speech for the deed " then I can only say he 
is an honourable man, he is a friend of India, but unfortunately that 
phrase is not in the Bill which is befon' this House. 
Sir, I gave noice of this amendment before the B£l e er~e  from 

the Select Committee. I fully recognise, Sir, that the Select Committee 
has made an effort, a very real effort, to improve the BilL But in 
attempting to imppove the Preamble, I am afraid they haye made it 
distinctly worse than it was before by incorporating the phrase " with 
due regard to the well-being of the community". 
Mr. President: We are not on those words now. 
Mr. O. B. Rang&. Iyer : Weare not on those words now, Sir ;  I recog-

nise that. But the inclusion of those words has strengthened m.\' ground 
that a continuouB policy of protection should be adopted because, Sir, 
we are aware that in the past our plea for protection was defied by 
Anglo-Indian representatives in the name of the mat;HeS aud the 
politicians who opposed the p<>licy of free trade were described as a 
microscopic minority. We fought for a policy of protection but they 
gave free trade in the name of the community of India, ",\ ith due 
regard to the well-being of the community". Therefore, ~ir I snbmit 
that this inclusion of the phrase has weakened our a'i~. It has 
strengthened the discriminating-protection policy and. wh('n you intro-
duce or ask for the introduction of a protective policy in 80111e ,)ther 
matter, so called " representatives" ill this Ilo.nh(', who 0.0 1I0t rcallr 
represent "the well-being of the commuuitv''', will stand up and .s.a~ 

that they are the represent1Jtives of the voiceless millions of Indiu and 
••• t •• mi •• ro.eopie minority of politicians in this House. . , 

I  • 
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[Mr. C. S. Ranga Iyer.] 
'- Por these considerations, air, I submit that it is absolutely essential 
that "'e must press on this House and the Government to in<>lnde the 
phrase " c<'ntinuous policy" and if the poliey is not contitl1hH1il or 
comistent or uniform, it will be disappointing. 

The Honourable Sir ]Jasil Blackett: Sir, I should lih:e just for a 
;ew moments in !Spite of the late hour to say a few words about, til!' last 
::-Peech. The Honourable Member has made one more of the spcechc:> 
whic!; he m:ght have made in Hyde Park or anywhere like that. lIc 
says til •• t he makes it in tbe naIDC of eandour, I can only snggc;,t ihat 
J1C makes it in the name of ranter. We are discussing here the Preamble 
of a Bill tlll' whole of which we have ~tlrea ~' passed. The question 
~i pl  before us is whether this Preamble is in accordance with the 
_ Bill as pa.'~s(' l. The GoverllInent have stated very definitely that their 
policy is the policy adopted by the House rather more than a year ago, 
a policy of dIScriminating protection with due regard to the well-being 
of the community. If th()Se words are taken out, it will not alter 
the policy of the Government. If other words are put in they may 
possibly not be in accordance with the Bill. The policy of the Go\'ern-
ment is not a policy of indiscriminate protection. The policy, as has 
been pointed out and very well put by the Honourable :Mr. Jamnadas 
Mehta, is a policy which has been accepted both by the Govermuellt 
and by the House. If the House wishes now to alter those words there 
is not the least reason why it should not do so, provided any alteration 
it makes is all' alteration which brings out more clearly the meaning 
."hieh the Govenunent attaches to tho.<;e words. 
We have, during the COUJ1se of the debate, done a good deal <if 

rliseriminating in the matter of protection. I wag not sorry to see the 
tin-plate industry which may be r e~ar e  as one of the border line 
illdustries proicc.1ied contrary to the view taken in the Select Committee. 
I have, like Sir Charles Innes, a soft place in my heart for that industry, 
if,ouly because. unlike sa,me other", it is an industry " where adeqllatp 
aJ:l'3ngements have beeJ;l, made both for introducing cool air and for 
re ~ in  heated air." I would appeal to the HOURe, after the long' 
d{'bate which we have had, not to waste an,)' more time on junior 
ran lin~. 

Mr. President : The qne,l>tion is : 
" That the word < dilleriloiJaating , . before 'proteetion of indu8tries in Briti6h 

India' staud part of tae Preamble." 

'fhe motion was adopted. 

Mr. re.~.  That disposes of amendments· 3, 4, fi a11(l 6. 
Mr. Lohokare's ameJildment No. 71 goes onto Theil we <'-Dille to Mr. fln~a 
--, j  • __ OJ. ,. L,.. : 

"3 In the Preamble to the Bill for the words " in purSUllD('(' of thl' poli~  'Jf 
discriminating proteetion " substitute the words" in purSUl1uee of the declared [!ltIlTe 
poliey of proteet1on." 

4. By Babu Rang La} J ajodia: ' 
'1'hat in the re~ the word " diseriminating " be deleted. 
5. By Mr. V. J. Patel: 
In the Preamble of the aill fllr the word" diseriminating" the word" efft>etive ., 

be RUbstitnted. 
6. By Mr. C. S. Bal!ga Iyer: , 
That in the Prempble the words "uniform, eontinuous and eonsistent " be Bub· 

stituted for the word 'I dillcnmbaating ". 
, .• , tIn the Preamble, after the 'words I. proteetion of industries " insert the worda 
.. a1least laalf of wll8118 eapt ... IUld'JDallftgelnent bel'bngs to natives of Indin". 
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Aiyar's amendment No.8. He wallis in the Preamble to add after the 
words •• British India" the words •. ymbordinating Imperial interests and 
Hritish interests alike to Indian interests." Docs the Honourable Mem-
her want to move it Y 

Mr. O. S. Ranga Iyer: Yes, Sir, to supplY' food for "senior 
wrangling "! I bclieve the last phrase of the Honourable the Finanee 
Member was to characterise the discussion in this House as ,. junior 
wrangling." I do not know if there is much difference between my 
ltge and that of the Honourable the Finance Member. But his is a 
phrase, Sir, which I do not think it necessary to answer in the same 
language. It is an objectionable phrase. You cannot shut out discus-
!lion in this House by saying it is junior wrangling, or senior wrangling 
or commercial wrangling, or bureaucratic wrangling or financial wrang-
ling. I (10 not think, Sir, that I shculd go into it, but surely that is 
hardly a phrase to cool his brain or the brain of the House. No doubt 
I wish to give him a little more excitement and a little more heat by 
moving this amendmcnt which but for his vcry objectionable attitude 
I might not have thought of moving. But it becomes very necessary, 
when Finance Members and lIembers who ought to have a certain 
sensc of responsibility' try to choke off very sincere discussion on very 
trivial grounds, to place on record what I think and what my counrymen 
think of the English policy, the finaneial policy and the commercial policy 
that is and that has becJI. 'fhe!!" polie? has been, Sir, one of exploitation, 
one of cruel, dishonest, exploitatioJl, aud I do not think, Sir, that without 
the substitution of the words in my amendment we can get rid of that im-
moral, that dishonest, that pro-British and anti-Indian policy. May I, 
Sir ..... . 

The Honourable Sir Oharles Innes: May I rise to a point of order, 
Sir T I should like to ask, Sir, whether what the Honourable Member 
hI now saying is relevant to this Bill. 

Mr. President :  I do not think it is. 
Mr. O. S. Ranga Iyer :  I want to introduce by way of ..... . 
Mr. Ohaman Lal : Did the Honourable Sir Charles Innes rise to a 

point of order , 

Mr. President: I cannot hear you. 

Mr. Ohaman La!: May I ask, Sir, whether the Honourable the 
Commerce Member rose to a point of order 1 

Mr. President: Yes, he did. 

Mr. O. S. Ranga Iyer :  I want to introduce the following words : 
" subordinating Impl'rial interests and British interests alike to Indian interests." 

I want to introduce them because I do not trust the British Government 
and the British Government's policy in England and the bureaucratic 
llovernment's policy in India. 1 want to introduce them because their 
policy stauds rooted in the past. .And what is their past f Sir I will read 
for the benefit of this Housc, for the benefit of the on~ ra le the 
FinllDce Member, the views of a man, a Mcmber of the Viceroy's Council 
who was much older than himself and therl'fore his \\"8', not a case of 
" junior wranglinr:." Sir.r. Arbuthnot writing in 1879 in his Minut: ot 
Dissent... .. ... ' 

L85LA' 
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Mr. President: Order, order. We are not now here discussing the 
past Imperial policy. We are not discussing that now. 
Mr. C. S. Ranga Iyer : Sir, I submit to your consideration, I venture 

to sa.y that the pre!;Cnt stands rooted in the past and you cannot separate 
the present from the past and you cannot but introduce these words into 
th~ amendment ...•.. 
Mr. President: I am afraid the Honourable Member will have t.o 

make an attempt to separate the past from the present. 
Mr. C. S. Ranga Iyer: I shall ,"ery much endeavour to separate 

the present from the past though I do not see how I can, because the 
present Government is an inheritor of the past. 
Mr. President: I am afraid that, if the Honourable Member finds 

himself unable to differentiate in that manner, he will have to close his 
remarks. 

Mr. C. S. Ranga Iyer :  I think, Sir, I haye got to close, because of 
your ruling, my remarks on that aspect of the question. But then I wish 
to go into the higher Imperial aspect, the British aspect and the Indian 
aspect in regard to the present and in regard to the future. Sir, India 
is considered to be a part of the English Empire and we hear of British 
preference, Imperial preference and all kinds of new preferences beinti 
;.alked about in this country, in the Anglo-Indian newspapers and also 
in the Tory and Labour and other newspapers in England. And there-
fore, Sir, if we do not substitute the words of my amendment, there 
18 a distinct and a vital danger, under the pretext of Imperial preference 
or British preference or some other preference, of Indian interests 
being ignored. We all know that India has been treated hitherto as 
the Cinderella of the English Empire. We all know that Indians have 
been no more than drawers of water and hewers of wood for a foreign 
bureaucracy. We all know that they still continue to be the same ..... . 

The Honourable Sir Charles Innes: I rise to a point of order. It 
has just been pointed out that the Bill ~o erns the Preamble and not 
the Preamble the Bill. I submit that there is nothing in this Bill which 
in any way subordinates Imperial interests and British interests alike 
to Indian interests, and that being so, I submit' that it is not proper 
that these words should be inserted in the Preamble. I think they are 
more in the nature of a political manifesto than a sober Preamble. 

Mr. C. Duraiswami Aiyangar :  I submit that the Bill governs the 
Preamble only after it becomes an Act. In the legislative stage it is 
the Preamble that governs the Bill. 

Mr. President: It is quite a novel doctrine. 

Mr. C. Duraiswami Aiyangar : All the same it is correct. 

Mr. President.: Unless Mr. Ranga Iyer will limit his observations 
to the actual words that he wants to introduce-I am afraid, he is travel-
ling far beyond. 

Mr. C. S. Ranga Iyer : Will you please make your meaning clear 
so that I might follow your suggestion? I shall try to follow you pro-
vided you will make it quite clear as to what you expect me to do . 

• £ eMr. President: The Hortourable Membe: should confine himl:lelf to 
1 he amendment before the House " subordinate Imperial interests and 
'ri~~h interestl. alike to Indian interests." ~ , 
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Mr. O. S. Ranga Iyer : According to the weight of authority on the 
£"ubject ..... . 

Mr. President : The point of order has been raised that these words. 
" subordinating Imperial interests and British interests alike to Indian 
interests" cannot be inserted because they will not correspond with 
what the clauses of the Bill contain. The clauses of the Bill say nothipg 
about subordinating-Imperial interests and British to Indian interest'> at 
all and I think thi., amendment is not in order. 

Mr. M. S. Aney : Is it in conflict with anything in the clauses T 

Mr. President: I rule the amendment as out of order. 

Mr. O. S. Ranga Iyer :  I thought when you called on me to speak 
that you considered the amendment was quite in order. 

Mr. President :  I now consider the amendment out of order. 

Mr. O. 8. Ranga Iyer : May I submit my reason why it should not 
be considered out of order T 

Mr. President: Merely on the point of order. 

Mr. O. S. Ranga Iyer : Yes, on the point of order. When you called 
on me to sp('ak I thought you consider('d the am('nclmpnt was quite in 
{)rder. There is nothing, Sir, in this amendment which offends again!!t 
the Bill before the House. In fact. the Prf'llmble is snpposed to embody 
the policy of the Government. and I want that the policy of the Govern-
ment should be embodied in unambiguous language so that there may 
not be any fear i,\ future of the language being interpreted away, as 
such languages have been interpreted away ill the past by Viceroys 
and ex-Viceroys. Therefore. I think that it is but fair and that it is 
but proper to give an opportunity to a Member of this House to make 
the policy of the Government quite clear. because it is very' ambiguous, 
it is very misleading, and juiging from the record of the Government, 
judging from the present poliey of the Government. judging from the 
temper of the people, judging from their anxiety. judging from their 
solicitude for the national industries which have not been encouraged, 
I think it is but fair to describe the policy of the Government in very 
unambiguous language by including-the phrase" subordinating Imperial 
interests and British interests alike to Indian interests". On these 
grounds I submit to you that you should not rule this amendment out 
of order but should revise your judgment. 

Mr. President: The Preamble cannot go beyond the clauses of the 
Bill and I think the amendment is out of order. . 

Mr. C. S. Ranga Iyer : Thank you. 

Dr. B. S. Gour: I rise to move that .in the Preamble the words 
" with due regard to the en ein~ of the eommurtitv" be omitted. 
These words were a(ided in th~ Select Committee 'and Honourable 
Members will remember that during the debate that has taken place 
here since the emergence of the report of tha Select Committee, various 
meanings have been ascribed to these a ~  wO>:'ds. The Honourable 
Dr. Datta who opened the debate thought thft't those woro!'! were lar!!'f" 
enough to include protection of labour. Tn.e Honi'lurable Mr. JamrNi<Ms 
Mehta made no secret of tHe fact that this was the door through which 
he cQuld llriv(' a coach and four for the, protection of labour -and also 

J  ' 
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for the protection of the wage-earners of all classes. The Honourable 
Mr. a~l thought that these words g-ave him an oppol'tunity to move 
for the nationalisation of the steel industry or at any rate for its com-
pulsory purchase and profit sharing. 'fhe Honourable Mr. Joshi recog-
njsed in these cryptic words the salvation for his labour unions. 

:Mr. President: Is the Honourable Member referring to the pro-
nouncements of these gentlemen in the Select Committ('(· ? 

Dr. H. S. Gour: They were made here. 

:Mr. President: There was nothing said here. 

Dr. H. S. Gour :  I am referring to the debate in which Dr. Datta 
referred to these words and said that these enabled him to protect 
the labourers and I appeal to my friend Mr. Jamnadas Mehta whether 
be did not also speak in the same strain. 

:Mr. Jamnadas M. Mehta: I did. 

Dr. H. S. Gour : The Honourable Mr. Patel used these words as 
a peg to support his argument for the nationalisation of the steel 
industry. I will not labour this point. 

:Mr. Prsident : You had better leave Mr. Patel and Mr. Jamnadas 
Mehta alone and get along. 

Dr. H. S. Gour :  I will leave them all alone. 

In the first place my objection to these words is this. All Acts of 
the Indian Legislature are enacted with due regard to the well-being 
of the community. Taken in this large sensl' 1 do not s~  why, these 
words should find an express place in the Preamble. That is my first 
point. The future interpreters of these words, well knowing that all 
Acts of the Indian Legislature are, presumably at any rate, enacted in 
the interests of the community, will ask that there must be a special 
meaning gi-;c:::l to these words because the Legislature has expressly 
embodied them as part of the Preamble. (At this stage there was 
an interruption by Pandit Shambu Dayal Misra.) Now, Sir, we ha~e 

already had from my friend, Mr. Misra, another ambiguity thrown upon 
us that these words are used in contradistinction to the word" discrimi-
nating". As I have said, these words are ambiguou'i and they' will 
be used in future to convey a variety of meaning out. of all  connection 
with the context. I also say that these words are meaniuglcss. I ask 
Honourable Members in this IIouse to let me know what they mean by 
the words " with due regard to the well-being of the community", 
which community, the trading complUnity, the laoouring commnnity, the 
lndian community, the human community ..... . 

Mr. Jamnadas M. Mehta: Community means the pUblic. 

Dr. H. S. Gour :  I will categorise my reaRons for the omission of 
these words. I say in the first place, th~se wor:lr; are superfluous. 
They underlie every Act of the Indian Leg-islature and are the cardinal 
principle of all Acts which are placed upon the Statute-book. If they 
are expressly embodied 4n any Act of the Indian Legislature it muRt 
~ wecause there is a speciai reason or justification for their insertion. 
r do not know what speeial reason there w!s for inserting these words 
in the Preamble. That is \ny. second reason. My third rpa~n i!lo Sir, 
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that these words are confusing and are likely to cause confusion in 
future. Th.ey . are already causing confusion in the minds of the various 
Members of this House, who have ascribed to them different meanings 
to suit different amendments 'which they have tabled and wished to 
press upon the notice of this House. I therefore submit, Sir, that these 
words are superfluous and are likely to cause confusion in the interpreta-
tion of the Act, and, relying upon the ruling which you have just n<1W 
given, I invite the attention of the House as to which of the clauses 
which follow the Preamble bring out the particular relevancy of these 
words" with due regard to the well-being of the community." I submit 
therefore that on all grounds these words are superfluous and must be 
deleted from the Preamble. 
Mr. Ohaman La! : Sir, I am indebted to Dr. Gour for having made 

two statements before this meeting of Tata's shareholders--I mean 
before this House. (Laughter.) The first statement that he has made 
is that he is against any words being inserted in the Preamble of the 
Bill relating' to the well-being of the community. I understand there-
fore, Sir, that the Honourable Member is against the well-being of the 
community, although he has no reason whatsoever to be against the 
well-being of the Tata community for which this Bill has l1een produced. 
The second statement that he made is that his mind is very confused. 
(Laughter.) It was unnecessary to make that statement. If these 
words confuse Dr. Gour's mind, I may assure him that there are Honour-
able Members here who have the well-being of the community at heart 
whose minds are not confused. They do not want to sidetrack the issue 
by saying that there is nothing in the Bill to which these words relate, 
and may I point out that by saying that you are merely, trying to get 
hehind the provisions of the Bill by making it clear in the future that 
so far as you are concerned any measure which you bring forward will 
never be introduced in reference to the well-being of the community 
but always in reference to the well-being of the shareholders for whose 
benefit Bills of this nature are brought forward. I think it was un-
necessary on the part of Dr. Gour to emphasise this point. Even the 
Fiscal Commission's report admits this phrase, even the Tariff Board's 
report admits this point, and it is not really such a very great crime 
to have committed to have mentioned the fact that you want to regard 
the well-being of the community in bringing forward measures of this 
nature. If· you do not frankly want to pay any regard to the well-bf'ing 
of tlw community, then say so, and Dr. Gour at least has made his 
position clear. We have been saying that from the very beginning that 
you have not the slightest regard for the well-being of the eommunity. 
This Bill is merely a capitalistic measure. a ~as re intended to benefit 
a small community, a small group of people who seem to be sinking 
under the weight of their financial burdens. But nevertBeless let us 
have those words in the Preamble of the Bill, and . let us la.y it down 
for all time that any measure of this kind will never be brought forward 
in the interests of the capitalist but always in the interests of the 
masses. 

The ~on( ra  Sir C?h&rles ~es : Sir, I think .the I?roper way to 
Jook at thIS matter, espeCIally at thIS stage of the dISCUSSIOn is that it 
rt~ft 11y does not make very much difference whether w.e leave the words)n 
the Preamble or not. The re~on why I agreed to the introduction of these"" 
worllil wu that it was pointed out to me that _ these words were actually 
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used in the Resolution adopted by this Legislative AS.''1embly on February 
16th, 1923. The actual clause was " that the principle should be applied 
with discrimination with due regard to the well-being of the community". 
I agree with Dr. Gour that the words are somewhat otiose because after 
all the words "with due regard to the well-being of the community" 
roeH'!Y explain what we always intended by discriminating" protection. 
'lhe idea was that we should discriminate between industries to be protected 
taving regard to the interests of consumers and to the other interests 
affected. Bnt I do not think that at t}>js stage we need debate the point 
very much lom.ger. As far as the Government arc concerned, we do not 
mind whether the words are taken out or left. But, as they cannot in any 
way affect th~ provisions of the Bill, I suggest that we leave the words 
alone. 

Mr. President : The question is : 
" That the words ' with due regard to th(' well· being of the ('ommunity , stand 

part of the Preamble." 

The motion W!l$ adopted. 

Mr. Devaki Prasad Sinha: Sir, the discussion that has preceded this 
amendment· makes it clear that it is necessary that in the Preamble to this 
3ill we must have some kind of provision in OIrder to safeguard the in-
terests of consumers. Sir Charles Innes in reply to Dr. Gour's amend-
ment has said that the word " community " means consumers as well as 
other sections of the community. Now, when the question of protection 
is being discus!'!ed, the interests of the consumer naturally conflicts with 
the interests of the producer, and, ~s it often happens in deciding the 
question of protection, the interests of the consumer are allowed to go to 
the wall. It is therefore necessary that some safeguard must be incor-
porated in the Preamble to this Bill. Sir Basil Blackett in discussing the 
provisions of this Bill said that the value of protection must be judged in 
relation to the national dividend. I quite agree with him but I also be-
lieve that national dividend itself should be judged in relation to national 
welfare, and that in order that an increase in national dividend may con-
duce to an increase in national welfare, it is necessary that national divi-
dend should be properly distributed. In order, therefore, that an econmnic 
distribution of the national dividend should conduce to national· welfare 
it is necessary that the interests of the consumer should be carefully 
<>afeguarded. I realise that by the mere insertion of the words of my 
amendment that safeguard which I have in my mind, may not be attained, 
but I confess I do not see any reason for omitting these words which I 
suggest, when, as a matter of fact, we have introduced in the Preamble 
of the Bill such an ambiguous expression as "the well-being of the 
community. " 
The Honourable Sir Charles Innes (Commerce Member) : Sir, I sub-

mit that it is entirely unnecessary to insert these words, which are already 
covered bv the words" the well-heing of the community", and in this con-
nection I' would like to refer the Honse to paragraph 93 of the Fiscal 
Commissioner's Report, where the meaning of the words "the welfare of 
the community" is exp.lained. I, therefore, submit, Sir that it is quite 
,!IuJlilnecessary to inser:; these AT,·ords. 

~ .~ ~~~~~~~ 
* In the 'Preamble to th~ lJill, after the words "the community " the followllIg 

be added, " and the interests of IlOnsumers generall;r ". •• 

• • 
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NI.r. President : The question is : 
" That in the Preamble to the Bill after the words' the community , the followiLg 

be added • and the interests of consumers generally'." 

The motion waR negatived. 
The next amendment is No. 11· by Mr. Devaki Prasad Sinha, which I 

rule out of order. 

The next i:; No. 12t by Mr. V. J. Patel which cannot be moved and 
is also. vut of order. 

No. 13t is by Khan Bahadur Sarfaraz Hossain Khan also goes out. 

No .. 14§ is l:Jy Mr. K. Rama Aiyangar. The tax-payer is included in 
the community I take it, so this amendment also. goes out. 

No. 1611 by Mr. Jamnadas Mehta is also out of order, and No. 171f by 
Mr. Bhubanananda Das is also out of order. 

Mr. h ~n  Daa: Sir, I think it is in order. 
Mr. President: Nothing like trying. You can make the attempt 

to convince me. 

Mr. Bhubanananda Daa: I am trying to convince you and also 
this House. 

Mr. President: What you want to tntroduce in the Preamble has 
no relation to the clauses enacted.. It cannot be part <Xf the Preamble. 
It is so clear there is nO use the Honourable Member taking time over it. 

The question is : 

" That the Preamble stand part of the Bill" 

The motion was adopted. 
'fhe Preamble was added to the Bill. 

Mr. President : There remains the Title. The question is: 
,. That the Title stand part of the Bill." 

·!'he motion waH adopted. 

The Title was added to the Bill. 

* In the Preamble to the Bill, for the words "fostering and development of 
Steel Industry" the following be substituted ,. temporary protection of Indian 
Manufacturers of Steel"; and also the words ., and to determine ...... to the said 
industry " be omitted. 
t In the Preamble after the words ., such artieles" tha following words be 

inserted : 
" and by providing for purchase of steel of indigenous origin by Government 

departments, State-owned railways and public bodies, by providing for freight subsidies 
under certain contingeneiss. " 
t In the Preamble of the Bill, after the words" certain such articles ", the 

foUowing words be inserted : 
" With a view to increase the national assets and ultimately to nationalise the 

steel industry in India, and with a view to relieve the general tax-payers and con· 
sumers of a portion of their burden of taxation." 

~ In the Preamble of the Bill after the word ., articles " following words be 
inserted: ' 

" With due regard to the interests of the tax-payer_" 
II In the eleventh line of the Preamble to the Bill tor the word "three" the 

word "five" be substituteu. ~   ~. 

~ In the Preamble, after the wo·;ds "said industry " the words •• and to provide 
that all purch"\se of iron and steel by Departments of·and under the control of the 
Qoverwn&lt of India shall be of Indian origin," be inserted. 
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The Honourable Sir Oharles Innes: I move, Sir, that the Bill be 
passed. 

I am afraid, that I have made a quite incredible number of speeches 
to-day, and I do not wish to add to that number, especially as I know 
that the House is tired, and I am also tired myself ; but I ~ desire to 
ccmgratulate the House on what I think is a really good piece of work. 
It was of course inevitable that in so controversial a matter as a protec-
tion Bill, there should be wide and sharp differences of opinion between 
different sections of the House, but I do hope that the House will recog-
nise that whether the speakers came from the Goyernment Benches here 
or whether the speakers came {H·m any part of the House, there was only 
one thought in their minds, namely, they wanted to do what was the best 
for India as a whole. It has been said, Sir, that when I made my 
previous speech I seemed as if I had misgivings as to the policy of this 
Bill. I desire publicly to contradict that statement. I have no mis-
givings about this policy of proteeting the steel industry in India. 
Whether we look at it from the point of view of protecting the existing 
steel industry or the point of view of establishing a sound and healthy 
steel industry in India, I am quite satisfied myself that the policy is 
the right one. But I would just say one thing more before I sit down. 
I hope that eyery time the o ~lll ent puts forward a Bill for protection 
of any industry before this House, that this House will examine the 
Bill with the same care and the same jealous scrutiny that it has applied 
to this Bill, for in that there is the best safe~ ar  for the consumers in 
India and for India as a whole. 

Sir P. S. Sivaswamy Aiyer : Sir, I have much pleasure in supporting 
the motion of Sir Charles Innes that this Bill be passed, and in doing so, 
I should like to congratulate Sir Charles Innes on the skill and the ability 
with which he has piloted thil; Bill. He has displayed unfailing tact 
and good humour and a spirit of compromise throughout these debates. 
This Bill has encountered very rough squally weather, and has been tossed 
about by angry winds and wan's, but the skipper has brought his craft 
successfully to port jettisoning only one item of the cargo. I hope that 
this may not interfere with the success of the main industry for the 
promotion and development of which this Bill was primarily intended. 
Until I saw the notice of the amendments to this Bill I could not 

believe that there would be buch a diversity of opinions with regard 
to the provisions of this Bill. I thought that the House had committed 
itself by a Resolution passed last year to the policy of discriminating 
protection. I thought that the whole of India was interested in the 
fostering and development of this great pioneer industry which we owe 
to the genius and foresight of that great patriot, Jamsetjee NUSBerwanjee 
Tata. I could not in my simplicity believe that this Bill could evoke 
such varied bitter opposition. Nobody who has watched the debates 
tan say that this Bill has been rushed through in haste or that it has 
not been subjected to severe and minu.te criticism from every conceivable 
point of view. Nobody can say that this House does not listen to any 
particular school of though't or to the representations made by any person 
interested in any particular section of the community or in any parti-
cular class. Sir, ~ ha\Te listened to advocates of free trade; we have 
~istene  to the champions o"f labour ; we hiwe listened to Rocialists ; we 
have listened to the advo".ates of the nationalisation of industries' and 
1 do not know whether there. is any clal;s or interest which lias not been 

.. 
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heard in this Assembly and heard with patience. Many Amendment. 
have been moved and they have all been patiently discussed. At times it 
seemed that there was a danger of our forgetting the main issue, namely, 
the necessity of protecting this premier industry which has been started 
hy Indians and promoted by Indians and is being managed by Indians ; 
but I am glad to find that the collective good sense of the House has 
prevailed over all these sectional differences, and that the result is one 
upon which we all may rea~ona l  cOt;lgratul8:te o rsel e~.. I re ~ th{s 
piece of legislation as markmg an era m the hIstOry of BrItIsh admmIstra-
tion and in the economic history of British India. For many years past 
we have complained of the fiscal policy of Government being controlled 
and dominated by considerations of Imperial interest, by considerations 
of what was thought to be in the interests of Britain; but to-day we have 
passed a measure which is a recognition of our fiscal independence, how-
ever qualified some of you may think it is. Its passage is an assertion 
and an exercise of the right of fiscal independence which was ,ecom-
mended bv the Joint Select Committee. I look upon this measure with 
great gratification as marking the practical recognition by the Govern-
ment of their duty to identify themselves with the national sentiment, 
and to take a leading part in fostering and developing the industries 
of India. I look upon it with great gratification as a tardy piece of 
reparation for the systematic fiscal policy by which the industries of 
India were crushed in the past. I congratulate the Honourable Sir 
Charles Innes and I congratulate the Government upon the successful 
result of this piece of legislation and I hope it will have a much smoother 
passage in the other place than it has had here, and a quicker passage too, 
and I hope there will bl' no further items of cargo to be jettisoned in the 
other House. Sir, I think I a~' also congratulate the House upon the 
good sense which has preyailed-upon the collective good sense, as I 
say, which the House has shown. 
In conclusion, Sir, I should like to pay my tribute to the Tariff Board 

for the impartiality, the ability and the moderation which have character-
ised their report, for the spirit of conscientiousness with which they went 
into their inquiry about this question. But for the moderation and 
impartiality which they displayed in their Report, it is hardly likely 
that their Report would have commended itself to so many sections of 
the public and met with the acceptance of the Government as well as 
of the people. With these words, Sir, I have great pleasure in supporting 
this motion. 

Pandit Madan Mohan Malaviya: Sir, I agree with my Honourable 
friend Sir Sivaswamy Aiyer that the passage of this measure to-day 
marks an important date in the commercial history of this country. I 
also agree with him and the Honourable the Member for Commerce that 
it is a measure of very great importance, and for that very reason, 
I think, Sir, I ought not to give a silent vote on it. While I heartily 
welcome the passing of the Act, so far as it affords protection to a great 
national industry, the birth and growth of which .has been a matter of 
deep interest to every patriotic Indian, I feel at the same time that the 
measure as it has been shaped, is much wider in its scope than ever 
eduMted Indians demanded, it is much wider in its scope than the needs 
of the country justify, and I cannot, therefore~ give the measure as it 
~tan s. my support. I fe.el. Sir, ~hat ?uring no tiae in the history ... 04 
the eXlI!ltence of any LegIslature m thIS country has a more delicate, a 
uaA ~ N 

. . 
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more important, measure been laid before the House. And for that 
very reason I regret that the Government did not see their way to accept 
some very important amendments which were. p~a e  before the o~se. 
One of these was that which related to restrlCtmg the flow of forelgn 
capital into this country. I do not i~h to repeat all that I have sai.d 
on that point, but I do not know that m any part of th~ world, there IS 
any legislature which has passed a measure of protectIOn of the type, 
01 the scope, of the character, which is before this House to-day. I do 
not know that in any country the general tax-payer has been taxed and 
bounties paid out .of the taxes, not to indigen.ous enterprises only but 
als.o enterprises which may not be indigenous, which may be entirely 
foreign. The Bill empowers the Government to extend such bounties to 
such foreign c.oncerns. I sugger:.ted and some other Honourable Members 
also suggested that there should be a limitation imp.osed on the extent 
of foreign capital that might flow int.o this c.ountry on account of the 
protection which the tariff wall will create. I regret that the Govern-
ment flid not see their way to a (~ept .our suggestions. I also suggested 
as the last proposal, tha! in the he'" sertioll which it was agreed. to 
add to the Bill as the result of the conference between some non-official 
Members and Government Members, tWD clauses should be added, which 
I took from the Safeguarding of Industries Act, which would have en-
sured that, if the Government desired to offer any bounty out of the 
taxes raised to a cDmpany which dDes nDt exist to-day, but which might 
come intD existence as a result .of the passing .of this Act, their prqposa] 
ShDUld be laid before this Asscmbly for its apprDval, and that, if the 
Assembly was not sitting, it should be laid bef.ore the Assembly at its next 
meeting. That provision was taken frDm an English Act passed only, 
two or three years ago. 

Mr. President: I appeal to the Honourable Member at this stage 

€ P.M. 
not to gD into the details of the various amend-
ments we have lately dealt with. The discussion 

at this stage if! .only .of a very genera] character. 

Pandit Madan Mohan Malaviya :  I submit, Sir, that Dna motiDn that 
a Bill be passed, I submit with great respect, every Member .of the HDuse 
is entitled tD put fDrward and to repeat the pDints which he has urged 
and which he wants tD lay emphasis .on, if he thinks that any useful 
purpose will be served by it, and I assure YDU that I think that there 
is a useful purpDse likely tD be served by my recapitulating SDme of the 
points, because I want thDse pDints to be yet considered by the GDvern-
ment and the House. Now, Sir, I regret that those provisions were nDt 
accepted by the GDvernment. I cannDt therefDre lend my vDte tD supP.ort 
the Bill as it stands befDre the HDuse. I recDgnise, hQwever, I am glad, 
sDmewhat relieved, tD think, that the Government have agreed t.o appDint 
a CDmmittee early tD gD into the question of what limitatiDn might be 
placed upDn the cDming in .of fDreign capital, .of cDmpanies with fDreign 
capital tD which the prDvisions of this measure might be extended. I 
hope that the Committee will SDDn be appDinted and that it will be com-
posed .of men who will cDmmand the cDnfidence .of the House and the 
country. (Mr. Jamnadas M. Mehta: " We have to elect it.") Thank 
you. But half the C.ommittee .only will be elected, as I understood it. I hDpe 
that the matter will be °taken up early, and will be considered as the 
!/rt4mble says, " with due regard tD the w&l-being .of the o ~nit .  
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That is one circumstance I take notc of. The other circumstance' that 
I seek consolation in is that, though the provisions which I asked tbA 
Government to incorporate in the Bill have not been incorporated, it is 
possible that Government may yet recognise the wisdom and the justice 
of placing 'before the Assembly any proposal to grant any bounty or 
bounties to a Company which has not come into existence if they desire 
to give bounties to any such company I do hope that the Government 
will recognise that, if they should payout of taxes raised by means 
of this Bill any bounty to eompanies which are not in existence to-day 
in India, it is only right that they should seek the authority of the 
Assembly for dispensing those bounties. I hope also that it will be 
possible, even when the Bill has bp!'lI passed, for this Assembly to put 
on record a Resolution recommending such a course to the Government. 
In that hope, Sir, I will not oppose the Bill. I hope that the Govern-
ment will yet improve the Bill in the directions which I have mentioned 
and that the Bill. improved as I su!!geSt pnd worked with due regard to 
the well-being of the Indian community, will be a beneficial measure 
and will promote the good of this country. 
Mr. N. M. Joshi: I thank you very much for giving me this oppor-

LImity of making a few observations on this Bill when it is a.bout tl) 
pass. 
Sir, I do not wish t() repeat what I.nave said whrll the Bill was being 

considered. But, Sir, I must make it clear that I still hold, after having 
heard the discussion in this House, that the best method of protecting 
the steel industry was to nationalise it. But, Sir, as it was not possible 
for this House, constituted as it is at present, to agree with my view, I 
have held that I could support it measure for protection if some eonditions 
for safeguarding the interest.;; of the tax-payer were included in it. I 
am sorry those conditions were also not included in this Bill. 

When I spoke at the initial stage of this measure, I had also men-
tioned a few of the grievance;.; from which labourers working in the steel 
industry were suffering. When I spoke on those rie an~es here, it 
did not give me much pleasure. I knew, Sir, when I was speaking on 
those matters that I was speaking against people who had helped very 
generously the organisations to which I belong for a number of years in 
the work which we have been doing in Bombay and elsewhere. I also 
knew when I spoke about those matters that amongst the people who are 
associated with the Tata Iron and Steel Company, there are people who 
had treated their labour much better than ~  others do. But; Sir, 
I thought, occupying as I 40 my place in this Assembly, and having 
undertaken to speak on behalf of labour, it was my duty to voice the 
grievances from which the Jamshedpur labour had suffered. I am sorry 
that those grievances have not yet been redressed. But I was glad that, 
as stated by my friend Mr. Chaman Lal, the Directors of the Tata Iron 
and Steel Company have agreed to recognise the Jamshedpur Labour 
Union on the recommendation of a conciliation committee. Sir, on 
behalf of the labour of Jamshedpur I thank the Directors of the Tata 
Iron and Steel Company for what they have promised to do. I only hope 
that the spirit of generosity which has induced them to make this promise 
will continue and no prejudices regarding' indi.viduals will be allowed 
to come in the way of the settlement of this que!Jtion hereafter. iiro 
I also expected that the s~e l  would so amend the Bill that th~ 
inteJ:eSts ~f la o r in.t.p.e steel industry wq,uld be adequately protected. 

, . .0 



!7S0 LIIGISLA.TIVli .A.SSEMBLY. [ISTH JUNE 1924· 

[Mr. N. M. JoshL] 
Unfortunately that has not been done on account of your ruling. The 
interests of other sections have been protected. The interests of the 
investors and not onlv that but also the interests of Indian investors 
against those of the rope~n investors, have ~een ' af~ ar~e . Even 
the interests of people who follow the professlOn of dIrectors of com-
panies have been protected. But. Sir. no clauses for protecting the 
iI'iterests of manual workers engaged in the industry could find a place 
in this Bill. I regret that that has been the result of our discussions. 

Sir, there is only one pomt more on which I would like to speak 
before I sit down. Some time back. T heard remarks from some Mem-
bers stating that they were -tired of hearing of the interests of the poor. 
Sir, I do not know why the nerves of some people should be affected by 
hearing that word. If they really do not want to hear the word " poor 
people" let them see that the poor people do not exist in this o ntr ~ 
But as long as they exist, let no one say that he is tired of hearing the 
name of the poor people. Sir. it f'eems to me there is an alliance between 
the representatives of the British Government in this country and the 
representatives of capitalists in this House, to belittle the burden thrown 
on the poor people. Levying an iml)Ort duty on 011(' particular item may 
be a small burden upon the poor. But if ~ ll han' small duties upon 
many articles, that burden may become very large. Sir, the wire nails 
of Sir Purshotamdas Thakurdas may not alone throw much hurd en upon 
the poor. Duty on kodalis may put only a hurden of one anm! npon them. 
The result of the Lee Commission may place a burden of only a few 
rupees. But it is our duty to see what is the total burden upon the 
poor people in this country and whether lll!'Y arC' able to bear it. Sir, 
I was sorry to find that a Member should have proposed an amendment 
that the words" the well-being of the ('ommunity " should be dropped. 
I had always thought that a pclicy of proteetion had its dangers. 
But I never thought that those dangers would begin to appear so early 
as that. But, Sir, before the Bill is passed. we have begun to see that 
the words" the interests of the poor people" have become nau!'\eating 
to some people. (A Voice :  " No.") Sir, the words " well-being of the 
community" have become obnoxious to others. (A Voice :  " Certainly 
not.") Sir, a voice says, " certainly not." I am glad to hear it. Before 
I conclude, may I express the hope that this Bill, alth'mgh I do. not 
approve of it in its present form, may ultimately prove useful to the people 
of this country and achieve the object for which it is intended. 

Mr. E. Bama Aiyangar (Madura and Ramnad cum Tinnevdly : 
Non-Muhammadan Rural) : If I had talked on any other occasion on this 
Bill I should not have lirl:ed to stand now before the Assembly. I have 
felt that some aspects of this Bill have to be placed before the Honse 
for consideration. I congratulate the Honourable Member in h~l'( e 

for having piloted the Bill through, but I feel that the burden on hf~ 
will be considerably more after the Bill is passed and is enacted th~.n it 
has been till now. In fact, I believe from an analysis of what has been 
laid ?y the Tariff Board it comes to this. We are goinf" to protect lhe 
steel industry and the cost is put down at Rs. 180 per ton. According 
,to Tata's statements referred to in the Report, after three yea:-s they 
can produce steel at a works ~st of Rs. 100 per ton, and that means 
tha~ others who ha~e been' already in the"industry can produce it at 
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much less cost, say Rs. 80 or 90. That means that there will be a margin 
of about Rs. 100 per ton to any business man to start an industry in 
competition. I take it the Tatas have been founders of this industry 
here and they have worked through a difficult period to keep it up and 
we are extremely glad that they are given this protection at a cost of 
nearly 5 crores extra to the consumer ; but it should not be that later on 
there are chances of the industry being-crushed. As I take it, :my' 
business man in other iand!< mnst know that this protection, basing,it 
on the cost of steel at TIs. J SO, may think of immediately starting steel 
industry in India, and I do Hot think that the single statement that has 
been made in the Tariff Board's report, from the evidence that they have 
gathered, that it will tah five ~' ll '  for any steel company to manu-
facture steel in India is of any importance at all. I believe if the 
machinery lying idl<· in many place;; referred to in the Tariff Board' 
report is broug-ht down hert' and work started, steel will he made here 
much earlier than the Jwriod mentioned in the report, so that the 'L'al.as 
may not he ablt' t:-> withst'in(l cc;mpf'Iition. Therefore, I submit that 
it will be in the hands of Sir Charles Innes and the Finance Member to 
see that practical effect is g-iven 10 th,-, provisions of this BIll and that 
Tata's are absolutely an(l rl'ally rnte.ctt'rl from any further difficulties. 
No foreign <,ompany ou;.rht t 0 h~ allnwed to be started within three 
years to compete with Tata's in the production of steel. With these 
few words I support th" Bill. 
Mr. President: Tht' question is : 
" That the Bill, as amended, be passed." 

Mr. Gays. Prasad Singh (Tirhut Divisien Non-Muhammadan}: 
Sir, during-thl' 1:u;t few days the debate has been confined only to Ii 
few speakers, and a great number of Members have been given no 
opportunity of taking part in the discussions. I, therefore, ask you to 
allow mt' to :·qwak. 

(roiN'S :  " The question a~' now be put ".) 

Mr. President: The question is : 
" That thl' Bill to provide for the fostering and development of the steel indUlltl"l" 

in British India, as amended, be passed." • 

The motion was arlopted. 

REPORT OF THE ROYAL COMMISSION ON THE SUPERIOR 
SERVICES. 

The Honourable Sir Aleunder Muddiman (Home Member) : With 
reference to the Lee Commission Report, I must have one day and there-
fore it will not be possible to take up the discussion before Monday. 

Mr. N. M. Joshi (Nominated: Labour Interests): Why not 
Saturday T 

(There were other interruptions from all parts of the House.) 

Mr. President: I would ask Honourable Members to hear the 
Honourable the Home Member further. 

The Honourable Sir Aleunder Muddiman : My point is this. Had 
the House finished this Bill earlier, we ('ould have finished the business 
on the a en~a. We have got to attend a meeting to-morrow, I must 
have some tIme on Saturday. Therefore I cannot take up the discus. 
sion before Monday'. '~ ) 

-' ' .. 
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, ft.. V. J. Patel (Bombay City : ~n ha a an Urban) :  I sug-
ge'st tb&t we begin on Saturday and finish on Monday. Otherwise the 
discussion will go over to Tuesday. That is why I suggest that we might 
begin on Saturday. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : It is the general wish on this side of the House that the dis-
cus«ion should take place on Monday. 

(Cries of " No, no.") 

Mr. President: Honourable Members must remember that, in order 
to meet their wishes, Government are making a day available for the 
purposes of this discussion and therefore we must give them the con-
e~en e they want and the day suggested, namely, Mouday, will be 
the most suitable day for the purpose. 

Mr. V. J. Patel: Will you give us a second day also Y 
The Honourable Sir Alexander Muddiman :  I shall be glad, to lLee: 

the convenience of the House but this will depend on whether the Tariff 
Bill comes back. 

Dhv,an Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : May I ask whether the time limit for admitting 
Resolution will be extended up to Saturday afternoon , 

The Honourable Sir Alexander Muddiman : Certainly. 

, lIIr. President: Resoluti<>ns will be received up to 2 0 'clock on 
Saturday. The Assembly now stands adjourned till 11 A.M. to-morrow, 
when the rest of the agenda of to-day will be taken up. 

The Assembly then adjourned till Eleven of the Clock on }4'riday, 
the 6th June, 1924. 
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